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LEGISLATIVE ASSEMBLY. 

M o-nikJif,. 5th September, 1938. 

The Assembly met in the Assembly Chamber at Eleven of the Cloet, 
Mr. President (The Honourable Sir d r ~  in the Chair. 

MEMBERS SWORN. 

Mr. a~  ochrane Highet, M.L.A. (Government of India : No"· 
Jtlred Official) ; and 

Mr. Jo.n Bartley, C.I.E., M.L.A. (GovermrieJtbfIndia : Nomiilated 

~ tl ia  ~  .... 

STARRED QUESTIONS.AND ANSWERS . 

. f 
(a) OJlAL ANBWEB8. 

RZDUOTION OF THE PRIOES OF FOODSTUFFS, ETC., ON STATE RAILWAY&. 

709. *Mr. Brojendra Narayan .(Jha.u"bur.v:' Will the Honourable 
the Railway Member please state: 

(a) the amount of licence fees, stall rents and other dues from 
vendors of foodstu1fscollected. by . the State Railways in 
the year 1936-37 ; 

(b) the amount of passenger fares collected by· them. in that 
year; 

(c) the percentage of (a) to (b) ; 

(d) if he is aware that platform prices of foodstuffs and drinks 
are generally 30 to 50 per cent. higher than the prices 
outside station premises, and even double, e.g., soda-water 
six pice within Calcutta station.'l and only three pice out-
·side ; 

(e) if the difference in prices represent the rents, licence fees, 
et~  paid to the Railway ; and . 

(f) if he proposes to take steps to reduce the prices to the 011t-
side' level by issuing schedules of prices from·· time to 
time and. by a~lis in  licence fees and by reducing renta 
to the outside level f 

The Honourable Mr. A.. Q. Olow: (a) The amount of licence fee re. 
covered was a ~t ,Rs .. fijOS,OOO. Figures relat~  stall.rents:. and 
Qt;her dues are no.t readily available. , 

( 1541 ) .. ,i 

L ~  
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(b) Approximately Rs. 2lt crores. 
(e) 0.23. 

[6TH SEP. 1938. 

(d) No. It is not wssible to ~~era~~  ~ rard s the incidence of 
charges, but I am prepared to admit that ri ~s at stations may be-higher 
than the prices preva.iijJ.lg ~n t~e l ~lil r~e~ 

(e) The difference at most .. " ~ti l  is due to the sales being small 
~ ~ ~  ~~ ir bC.ing. rest~iet~d to ~ e time ~en  trains .. come i~  and. ' 
g;ffieraHY. to t~~ r~nd~rs ~ r~ lred t9 mamtalll. a hIgher standard 
of eleanliness' and 'qualny, 'than 'ijg normally: to be fon.d 'in the 10e81 
,bazaars.,!.!,' 

(f) The ri ~s charged are those .aU1lhotilfed by the Railways' Divi-
sional or District i ~r conct!rned after such enquiries as may be con-
.fW,t;'Ffd le~~ r i ~di  ot;l &ertaiu a~l: a:rs  consuitlltiQn ~it  the 
focal civil autnorities. ' ", 

'" •. ~ ~"~ i~ ~ ~ :l ~: ~r~ is a Q1Jf1¥tion about the 
price of soda water. It is' sold at six pice within .O*),ltta stations and 
only three pice outside. lJ,j . 

The Bonotp'A'blIJIlr. ~  9'. ~ : r fUP S,Qfry ~ h;ave not followed 
the lIonourabl-e Vemtler's que'ltlofi. 

." 
Mr. Brojendra ara n ~ d  : The Honourable Member has 

not replied to the last portIon of my question, part (d), where it is stated 
that soda w_ater is sold at six pice within Oalcutta stations and only 
thHe ,pice outBide. . 

1'lhllIonourable·Mr .... O. Olow : I took that to be only an example. 
I said that I was prepared to admit that prices at stations may ,be a little 
~er ~ an ~ r~ es in lor,al marltets. 

111'. Brojendra Rarayan Oh&udhury: Is the Honourable Member 
prepared to admit that sometimes the prices are double' 

Dr. Sir Ziauddin Abmad : They are sometimes three times. 

The Honourable Mr. A. G. Olow: This is not t~e time for making 
admissions ; this is a time for giving information. 

, "fir, Wr ~ ~i  ~ : May I ask w}lether the same vendor has 
Ifp,l ~e J;>,rice i~si~~ the station platform ~nd a different, sIigh-tly higher, 
l r~~e ~ts~de the platform T ' 

The Honourable Mr. A. G. Olow :  I should have t!xpected a higher 
prij)e ~i le the sta40n. 

Dr. Sir Ziauddin Ahmad : Why should there be higher prices inside 
:l~ s.ti'ti<)D T 

fte ~~ e 1Ir . .a.. a. O,low: Because you get much smaller 
sales inside the atation. In th'e case' of a shop there is a big sale going 
on com;tllntly, but inside a station you have only small sales and at particular 
~~  

Dr. air Zlauddbt A1muul : The ~~evend r .sells at on!, ri ~ ins d~ 
the platform and he has got a Iowercpriee'outiliCle"U1e'platform ii~ ie
ftI,ilway premiaes. "I' . 

" I ' ',:., I 
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.t:.J :.' 

~~ P ra~le ~  A. O. CloW' : I aIll ~ite ill~  t,o take it from 
the Honourable Member. I was llot aware of It. 

, Dr.' Sir ZfauddiD Ahmad: Ifitis 8. faet," will the HOnOllrable Mem-
be,r try to rectify it Y " . 

The JlQllourable Mr. A. O. Olow: No. I do not see any eause for 
rectification. 

Dr. Sir i d~ Ahplad : Does the H-('ffl9urable Member mean that 
it ill a correct thing that one man should 100f1th1e railway travelling public 
inside the> platform, while the same mall charges a lower price outside the 
platform' ' 

The HOD01U'able Itfr. A.. G. Olow : 'l'hat is ratl(eran -argument than a 
request' for infonnation .. 
Shrimati K. Radba. B&i Subbarayan : I think Wit l n ra le e ~~r 

referred to cleanliness. May I ask what arrangements are made on 
these railways for supervision of the food, ~ ed and uncooked, that is 
sold on the stations and in t ~ trains' 

The Honourable lIIr. A.. O. mow: I have no particulars of th#, 
but I presume that local official!! see to it tha!.the place is kept lea~ , , 

Mr. S. Satya.m.urti : Have Government enquifed, or will they ~ ire 

and satisfy themselves, whether the higher prices demanded on the railwq 
platforms for foodstufi's, fruits, etc., arejustmed by any relevant con-
siderations, or they are merely monopoly prices T 

The Honourable Mr. A.. O. OlDw: We are satisfied that there are 
relevant considerations. It happens on all th,e railways the world, over, 
that you have to pay a slightly higher prices for somethings inside the 
,station than in the local markets. ' 

Mr. S. Satyamurti: In view of the fact that the third cl(l.ss 
passenger in India is a very poor person and cannot afford to pa,y 
i~ er priceR, may I know if Government have enquired or will enquire 
whether the hjgher prices are justified by any considerations for the 
benefit of the passengers or at least the railways , 

The Bonourable :Mr. A. O. Clow: It is a matter of opinion. My 
opinion is that the vendors are justified in charging a little higher price in-
side. 

Mr. 8. Satyamurti : Axe tenders called for, and are the lowl!$t 
tenders accepted ? 

The Honourable Mr. A. G. Clow : I have not got the information 
here. -

Mr. N. M. Joshi: May I ask whether the Government of India will 
,discuss this question with the Central Advisory Council for RaiJways , 

,- ,. -,' -' ' ,.iI'f 

The lIonoura.bleltlr. A.. O. Olow :  I think it is rather a. matter t.or 
the ·Local Committees if it does arise at all. . , 

Mr· , .. ,. ~~: ~ a ~ ~v:~~ t  i s ~~~~ it  ' 

1Ir. President (The Honourable Sir Abdur Rahim) : Next question 
L31i5LAD '  . " • , .  . 'A.1l i • 
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PBOVIBION OF FANS ~~ cLAss COln>ARnmri'I!!' oj "Bm.W-AY8. 

710. *Ittr. BrojeDdra ~ Ohaudh1U'J'! Will the Honourable the 
Railway Member please state: ' , 

(a) if IUlY Indian Railways intend to install, or have, installed 
fans in third class compartments; if so, where, and in 
which -trains ;. 

(b) if the innovatiawis experimental, and if 80, ~at itia intend· 
ed to fibd out by the experiment ; and' ' 

(c) if extra fare will be charged for fans , 

'The Honourable Mr. A. G. Clow: (a) Electric fans have been fitted 
in new third class carriages on H. E. H. the Nizam's State Railway far 
some time. Information as to the trains on which such carriages are 
employed is not a"ftlilable. 

(b) and (c). No. ,,' 

1IIr. N ... Joshi: May I ask whether the Government of India 
will get detailed information from the Nizam '8 State Railway On this 
point' 

TIle Honourable Mr. A. a.Olow: On what point' 

1Ir. N. K. Joshi : n~tallati n  fans in the third class compart-
ments. 

The Honourable Mr. A. G. Olow: I have said that they av~ fitted 
them in the new carriages for some time. 

Mr. N. M. Joshi: But as the Honourable Member said that the 
Government do not. hllve sufficient information if the innovation is 
experimental, and jf so, what it is intenJ!'d to find out by the experi. 
ment. May Task whethf'r the Government of India will collect informs-
,tion nnd place it before the House' 

The Honourable, Mr. A. G. Olow: WI' are not responsible for this 
railway which is an Indian State Railway., The point of the question 
was, I thought, whether this experiment could not be extended to our 
own railways. 

Mr. T. S. "vinashilingam Ohettiar : In .view of the fact that thiR 
has been pressed upon the Government quite often. will Goveriunent 
enquire of the Nizam's State Railway whether it hllR been r in~ 

economically' . 

The Honourable Mr. A. G. Olow: No, bMause we do not propose to 
follow that syatemon OUr railways. 

Mr. S. Satyamurti : May I know whether Government will call 
for' information 'from this railway 88 to the eapital cost. of having these 
fans, the recurring cost per month, and whether there has been any in· 
creaSe in the traffic, because the Honourable Member has ~aid re than 
once and also his predecessortbat' the difficulty in the wg:y of oar rail-
-way8 having it is the initial COllt and its d t ~ se~t rin  
about an increase in the traffic , 



lUG 

'!'he Bono1U'able Mr. A. G. Olow : I do not -think it is Very dift:loult 
to prepare an estimate. In fact, we have prepared anes ~~te" .' 

Mr. S. Satya.murti : Will Government eaU. for information, whether 
there has ,been an increase in third class traffic in, view of.the_ in~~ ase 
in the amenities , . . ,. '.' '. 

The Bonourable Mr. ~ G. Olow : It would not be possible ,to isolate 
the etIect of this factor on the Nizam's State· Railway. . 

Mr. T. S. AvinaabjJjngam OheUiar: Have Government '. already 
decided in advance' that its working will bei1lDe.conomlcal without having 
made a detailed enquiry' 

The Honourable Mr. A. G. Clew : They have certainly decided tha.t. 
they cannot afford to have these installed. 

Itr. N. lIrI. .Joshi: Are Government determined not to learn from 
the Nizam's State Railway or any other railway' 

The RoDourable Mr. A.. G.Olow ; No. e~i tave ~ what we 
can learn, but we are not in a position to spend tbemonej. . . 

SPEED OJ' XB ENGINES ON THE EAST INDIAN RAILWAY. 

711. "Mr. B!adri Dutt Pande (on behalf of Mr. Sri Prakasa) : Will 
the Honourable Member for Railways state. : 

<a) the maximum speed at which XB engines are allowed to 
run on the East Indian Railway since the Bihta disa.ster ; 
and 

(b) what trains they are now attached to , 
The Honourable Mr. A. G. Olow; (8) Forty-five miles an hour. 
(b) Passenger trains which do not run at a higher speed than 

that. 
Itr. Badri Dutt Panda: Have the s eed et~rs been fixed or are 

they being fixed to these engines' 
The Jlono1U'able Ml". A. G. Clow : No. I have given a reply earlier 

this session as to the extent to which speedometers have been instaU-ed 
on all the railways. 

Mr. Badri Dntt Panda : Are these engines still on the lines Or are 
they resting in the sheds' ' 

The Honourable Mr. A.. G. OloW: They are running on passenger 
trains. 

ltIr. S. Satyamurti: May I know how Goyernment propose to limit 
the maximum speed at 45 miles an hour. What are the devices by which 
they have secured that these engines' will not run beyond 45 miles an 
hour, in view of the expert evidence before Chief Justiee Thom and 
his own finding , 

The Honourable Mr., A. G. Olow :80 far a.", '.[ can recollect the 
orders were that 45 inilefi was to be tht! maximum limit such as wouid be 
indicated by a speed indicator and the arrangemf'!nts for the running 
of the trains at preRent allow 11 substantial margin below that limit. 
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:, ·· •. 1:: l=uiti,*May. I' ;ktlow *iUtlHr eile'f'·({ ~: d  'iD.dieWtors 
on the XBes , . ".... ., 

; ., '1'JieHOtiovablwllr. A. G. (Jknr: No . 

•. B. Batyamurtl : May I'know whether time t~~l~~ ~ ~v~ beet1 
~ i~d ane~ and steps av~ ~en taken not tocomp.eI :v~rs :~n~ 
elioeumstances to "peed up thuDs, or to ~ them tdlptatio!l to drIve 
beyond 45 miles a:b. .hom , 

'Uf. ~ ~ ~ a l~ ._ .• A. O.01ow: i ti :d~s h.a"e ~~eri revis8a. I 
don't know whether the tIme tables have been rtmSed In "'all cases. Ib 
some cases time tables are revised. and, in t ~ i  ~ blbrili ~ll an e is 
gi'ri.b,. 80 thitt there may be suftlcient -time. 

OO-OVEJOtNT ADVISORY COlOfITl'EE AT lIAn>WAR.AND SE'l'TINCJ UPO!' A 
SIlrIILAB CoMMITTEE AT BENA&il8. 

1i2. "'1ft. '1Iadri ~ P.ande (on behalf of Mr. Sri Prakass) : 'Will 
the nonourablij Melhber ~ll~ a  state : 

(a) if it is a fact that there is an ImpI:ovement Advisory Com-
, mitte'e apptlinted at Hllrdwllt to advise the t'ailway regard-

. ~  b:n,provemel,lts, etc., there.; 
(b) if this Committee hu been· a.ppointed .by. Government ; anq 
(c) if Government are prepared to consider the. desirability of 

8ettinA' up a similar committee at Benares f 
The Honourable Mr. A. O. Olow: (a) and (b). Such a Committee 

was constituted by the Government of the United Provincet, but I have 
nC? ~ ~lars of the functioJUI assigned to it and do not n~~~t t is 
atill m exIstence. ." 

(e) nis is a matter for ,the ProVincial Government. 

BRANCH LINEs wmt 'tWo Cr.Aa8ES.ON TuE 1tlfit hmIAN RAILWAY. 

p 113. _·Mr. Badri Dutt Pa.nde (onbe'balf of Mr: Sri PrakaBa) t Will 
the: ;JloJlourable Member for Railways state : 

(8) if it is a fact that on the East Indian Railway on some 
hranch lines they have emly twoalasses, namely the 'Dpper 
Rnd the lower ; 

(b) how these classes approximate to " the >·folJll' cwees' on the 
rest of the line ; 

(c) what are the fares char.ged for these newelaSaes aseom· 
pared to the existing fares of the four classes ; and 

(d) &oi.- fAres are adjusted on through tickets from a statio'l\ 
served by four classes to stations On branch lines served 
by· only two classes T . 

De BODO'IIrable Mr. :&.. O.81O'W: '(:a) Yes . 
. tb) and (c). 'l'he upper class sca.le is the ~ e as the old secoild ~l~r 

~e and the lower ~ i s scale is the sa ~  as the old third l~ seale; a,rid t i~ 
accommodation p'toVided is· generally similitr. ," 



~ ~e la:~a:~ : ~~ ~:i~~:t t~ ~~~ ~ :~~ ~ ~~ ~ 
diate passengers. S'ecolld and thIrd c13ss asseiil ~t  ':1'e:' clillfge\t' tll¥. 
fares for these classes. " 

CREATION OF Two 1(&W P08T8'I# Tft".Al::t-<&i>u:·R.mto. 

714. *Jlr. 8. aa t a i~:  Will tHe li i"~le ~ti  fof ~  
munications be pleased to state: .... . , 'T';;' 1  . 

(a) whether it is a fa.ct. ~at two, n~ st~  'in the ~~ 
Radio have been created,;:, ~ ~ tre t r of PubhcIty a'iili 
the other, Planner of Programmes j 

(b) the· pay ~ the duties of these. two ofticers ; . 
, ! • J ~ • _ ~ 

(c) whether they will be recruited by the Federal Public SeJ.'l'btt 
Commission jand , 

(d) whether Government ha.ve: eXJlmlned ,tlif.whole matte,r, ~ 
fully and come to the con<:Jusion that the creation of theae 
two posts was abs31ute,y ne ~ r  m the iiitert!:&ta' 01 the 
spread of oroadet1&tin;t in' this cotinttY , 

The Honourable Mr. A. G. Olow: (a) Two such appointments' are 
~ i~ l te t " 
(b) ,The pay of both the posts is Rs., ,500-25-750. 

I, 

The duties of the Director of Programme Planning will be mainll 
to supervise, organi,se ap,d .C9-ordinate the programmes broadcast from 
an stations of All.India Radio. ,', . 

, The Director of Publicity is intended to es'tablisll it liaison bet:wega 
'the' publte; the prelftl and' AU;Iridia-Radio ; lie win', ~d  ~ne i a  con-
~  the AH-JridiaRadia journals'. 

(c) yelL 
(d) The matter was' carefullY considered and the. n l~i~~ 

~ ed was that. the posts were n~d: 

',: fiB. It ~l ll n :: ~  I know whether Gov&rnment r l~ 
to take steps, ,,·hell this officer is appointed, to ~ dinate ·thepro. 
grammes from all the broadcR!lting stations in IndIa on some basis t 
fir that the' idea" 

Tile ra l~ Mr. i. 0. Olow: '('hat is the intention. 
Mr. B. Batyamurti : In view of thc vastness of the eo'Wttiy, the 

di ~ ent ta,stes of the .people ,just n0:JV,p.nQhthe d~ e:r:en~ la a~es  
~ t a:re ~~e  ,steps . l~  Govm:nment contemplate ImmedIately e~  
~ ~ " .. ~  \>l"lnr. aBout thIS co-ordInation of programmes by the rea ~ 
<1:1 tlfIs oiBee f 

The Honourable Mr. A. 6.010.': I do not thiIik' that Governmeiit 
. hll:v,e any ste ~ i : lle~iatel~: in contemplation. 'fhat is a l:att~ for 
'de' Head of the departmept largely. . 

Mr. B. at a ~i : ill e ~ ~s n~t er~  I. ~~  ~ in~ t4e 9overn-
ment to answer for the 'HoAd of the e art ~t und'er them. ' 
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n. Jlonov.rable 1Ir .... G. Olow :, ,'r4ia ~ a :~ :tter  more for the Head 
of the 4epartJnent to 'con!ii4er and work out. ' One of the steps will be 
to' aeoure.greater efliciencyand econotny by relaying more than we are 
doing at present. ' 

111'. 8. 8atyamurti : For that purpo!'l(', did GO"ernment consider the 
veation oftbis new job neeeas&ry ;, 

Tho Bonourt.ble 1Ir. A. Q. Olow!, His dllties are Dot confined to 
that. I •. " '. 

Mr. 8. S.tyamurti : fiat were the eonditions which weighed witli 
tlte Government of India ~ ien they sanctioned this appoh;:ttment, apart 
frOm that of relaying pros-rammes , 

'l'he Honourable 1Ir. A.. G. Olow : To secure that efficient organisa-
tion and co-ordination which the Honourable Member himself has in 
'rie1r. 

Mr. 8. a~ : Then, havp Government no plans as to the 
dUties of this gentleman ""'en be is appointed , 

~ ~ 
!'he Honourable Mr. ~  mow: If you need a gentleman to carry 

out certain duties, then you leave. those duties to the gentleman himself 
in the first place. 

Mr. 8. Satyamurti : Did Government havu no proposals before them 
submitted by the Hell,d of the department as to the nature and extent of 
the work to he done by this gentlpman, before they sanctioned the 
appointment , 

'J'be Honourable Mr. A. G. Clow: The Head of the department 
~inl  gave us. an indication of the nature of the work to ~ d~e  

Mr. 8. Satyamurti : May I know what iB the reason for the creation 
of the other new appointment, heRides the Director of BroadC.ftsting. 
the nditor!'l of Ind4cm Listener' and the other papers in Hindi and Urdu, 
and the various officials in the Broadcasting Department' 

The Honourable Mr. A. G. mow: His duties will he to estabtiRh 
liaison with the public. the re~s and the an-India Radio and to deal with 
the complaints from the public and to see that a8 far 8S we can we give 
,atisfaction to them. 

Mr. 8. Satyamurti: Are not Government aware that the Directors 
of Broadcasting invite rres~nden e  look into and deal with ~ 

plaints T If so, may I know what is the reason for the creation of this 
'new. job , 

The Jlonoura.ble Mr. A.. G. Olow :  I om aware that thc Director. 
of BroadcEU!tinQ: Stations do that to some extent but T think tb.e Head of the 
department felt, and Government aln'eed with him. that a Director of 
Pll li~it  who would be responsible for establishing relations with 
the public would be of considerable advantage. 

Mr. 8. Batyamurti : Will this officer toUI' round all broadcasting 
atatioll8 and see how they are working , 

The ~ r le t r  A. G. mow: I cannot ,ay: 
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, , WOUJ,NQ ~ L P l l : ~:" 

715. -Mr. 'S.;'ktyaDlutti :wm' the Honourable ~ l er for 
Communications be pleased to state : 

(a) ~ et er it is & fact thai so far as India.ri teie d~es  at({con-
cerned, the ~~ profitable lines and services are iIi the hands 
of private enterprise, while the least paying and most diffi-
cult are in the hands of GOTernment ; , " . , 

(b) the re880ns why the largest local telephone systems of the 
country,namely those m Calcutta,Bombay, Madras and 'EIOme 
other places, are worked by private enterprise ; 

(c) whether the royalty paid by all these companies in 1986-37 W88 
abQut 4i, lakhs, whereas the revenue earned by them. was more 
than ~ i lakhs ; 

(d) whether it is a fact that the .Jiceosedsystems operate in the 
three or four most P ~  centreli, whereas the Govern-
ment systems are scattered oyer nU11lerous COnll)aratively 
small cities and still Rmaller-provincial towns, Rome of which 
are no better thRn glorified villa".aes ; . 

(e) whether Government are takiJlg-any steps to do.away with this 
anomalous arrangement as soon as possible and t</) Ree to it 
that both the long di1'ltanee' 8nolo<'.81 te:el>hone systems are 
brought under tile control of the Government of India ; 
and 

(f) 'Whether Government bft.ye oonHidered that; as a result of this 
step, they can make furtberreduction in telephone charges' 

The BODOUl'Uble Mr. A. G.OJow: (8) and Cel). It is a fRet that the 
telephone systems in five of the largest cities of India" "i,., Dombay, 
Ahmedabad., Karachi, Madras and Calcutta, are worked by license(L tele-
phone companies, and that these systems are more proiitable than GOT-
ernment telephone exchanges. The latter are scattered over 285 stations, 
of varying sizes and importance. 

(b) The companies who operate the telephone . systems, in,the.eitie& 
referred to, were first given licenses to work· them as far back as 1881 
and they were renewed in 1903. The : periods of their presertt lioensea 
have not yet expired . 

. (0) The royalty paid by the licensed telephone companies in 193'6-37 
was Rs. 4,31,353. The gr088 rennueearned by the companies was 
approximately Rs. 86 lakhs. 

(e) The trunk telephone lines are wholly ,vorked by the Posts and 
Telegraphs Department, As regards the loeal telephone systems lllen~ 

tioned in part (a) of the question, the point will be considered when an 
opportunity arises.' 

·.'(f):·Itis nOt'lIohible to say at present whether telephOne 'chargef 
could be reduced if Government took over those systems. 

ltIr. 8. latyamttrti·: In Tiew of the striking B.-ures given by the 
Honourable Member, may I aRk whether Govel'lllIlent propose to-
examine the atter~ and see whether we cannot buy.out these eont.rar.ts 
at the, earliest" pOSElil)le moment, even by paying them extra premia' 
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l ~  T., •. ~vi i~i  ~ti r :. In view of the hUle profits th!1t 
t~~~ teJephon.e companIes are InakmB:. ~l Government consIder the advls, 
a'lMity of asking them to teduce theIr charges , ' 

The Honourable Mr. A. Q. Olaw: I did not say that they were 
making huge profits. 

Mr. T. S. A'ViDubi1bipm Ohettiar: kre Governmen\ satisfied that 
thf' profits are just the ordinary profits that other cOmpanies make T 

iiItr. S. SBtya.m'lU'tl : Tn view of the fact that the royaltieS paid are four 
~s 6'dtl ahd t11ey are making a profits of 86 lakhs, will Government 
take steps to see that some portion of these enormouS pl'ofits is tapped 
tot" the benefit of the taxpayer , 

'!'lie HondUrable Ilr. A. G. Olow : 86,lakhs was not the profit but 
tlie gross revenue earned. . , 

Ilr. 8. Satyamurti: What are the profits , 

The Honourable 111'. A. G. mow : I have not got the' fignics. 
Mr. T. 8. AviDubOingam ~ttiar: What is the dividend' 

TbeBonourable Mr. A. G. mOW : J do ~ t know. 
Mr. J[. 8anthanam : Have Government decided that no more licences 

.hall be given to private companies in other stations , 

'!'he Honourable lIIr. A,;G. Olow :No more licencies are beinw! given 
in' the meantime. 

1IIi:r. s: liatYaiDUrti : .Axe these coritracts terminable iii 1943''-
The Hon(;u!'able lI'r. A. G. OloW: They faU due: in' 1963, w't t~ lt 

an option in 1943. 

, iii': , 8! ~ rti : in all these cases T 

~ 1IoIl01l1'able' Itr. M. .... Olcnr: Yell: 

_. Mr. 8. Satyamurti : In view of the fact that the wheels of Govetril 
ment move slowly, will they start taking up the mattel' in 1938 so t.hat 
they may be able to buy orr these contracts itt ~ " 

: . The Honourable Mr. A. G. Clow : We shall take up the question iIi 
~e  

" ~  "r ~ "  .. ' 8M1amri-: Will the Honourable- Mem.bBr for 
Communications be Pleased' to, sta~ : 

. : (a) the ~r of'radio li4enlees tbroug'bout·lndi&-tei!lay of private 
listeners ; , ' 

, : (b) the rate at which it i~: ilic'teajihg and the' ~ if anr,'·(Mf. 
, ernment are taking to 'inC'rE'.ase the nuhibe1' of udeMeef';' . 
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STARBED QUESTIONS AND ANSWERS. Ijfi' 

\ C)' whether d'Overni-rient ~P se i~ e a~ine" the programmes· and 
, '. l i~ ":a~~~~i : "  ln :n~triai l r t  tIf v*w:witn kview, 

to Btlli111t1itirlg tile iMreaseiil t1ientltnlJltlot 6f ti tl ll li ~ l e  t 

'(d) ~ ~~et eni t~t lv~ tdketi a'hy ~Pi  'ffii the'mUafac-
trlile"~ ~ ~ttP fJodfusetg itlthis cou'ri#y j if s6, Wl'iat tWey t\ft , 
and 

(e) ,*bether' Government have c'Onsidered the s~ti n that the1' 
!ihnUld themselves ~art the industry and hand it Iwet t<J: 
priVl).te eriterpnse as soon as it bec'Omes a ~ , 

The Honourable Mr. A. G, Clow: (a) The, number 'Of radi'O licensees 
in British India 'On the 31St July, was 56,5'71. 

(b) The avera~e ratf' 'Ofiucreasein the number 'Of lieeil ~~ dtftoing 
the year cnding lll~  ]938, was ahont R45 per m'Onth. The 'Opening of 
~  Fit.atinns,· the! provilri.bri 'Of attraetive pr'Ogrammes and a itrengthen-
iv. ~ l ira  ~~ i:ll  a ~ t ~  ~eP  by which .it is h'Oped tn 'Jecure 
nn Increase In the numb'er of lIcensees. , 

". (e) ~n the re ar~ti n of pr'Ogrammes 'ann the ch'Oice o-r' ~ave
l~nr  tll!;,tbe All;Tndiil 'Radi'O c'Onstantlr. aim at pr'Oviding a .serviM \vhicb 
iFn ~ ~ ~taet ti  M tl ~ Iirelltesi ~l ~  6'Ust'etlets fit India. 

I' (d) and (e). I w'Ould invite the H'Onourable Memher's attenti'On t'O 
the renly Iliven by me 'On t ~ 31 st August. ] 938, t'Opart (c) 'Of his ques-
tion N'O. 636 and the s ~l le entaries there'On. 

Mr. S. ,latyamurtl : With reference t'O the answers t'O parts (d) and 
fe) tAken t'Ogether. may I know, apart from the manufacture of cheap 
rilaiOl!etR in thiR cottntry. with reg-ard t'O which my Hon'Ourable friend 
hnR I!iven UR nnsatisfactorvanswer&-whether Govemment have nt least 
taken any steps t'O see that cbeaper radio ~ ts are made available hy tIle 
cO-'OPf'ration'Of alllDPl'chaTlts w:ith the All-India Radi'O. in order to 
increase morE' rapidly the number of licensees , 

The Honourable :Mr. A. G. Clow : There has been a certain am'Ount of 
disclls!'iion with the firms conMmed by tlwl C'Ontroller 'Of Br'Oadcasting, 
and the Resparch Department 'O,r t1;te411.Jndia ad~  bas, ,J)n,bli'lhed 
8tll.11dll.rd mndels f'Or a desi!!n f'Or C'Ommnnitv listenin!! in vil1a!tes and 
puhlished a descripti'On 'Of the sets !iUitable to Indian eonaitiolis. 

Ifr. It ". li t~l : Mily T ~  w'hether the Government of Jhdill have 
recf'h,p(l Rn" nrop'Osals from t,he G'Overnment of B'OmbAv that t,he e n~ 
trol of the Bnmbay stati'On may be handeil 'Over t6 them' in order to In-
~e se the number of lets 'Of radi'O , 

The Honourable Mr. A.. G. Olaw :  T have seen nn Ruehpropn<lal. 
Mr. Manu Subedar : l\!IlV I kn'Ow whet.her t.he nUentinn of (tovernr 

mrmt haR been drawn t'O fluhlicopinion as e~ resseti in Itn editorial of 
the Rt,Jte;man on' the Bubjeet 'Of cheaper "adj'O sets T 

The Honourable Mr. A. G. Clow : N'Ot t.his morning'9' I have riot 
6'Pfnl /l.ny flllch artich". ,'. - , 

, ,Jt1r. x. a..nthaDSm: May I know if Government Q.re prepared t'O give Ii 
81Ibsidy to Indian enterprise :working on the manufacture of ~ ea  ril di~ 
lets' ' . , 
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The Honourable Mr. A. O. Olow : They have, not, considered that. 
Mr. '1'. I. ~  Ohettiar : May I laww what are the in-

luperable difficulties in starting an indust.ry thelDseivesf 
The Honourable Mr . .&.. O.01ow: I have. already ~ate  t,hesc ill 

anSWer to previous questions in this House on the lIubJeet.' 
Mr. S. Satyamurti : May I know-with reference to elause (c) of 

the 'question-whether one of the duties of the new Planner ,)f Pro-
grammes will be to examine programmes fron! an All-India poiut of 
view so as to m&ke them mOre attractive throughout ~dia r example, 
in Madras. Delhi. Simla. and 80 on t . \ I 

The HonoUrable Mr. A. O. Olow : Yelf, Sir. 
Mr. President. (The Honourable Sir Abdur Rahim) : Next question. 

APPOINTMENT OF AN INDIAN TO THE ~  BOARD. 

717. -Mr. 8. Satyamurtf: Will the 'Honourable .ember far 
BailwayB be pleased to state : 

(a) whether at their recent meeting with the Chief Commissioner 
and the FinaBcial Commissioner, Railw,aYI, the b.ldianllet-
chants Chamber represented to them : ' ' 

, C C that the commercial eommunity will not toler818 any reversi ~ 
of the a e ~d  policy of Ind.ianisation of, railway service&, 
that the Railway Board must re&J.ise that it would not be in 
keeping with the changed politiclllconditiooR and that 
they must acknowledge once for all that at any rate fut.ure 
recruitment to the superior railway services of noD-
nationals must be stopped " ; 

(b) whether, after the departure of Sir Raghavendra Rau from the 
Railway Board, any Indian has been appointed to the Rail-
way Board ; if so, for what period ; and 

(e) ~ er Government have any proposals ,to appoint at least 
one Indian to the, Railway Board ; if not, why not' 

The Honourable Mr. A. O. Olow:(a) Yes. 
,(b) No. The seeond part does not arise. 
(e) There if! no vacancy at the moment, and it ill not intended to add 

to the number on the Board. 
Mr. 8. SatyamUrti : In view of the fadt that detinite commitments 

were J!'iven by Government in this House more than once that there ,vill 
be at least one Indian on the Railway Board. aad in view of thtl fact 
that since Sir Raghavendra Ran's transfer from the. ~il a  Board, 
there hap been no Indian. may I know the reasons why Goverinnent 
do not propose to take any IIteps to appoint nt least one Ind'ian on the 
Railwav Board in consonance '\vith the well-known public opinion out-
side :uld alRo within this House , 

The Honourable Mr . .A.. G. Olow : I did not say that Government did 
not propOse to take any steps. IS,aid there is no vacancy l~ the 
moment. But I may add that I expect a temporary' vacancy "hortly 
and in that vacancy lfr. D'Souza is going to be appointed. 
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111'. I. 8&tyamurti : When was the last vacancy fllied. up , 

"'!'be n ~ le Mr. A.: G. Clow: I:eannot remeDlber. 1 think the 
last Tacancy was that-apart from the temporary vacancy in the Chief 
: illsi era i~ en"" ~ir Raghavendra Rau left. 

Mr. I. 8atyamuni: Was there no vacancy after' Sir Raghavenura 
}(au left f 

The Bonoqrabl. Mr . .A.. G. Olow: I cannot recollect any-but I was 
not in charge then. 

Mr. lla.nu lubedar : Is it one of the reasons thtt Government have 
not found any Indian suitable or qualified for this post, or is it a case 
of racial discriminaion f 

The Honourable l'tIr. A. G. Olow : There is no case of racial uiscrimi-
nation, but obviously the filling of these posts must depend on selection 
with due regard to experience and there are very few senior Indian 
(,fficers as yet on the Railways. 

Mr. T. 8. AvinubUinga.m Ohettiar : May I know whether the present 
Members of the Railway Board are the most senior , 

Mr. President (The Honourable Sir: Abdur Rah.im): 'rbat is 
arb ruing. 

Mr. 8. Iatyamurti : May I know if Government have considered the 
eJaims of all competent and senior Indians for appointment to the Hail-
way Board and rejected them, and if so, on what grounds f 

The Honourable Mr. A. G. Clow: No, Sir. It is not u casp of 
rejecting claims. These are selection posts, and you select the officer, 
haying regard to his qualifications and experience, \\'hom you consider 
i he most fitted. . 

Mr. S. Satyamurti : I do not wish to bring in individual names, hut 
may J ask whetllPr the Railway Board have satisfied themselves that up 
to ihis moment after Sir Raghavendra Rau's transfer there has been no 
Indian available-competent and sellior-to be appointed to the Railway 
BOllrfl:' • 

The Honourable Mr. A. G. Olow : As far as I can recollect, there has 
not been any vacancy apart fr<lm the one created by Sir Ragha vcndra 
Han's transfer. I have said that I ex.pect there will be a teloporary 
vacancy shortly und in that ,vacancy Mr. D'Souza is going to be 
appointed. 

Mr. S. Satyamurti: May I know why Sir Raghavendra Rau's 
.... actmcy was not ilUed by an Indian Y 

The HonourableMr.A. G. Clow : That was not in m", time. But r 
may say t ~t ~: ~t~i  wafJappointed because .. he waS regarded 88 being 
the most sl11table ofrtcer. . . . , . .... . 

• ~ • ~ • . . • -, ! ' , 

Mr. President (Th.d!lOnoul'able'Sir ,Abd\irRahha) ;- Next question. 
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~ lP ~  .oN THE BENGAL AND ~ r~~~ t:  "r 

.' , UB .• 11.1". ~ ~~~ ni ,: Will the ll a ~ Kember for 
Bai!wa;y.s be l~~d to state: .' ..,.t . 
" , -. 

(a) whether hiS attention has been drawn to the statement issued 
by Pandit Jawahar Lal Nehru trom Allahabad on the 25th 
May, 1938, on an accident on the en arland ri ~stern 
Railway; . . ' 

.' < b) wuther his a~n .has· ~e l . r " : a ~  ~ ~  state-
ment: ... " 

." ~e B,engal and North Wester,n . Railway has ear,neq a reputa-

.  . Hon rsl ~  inefficiency, 'high' diVidends, '-arid astonish-
ingly low scale of payment t.o the member!! or its staff'" ; 

, : 1 

(c) whether Government have instituted any enquiry into this 
, accideI!t, and wbat their conclusions ~ about the cause of 
the accidEllLt ; 

(d) whether Gover.nment's attention has been drawn to this parti-
cular statement :.' " . , 

•• the ,buBalo' came on' the railway line lot' :the eb-no1l8 1'eason that 
there are grazing grounds for cattle on either side IlDd there 
is no fencing "; and 

(e) whether Government propose to consider the questio,ll of impre.-
ing upon this Railway Company the necessity for fencing 
their rails in places where there is a chance of accidents to 
men or &Jlimals ; if not, why not f 

The Honourable Mr. A. G. Olow: (a), (b) and (d). Yes. 

(c) From the statement referred to in part <a> of the question, it 
would appear that the accident was o,lle which, under the rules, js 
required to be enquired into by the Railway Administration or by the 
Senior Government Inspector of Railways if the latter considered an 
~ ~  by him to be necessary. Government have not received any 
~e rt of this accident. 

(e) .All Railways have been advised that fenci,ng is to be provided 
around station yards, in Buburbs, industrial areas and in the immediate 
neighbourhood of important level crossings. 

Mr. S. Satyamurti : May 1: know-in view .of the very serious 
allegation made by a person like Pandit Jawahar Lal Nehru that this 
Railway .. has earned a reputation for slowness, ineffieiency, high 
dividends and astonishingly low Beale of 'payment to the members of 
its staff ", why the Government. have not made any inquiries, even after 
the receipt of this question, as to whether an inquiry was made by the 
Government OT' by the Senior Government Inspector of RailwaYll, and 
if so, what the results of the inquiry were' The Honourable Member 
,Baid that, •• t,he 4I!CciAAnt was ,6,e ~  ,un4.e.r :~e ~t  js r.eq.uired to 
~ A}lfj,\li,1:ef, iAto \11 ~ e ~  . ~~r n ,w.. ~  ~~~ ln  ~ l 
ernment Inspector of Railways if the'latter ~r re d "  ~n ~ : ,.I>Y 
him to be necessary". I wam to know if Government nave ascenalDed 
whether any inqutl'y .. as J.JUUfe into tlIiaaocnien.t'at a)t' "~ ... ' 



~ l lP ~e~  A. p" ~  :ti~  "Sir. 
Mr. S.Ba.tyamurti. = May I kno.w why no. inquiry was made in vie~ 

',pf the :,.tJ:'l?pg allegatiqns ,IIlad.e by ~ distinguished gentleman and put 
~ t P ~~ dl r i iP t~ ~ ie ~~ i~~~  . 
" . 'Jlhe ..... nourable l ~ l  : Those 'strong allegations that the 
-1M¥,oUFiJ.t!!e ~~l e~:s r ~r ¥> ,8J"e ~lle a ti l  Qf, a el lerttl~ ara ter  
. and are not directly related to the acciden-t.. 

Mr. S. 8&tyamurti : With regard to this particular accident, have 
Government made any inquiry to find o.ut whether it was due to. there 
JliMting ~ ~ in  at ,t.be spot Y 

'1.'&e n lll ~e: Mr. A. G. Olqw : I have 'already said that the 
~ etn e:iit ave made no' inquiry. ' . . 

Mr. X. ,8&nthanam: Mar I know whether this Railway i~ thevwner 
of the lar ~ t percentage of over-,+,edrolling stoak Y' , 

The Honourable lIrIr. A. G. Clow : Ibave not got the er ~nta es o.f 
ro.lling stock. ,...,' , 

1Ir. S. Satyamurti : May I know what 'are the directions given by 
t r~ vrrl ~ ent :wit.p. regard to the fencing of this Railway T 

. .ft.e lleDoura.ble lIIr. A. G. mow : I have said that" All Railways 
havE'! bt'{'ll advised t.hat fencing is to be provided around stMion yards, 
jp. suqqrbst n ~ tri"  flreas ~n i in. t ~ i ~edia~e neighbo.urho.od o.f 
u,upqr.tacnt evel r si~l l s ) '. ' 

1Ir. S. 8&tyamurti: May I know if Go.vernment have inquired 
.... ether tPis accident Qccu,rred infU:lY la~ falling under any of these 
categories, and taken such .actio.n ~ they co.n.idered suitable o.n recel,pt 
of such information' 

The Honourable Mr. A. G. Olow : This is an accident which occurred 
many months ago and was, &S far as I' am aware, no.t of a serious 
character. 

14r .•. 'V, ~d  : Do Government accept what is contained in clause 
(b) of the question as being a correct statement of fact on this Rail-
'Way'· ' 

The Honourable Mr. A. G. Olow : No, Sir. 

1Ir. N. V. Gadgil : May I know what steps Government have taken 
to. refute these allegations' 

~ Ho.nourable Mr. A. G. Olow : They were not called upon to 
refute these allegatio.ns ; this is a railway owned and managed by a 
company. 

A'M'ACHING 011 REFRESHMENT CARS TO .RAILWAY TRAINS. 

719. -Mr. T. S. AvinashiIingam Ohettfar: Will the Ho.nourable 
Member fo.rCommu.meations state:' . , '. -

- 1" ' 

~l  ~r r ~till v i" W a ~~  i' ~r~~ ~ to n~ait 
tram; 
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(b) to how many trains on the East Indian Railw.,.. refreshment 
cars, supplying English food are attached. ; and 

(c) whether' Government have cOJlSidered the advisability of 
attaching paasenger carriages, instead of refreJhment c&l'I 
in the interest of greater .aooommodation for puaengera I 

The Honourable Mr. A. G. mow: <a) It is impracticable to ascertain 
what the actual cost is of hauling a vehicle. 

(b) Eight. 

(c) Refreshment cars are run to obviate the neeeuity for 
arranging for substantial halts at the convenient. timel at 8tationawhere 
refreshment rooms are situated. To discontinue their running would 
result in an undesirable loss of time. 

Prot K. G. BaDga.: Is it not a fact .that these refreshment cars 
usually run empty for most of the distance t 

The Honourable Mr. A. G. Clow: Naturally. 
Prof. N. G. :&a.nga: Why is it that when there IS ove:rcrowding 

in third class carriages, Government do not attach mOre third class 
carriages instead of attaching these useless refreshment cars that are 
o.aed only by one or twoli1nglishmen like the Honourable Kember 
himself t 

The Honourable 1Ir. A.. G. mow: I am unable to accept the im-
plication that refreshment cars are useless or are used only by one or 
two Englishmen-even if I were an Englishman. 

lIrIr. T. S. Avinashilingam Ohettiar: May I know what is the 
difficulty in finding out and calculating the cost , 

The Honourabie Mr. A. G. Olow : You cannot calculate the cost of 
hauling a single vehicle. 

Mr. T. S. Avinashilingam Ohettiar : May I know whether Govern-
ment have considered whether they are justified in attaching these cars 
to trains in view of the fact that they cannot be used by many people Y 

The Honourable Mr. A. G. Clow : They are Ul;ed by a large number 
of people. 

Mr. T. S. Avinashilinga.m Chettiar : What is the number of the 
people' 

The Honourable Mr. A. G. mow: No. cenMUS is kept. 
Mr. T. S. Avina.8hilingam Ohettiar : Will Government consider the 

advisability of taking a census in this matter' 
The Honourable Mr. A. G. Olow : It is not difficult to form an idea 

by means of number of officers travelling in the trains. They are put on 
wherever t.hey are believep to be necessary. <' 

Mr. T. S. Avinasbillngam Ohettiar : 1'0 .view of the .fact th_t there 
are refreshment rooms on almost all important stations, will the Govern-
ment consider the advisability of stopping this habit which costs so 
much money , ' ( j 



,'" 'ifteBoDcrilrlibltfxr; ~n  ~ :" a~e~e~d ~ l~in~ 
why it is not considered a sound proposal in my reply to part (c) of the 
question. ' 

l~t l  CARRIAGES ON RAILWAYS. 

, 720. -Mr. T. S. ~ ilin lll ettiar: Wi,ll the ,Honow:able 
Member for Railways state : 

(a) the number of air-conditioned carria.ges built in the last finan-
cial year ;, and the money invested in them ; 

(b) what percentage of their accommodation has been used ; 
(c) whether they are popular in certain seadODS of t ~ yeaI' ; and. , 
(d) whether ~ern lent found it ,profitable jp. ~n  and, if 80, 

w4ether they have any programme for exteBdini it to i ~ r 
railways and classes Y 

The Honourable Mr. A. G. Olow: (a) Five carriages were built in 
the last financial year at a total cost of 5.58 lakhs. 

(b) The Honourable Member is referred to part (d) of my reply 
to starred question No. 279 asked by Mr. Brojendra Narayan Chaudhury 
on the 17th of August, 1938. ' 

, 
(c) The existing services have not yet been running for 12 months. 

There is reason to believe that the air-conditioned carriages have been 
popular throughout the period they have been in 11se. Occupation was 
highest during the spring months and n similar high occupation is 
anticipated during the eom.ing autumn months. ,With, services serving 
Bombay, first class traffic iF! naturally highest during the heaviest 
passenger shipping seasons. 

I!, ~  ~ 

(d) As -far as it is possible. to judge at'this stage, the existing air-
('ondit iOlW(l services are proving profitable, Government ha\'e no 
programme for t.he ext.ension of such sen ices. Certain proposals sub-
mitted by the North Western Railway have received preliminary con-
sideration but no decisions will be taken in respect to extensions to other 
railways and classes until the existing services have been in operation 
for twelve months. , 

Mr. T. S, Avinasbilingam Chettiar: My,y I bow for how many 
monthF! it has been in operation , . ,:"" 

The Honourable Mr. A. G. Olow: I cannot remember. 
, Prof. N. G. Ranga : May I ask why do the Government insist upon 

spending 80 much money on these arria~es and go on hoping against 
hope that they may become paying one day , 

The Honourable •. A. G. Clow: They are not hoping against 
hope. Government have every reason to believe that they will be able 
to cover their cost. ' 

Mr. N. It 10IIii : In view of the fact that the GoverilmeDt of India 
are cOIl"idering the question of abolishing the first class; is it nOt advisa;hle 
that they should not extend, the syst6.Jll Qf air-conditioDi'Qg the llrst dIMS 
till t.heir decision is taken regarding the abolition of the first clnss , 
~~ B 
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The HODourable Mr. A. G. Olow : The ~~ eris in, the p,esative. 
They are not considerihg the universal abolition of the1irst class. 

Itr. K.. Santhampn : If the air-conditioned first claliS carriages are 
considered profitable, may I ask if the profitability is calculated on the 
total cost of the. first class carriages or merely on the extra expenditure 
incurred on the air-conditioned carriages , 

fte Bonourable Mr.·A; G. Olow: We get also an extra amount 
from the air-conditioned carriages. 

Mr. It. SantbaD8m : If the fares derived from the ''Passengers who 
use these carriages. are considered in proportion to t ~ total cost of 
runniDJ! the first class coaches, these profits will be nil. and if we take 
into consideration merely the extra expenditure involved, then it will 
be • mere paper profit. 

The Bonourable Mr. A. G. Olow : You get an extra fee for pro-
viding extra ciJmforts in these air-conditioned carriages. You must 
set one against the other. 

tIr. It; Santhanam: Is it not i1 fact thatl>revious to the introduc-
tit n of these air-conditioned carriages, the first, cl&88 carriages were 
running empty and" therefore, it was a t~tall ss , 

~l n l a le 1Ir. A. G. Olow :. No, Sir '; even if that were 'so it 
would not make a total 10ss.:I' 

¥r. It. 8a.nthanam: Previously, less than 25 per cent. ntiliflation 
was .recorded for these first class seats , 

The Honourable JIr. A. G. Olow: I do not know what the previous 
percentage was, but if it was as much as the Honourable Member sup;-
e ~ it would obviously add to the profit as now higher percentages of 

seats' are filled. 

Fu:IOBT CHARGED BY RAiLWAYS FOR TBB BURKA OIL COMPANY'S 
". PETROL. 

721. -Mr. Brojendr& N&l'ayan Ohaudhwy: Will the Honourable 
the Railway Member please state the freights per gallon charged by 
the Indian Railways for the Burma Oil Company's petrol when in transit 
to (i) Delhi, (ii) Bombay, and (iii) Calcutta, from the oil-fields of the 
'Burma Oil Company and subsidiary companies in India and Burma, and 
the names of Indian Railway atstionsfl'om which petrol is 'USually booked 
to Delhi, Bombay and Calcutta} 

The Honours,ble Mr. A. G. Clow . Petrol is booked to Delhi from 
Digboi and Bud::e Budge" and,to Calcutta from Digboi. It is not CRl'-
ried' by rail to Bombay. The freight rates per maund (rates 01} Tail-
way!,; are not quoteil on a per galJ.on basis) are as follow!'! : .. -

to Delhi Rs. 4-0-11 trom Dig-boi, and ~  3-6-11 from Budge 
Budge; 

to Calcutta Rs. 1-2-6 from Digboi. 
Prof. N. G. B.a.nga : If it is not carried by rail to Bombay, Aow'iiI it 

curried to that place , ' . 
. '!'he l n ra ~ r .. A. G. ·:(Jlow: By sea, Sit. 

o , • " , ..' :' ••• ; • ~  " ; • ~ -, • 



STABBED QUBSTIONS AND ANSWEB8. 

GUAJU.lS ONTRE NORTH WESTERN RAILWAY. 

1722. *Ia.rd&t Sant 8iDgb: (a) Will the Honourable Member for 
Railways bE' pleased to state the number of vacancies of Guards of grade 
II on the N<lrth est~ Railway from 1930 till July, 1938 , . 

(b) How many qualified Guards were placed to officiate as Guards, 
II grade, and for what period did such men work during the above period , 
Did. such officiating Guards work satisfactorily! 

(c) How many of such men were confirmed as Guards, grade 11, a'Bd 
how many were reverted and on what grounds f 

(d) Is it a. fact that reversion was made in order to make room for 
new recruits Y If so, were the rights of old Guards w.ho officiated all 
Guards, grade II, for periods between two and four years quite satisfac-
torily considered T If not, why not T 

(e) Is it a fact that new recruits have been placed as seniors to old 
Guards' If 80, why , . 

The Honourable Mr. A. G. Olow: (a) The information prior to 1934 
is not available. At the end of 1934, there were 33 vacancies and from 
January, 1935, to July, 1938, there were 98 other vada n i~  

(b) Against 33 vacancies which existed at the end of'1934, staff 
locally qualified in the duties of guards were utilised by Divisions. 
Against the other !j8 vacancies, staff qualified in the duties of guards 
from the Walton Training School officiated locally by Divisions from 
time to time pending the filling up of these vaeancies permanently.' 
The officiating service put in by the stafl utilised locally by Divisions, 
against t ~ total number of vacancies, ranged from under one year to 
about three years. Reports were called f0J;. ~n the working of only 
those officiating men who were due for permanent promotion as guards 
in their turn, and their work was satisfactory. . 

(c) Of the men utilised locally by Divisions as guards, 33 were 
confirmed in September, 1936. 19 have been confirmed in April, 1938, 
29 placed On probation for confirmation in July, 1938, 19 are still offi-
ciating against existing permanent and temporary vacancies and 31 
reverted to their s stantiv~ posts. The reversion.I'\iVas made when the 
vacancies were filled in accordance with tl1e policy of :filling 50 per 
cent. by direct recruitment and 50 per cant,1l by promotion. 

(d) The 31 men were reverted becam;p the vacancies against 
whiC'h they were lQcally utilised were partly fi.l;led by promotion of staff 
and partly by direct recruitment. The cases of only those who were 
due permanent promotion in turn were considered. The question of 
• rights' does not arise as merely officiating service as a local arrange-
ment does not c.onstitute a • right '. Out of the 31 men reverted, one 
had officiated between two and three years, three 1 to 2 years and 
twenty.seven less than one year. . 

(e) Not to guards permanently appointed at a, ri ~ date. 

tAnlnver to. this question laici on the table, the 'qu,eetioner ,being absent. 

LBII5LAD III 
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GUABDS ON TBENORTB WESTERN RAILWAY • 

. t72S. *lardar .. nt Singh: Will the Honour.bIe e ~ r Railways 
be pleased to state whether it is a fact that 20 per cent. of the staff in. SeA3" 
tions other than Guards on the North Western Railway is re r it~ ~  
outsiders' If 50, why are fifty per cent. of the outsiders recruited as 
GaaMa' 

The BODoor&bleMr. A. G. Olow : The policy of filling 20 per cent. 
of vacancies by direct recruitm'etit is applicable only to intertnediata 
grades of eertain elasses of staff. There is no such ~stri ti n where 
recruitment is made to the lowest grades. The d inistrati~ hQ"\J:-
ever, fill 50 per cent. of the vacancies in the initial grade of guards by 
promotion. In this connection, '1 would invite th-e attention of the 
Hoqol,ll'able Member to rule 17 of the rules for the recruitment and 
training of IlIOn-gazetted sfaft' on State-mlinagpd BaHw,ays, ~ copy of 
which is in the Library of the House. -

INDEBTEDNESS OF ANGLo-INDIAN AND EUROPEAN EMPLOYKES Ol{ 'rlR 
NORTH WESTERN RAILWAY. 

1724. "'IJa:rdar 8ant ItiDa'h : <a) Will the Honourable Member for Rail-
ways be pleased to state if,it is a fact that no Govemment servant CAD 
~ ain in service if his debts exceed his two years' salary' If so, do 
t~se rules apply to the Railway services as well T 

(b) Is it a fact that many Anglo-Indians and Europeans in tbe 
arvice of the North Western Railway are not only heavily indebted, but 
haVe been adjudged as insolvents T If so, what steps do Government pro-
pose to take to termina.te theirserviC!es under the said rule' 

'1"be Honourable Mr. A. G. Olow: (a) 1 would refer the Honourable 
V.ember to t ~ provisionQ{9lntained in Rule 16 (1) of the Government 
Servants' CondoM RuleR, which apply to staff employed on the State-
managed Railways.· . 

(b) Not 80 far as I am aware. The second part does not arise. 

POSTS OF AIRCRAFT INSPECTORS. 

~ 2 i  *8ar4a,r ·"ut SiDell: Will the Honourable Member for Com-
~ l i ati n  p}ease state: , j; 

(a) 

(b) 

. '(0) 

(d) 

whether two ~ of Aircraft Inspectors in the superior service 
of Civil Aviation Directorate were advertised in England 
lately ; 
if ~  how many of the ~did tes who applied for these posts 
. ~r e ~d ians and what their academic and general educa-
tional i i ~ati ns were; 
the a~e i  and en~al educational qualifications ot those 
who w,.ve ee~ sele ~ d f01; t ~e posta ; 
whether they possess the maximumquali1lcatioDs in Aircraft 
Engineering, nlllXlely, A., B., C., D., and X., li en ~ in all 
the ate ~ies iind good general· education ; ahd ' 

--------
t Auner to this queilttoti lala on the 'tabte, the; qneltioner being ableDt: . 



(e)' whether Go."f'e1"ll1J1ent,while m .... tk.hal .eleetiort for 
these posts, took int~ cOD.8ideration Wn .years' e er~en~ 
only, without haviug special regard for the maximUDl en'· 
gineering qualifications in Aircraft and a good general 
educat,jon j if 80, why , . 

The Honourable 1Ir. A. G. Clow: (a) Yes. 

(b) and (c). Of the eight applicant" whli were sti i l t~d rot-ihier--
view by the Selection Committee cODatit1,Ited'by t e i ll i~ ner  

two were Indians. 'rhf'Y had both received a Hig];l. Scb(;>oleducation. 
Of ine two candidates selected, one bad been a pupil tn 8heffieJd t1niver;-
sity for three years, and t ~ other hu(l, a High School education. J 
should, however, make it clear that t.he scleCtion hi CA!.;('f\ of this kind i~ 
based very largely on practical experience. . 

(d) and (e). The candidates selected ~ti  the qUalifications re-
quired. 'fhey had long and varied ex.,pericnc,e in different branches of. 
Hircraft inspection and are fitted to hold the s~  Air6-ilft Inl'lpector. 
One of them doE'S not hold a Gronnd Engineer's lieertce, while the othet 
pOSRe1'!ReR British Ground Engineer's C and D licences, but both of them 
have qualifications anc1 expel'ien('.e exceeding the standard represented 
by the lieenses referred to. 

FAIB ~  CLAUSES INTRODUCED IN iiAILWAY CONTRACTS. 

796. elllr. T. S. AvinaabiUnpm CJhettiar: WitI the n ra l~ 
Member fortlailways state: 

\ (a) lVhether Govehtment take any stepS to see that the fAir wageil 
clauses inti'b'd:ncedin the contHlc'tllmatie bv Railway' ~  

~ istrati ns are observed ; 

(b) whether they have received an ~P rts about .the n n serv~ 
ance of this condition; and . ., 

~  . if so, what action they have taken T 

ne Honourable 1Ir. A.. G. mow: (0) No e~inl stcps are taktm. 

(b) No. 

( c) Does not arise.. 

Mr. T. S. Avinashilingam Chettiar : If Government do not take ailY 
steps, how do they satisfy therusE"lves that ·the fnir wages clauses are 
obltened , . 

The Honourable Mr. A. G. mow: No speciAl steps are taken. I was 
n<itat all ll~ar what Irtepg my Honourable friend had ill mind. 

Mr. T. S. Avinashilingam Chettiar : It. does not matter what t liatt 
in mind. hut did Go\,ernment take any steps to see that theseelauses are 
observed' 

The Honourable Mr. A.. O. OIow: There is no system of inspection. 
If laln~  were. received from the labourers tltat tberll.tes were not 
given. tile l: tt~ would be looked inte. 
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Mr. T. I. A'finwiUnpm Ohettiar: May 1 know whether due pub-
licity haa been given to the labourers concerned that a. certain amount 
of fair wages are expected to be paid to them , 

The Honourable lIIIr. A. G. Olow: Considerable publicity has been 
liven to it in this Assembly. 

Mr. T. 8. AvinasbjJing&Dl Ohetttar: The publicity here does not 
reach the labourers' 

'!"he Honourable 111". A. G. Olow : It does sometimes. 
M'J:. K. Ahmed: .Axe Government aware that the contractors get 

the order from this Government and then there are s ~ ntra t rs and 
they eat up the major portion of the wages of these poor labourell"s, 
and they cannot earn their livelihood and are unable to maintain their 
wives and children' Is it not the duty of the vern en~ to ameliorate 
and safeguard their position f 

." 
The Honourable Mr. A. G. Clow: The answer iR in the negative so 

far as I have followed the qnestion. 

MEMORIALS nOM AsSISTANT STATION MASTERS ON THE NORTH WESTERN 
RAILWAY. 

727. (oltha.n Bahad.ur 8haikh Fa.zl-i-Haq Pirach&: (II.) Will thl' 
Honourable Member for Railways please state whether the Agent, Nortb 
Weatern Railway, received any memorials from Assistant Station Maste1'8 
(Station Master Group), requesting that their seniority be separated from 
the old Assistant Station Masters and that the percentage of their promo-
tiona to Allsistant Station Master's grade II, be fixed as has been done in 
the ease of apprentice- Permanent Way Inspectors , 

(b) If the reply to a~  (a) above be in the affirmative, do Govern-
ment pl'()pose to take any Mlion on it and if not, why not , 

'!'be Honourable lIIfr. A.. G. mow: (a) Yes, but the representation 
was from Assistant Station Masters ordinary grade (Station Master 
Group Students) for promotion to the Assistant Station MaRter'" grade I 
and not to grade II. 

(b) The representation was considered by the General Manager. 
North Wet>'tern Railway, and t~ staff concerned were informed that 
their request could not be granted, -

EXUlINATlON HELD II'OR RECRUITMENT 011' POSTAL CLERKS IN Bnu.R AND 
ORISSA. 

t72R. *8eth Govind Du';' Will the Honourable Membel' for COJllmuni· 
cations please state : 

(a) whether he is aware thatiu February. 1937, an examination 
for the selection of clerks for the Postal Department of 
Bihar and Orissa, w&8 held ,at a~ i and those who paased 
were, employed in the Post Offices of that range; 

iAn.wer to this question laid on tlie: table; the 'quoationerbeing ablellt. 



(b) whether he is awareth&.t in September, 19:n; the Director 
General of Posta and Telegraphs passed orders to the effect 
that, to hold a cJerk's P08t in the Postal Department, one 
should be between the age of 19 and 21 years ; 

(c) whether it is contemplated to oust thOfle clerks who were em-
ployed as a result of the examination at Ranchi in February, 
1937, by the orders of the Director General ; 

(d) whether any arrangements are proposed to be made to enter-
tain the services of those who have already served the Depart-
ment by p&88ing the examinations held at Ranchi for the 
purpose ; and 

(e) whether proportionate numbers of BihariB and Oriyas will he 
selected in the future selections of candidates after examina-
tions, and whether Biharis will not be taken for Orissa and 
Oriyas for Bihar, when sufficient candidates for their 
respective Provinces are available , 

The Honourable Mr. A. G. Olow: (a) The reply to the first part is 
in the affirmative. Such of the candidates 8S passed the examination 
and were I1pproved hy the Postamaster General were employed. 

(b) No. New recruitmetnt orders were issued in September, 1937, 
introducing a competitive examination fOrliJVhich the ages of 19 to 21 
were prescribed as the limits for non-departmental candidates. 

(c) Not those who were employed permanently as 8 result of the 
eumination l1eld at Ranchi in F(>bl'uary, 1937. 

(d) Certain concessions have been granted for candidates who had 
appeared and passed in previous examinations and were On the approyed 
list, and who had rendered certain neriods of service of a temporary 
character. These conceRsions ,vonld apply to the candidates who 
appeared in the examinations held at Ranom, but were not permanently 
employed. 

f 

(e) The rules regarding Tecruitment to the Subordinate Services in 
the various Brancll£'s of the Posts and Telegraphs Department lay down 
that candidates joining the Subordinate Services must belong to, i.e., be 
domiciled in_. the Revenue Division in which they enlist. 

RATES FOR P ASSBNGERS AND GOODS TRANSPORT Ol{tBB SoUTH hmIA!T 
RAILWAY. i;' 

729. -Sri It. B. JiD&n.jaBegde : {a) Will the Honourable Member 
for Railw·ays be pleased to state whether it is a fact that the rates for pas-
lenger and goods transport on the South Indian Railway are more than 
the prevailing rates on the East Indian. the Great Indian Peninsula and 
the North Western Railways' 

(b) If so, what are the reasons for such high rates' 
(c) When were thMe high rates fixed by the Sonflt Indian il a ~ 

and why' . 
«1 j Have the South' Indian Railway Administration' redu('ed their 

rates on all such lines where there was motor transport eompetition , 
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(e) 4H Government prepared to fix a .uniform ta~" ~ all Indian 
Railways' If not, why not t 

'J'he Honourable Mr. A. G. mow: ea) The fares and rates on the 
South Indian Railway in certain cases are higher and in other cases 
lower than on the other railways referred to. A detailed comparison to 
determine what the position generally is would involve considerable 
labour and wouirl not appear. to serve any useful purpose. 

(b) and (c). Do not arise. 
(d) They have reduced rates on sections where the Administration 

had reason to believe that reductions wnre fealiible and wOWd not involve 
an unjustifiable sacrifice of reyenue. ' 

(e) No, because a uniform rate would not be a sound financial pro po-
BitioD. 

Mr. T. S. Avinaahiling&m Ohettiar : I think the Honourable Mem-
ber '<: am-wer referred to the goods freights which are higher in certain 
cases and lower in others. What about the passenger fares T 

The Honourable Mr. A. O. Olow : I believe they are not uniform 
either. 

Mr. '1'. 8. Avinasbilingam Ohettiar : Are Government satisfied that 
even with regard to passen .... farfJ8, they are higher in certain cases and 
lower in other cases , 

'The Honourable Mr. A. O. Olow : I said that sO far as I understand, 
that is the case. My ans\ver waR wit.h regard to fares and rates. 

Mr. S. 8atyamurti: With reference to the answer to clause (e) of 
~e question, may I know whether differences in rates' of passenger farel 
dud J,(oods freights on different State Railways 'are entirely a~e l on 
!nancial grounds, and no Qther grounds enter into it , 

"-
The Honourable 1Ir. A. O. Clow : I think it depends on good many 

~ nsiderati ns  such as the nature of the traffic and the cost of its opera-
tion and other factors. I have heard of a reduction being made in 
t_PQuse to a plea made on be.half of a particular industry. 

BIr. 8. BatyaDmrtt : What are the main considerations, besides 
tlnancial, on which ~eren s in passenger fares and goods freights are 
made on Indian State' ltail~a s  I want to know whether there is a'l1Y 
policy or whether it is left ~  each Administration to do what it likes T 
.. ".. BODOur&ble lIT ..... ·:0. Clow: T4e DlaiJleonsideatidn normally 
ill, what the traffic will bear f . 

lit .•. 8&tyamurtl : ~a  I take it, therefore, that it is a case, to WIt 
M:i'. 'os1ti's words, of exploitation, thA:t is to say, to get t~e maximum 
fares and the maximum freights, and it has no relation to the economiei 
of the whole question T . 

Tbe HoDo\U'1l.D1e Mr. A.. G. Clow : No, Sir. It is not a calfe of exploi-
tation. If the Honourable Member will refer to the GovernmeJtt of India 
Act, he will see that the authority controlling t~ railways has to act on 
.Utdiles8 p'tincipleS. . 
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Mr. S.latyamurti:' I want to ·'know the various· e nsid~rati ns 
which come into their mind. Is the consideratron what the traffic can 
bear, which, in other words, is exploitation or is it 'a ease of running the 
l'frilwtrYR i!loundly and giving thp a i ~l amenities to the assei er~ 
and the transporters of goods , . 

!'he Honoura.ble Mr. A. G. Clow : It'is difficult to make a distinction 
between the two. I am afraid I cannot accept the Honourable Member's 
aMertion that the charging of what the traffic CRn bear is equivalent to 
hploitation. . 

Sri K. B. Jinaraja Serde : May I know in which section of the S. I. 
RaiIwuy do the Government state that the passengerR rates are less than 
in the E. I. Railway and G. I. P. Railway' 

The Honourable Mr. A. G. Clow : I have no particular!; hel'(' of the 
. rates which maybe found in the time tables. 

"Go AS YOU PLEASE TICKETS" ON RAILWAYS. 

730. ·Sri K. B. Jinaraja Hegde: (a) Will the Honourable Member 
for Railways be pleased to state which of the State-managefl Railways 
introduced thc " ,Go as you please tickets" in the year 1937 , 

(b) What is the experience of the Railway Board with regara to 
earnings due to thc issue of these tickets , 

(c) Are Government aware that passengers weregreat.ly handicapped 
by restricted travelling areas due to the issue of· t.hese tickets l?y the 
respective companies only within their area of operation' 

(d) Do Gov.ernment propose to introduce common" Go as you"please 
Hcltetll " on all Indian Railways , 

(e) Is it not a fact that the concession tickets were not advertised ai 
all Railway stations in the country 7 

(f) Do Government propose to direct that information with regar4 
to concession tickets should be made available free or at a small eost. at all 
~il a  stations throughout the country t 

The Honourable Mr. A. G. Clow : (a) Eastern Bengal and Great 
Indian Peninsula Railways. 

(b) It is difficult to isolate the effect on earnings from the i ~ 
of these ~ie ets from various other factors that influence the movement 
of pllHst'nger traffic generally, and there has not been Ii s i ~ient ex-
pericnc(' I,n which to base a conclusion. 

(c) !\to. 

«I) 1 will convey thl! Honourable Member's suggesti.on to the Rail-
way Administrations concerned for e n~iderati n . 

. ( e) I be.lieve the iSBue of tbese tie~ets ~s advertised, but I have no 
detalls libowmg the !',xtent of the publIcity gIven. . 

! ' ' '. 

(Ij The HOBOUl'able Member's suggestion will be eonunuuicatm 
to the HlIilway Arlministrations who issue. these tickets. 
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OvuOBOWDING IN THE LocAL SUBUBBU TLuNS. ro O..tlA'UT'l'A {)N .TBE 
BENGAL NAGl'UR RAILWAV. 

731. -Mr. Brojendra Na.r&yaD Ohaudhury : Will the Honourable the 
Railway Member please state : 

(a) if in the local suburban tra.in$ to Calcutta on the Bengal 
Nagpur Railway, fishermen are found frcquently travelling 
in third class compartments with huge baskets and veSHels 
containing fish and spawn, and thus crowding with their 
fish luggage already crowded e rt ~ts i 

(b) if this is authorised by railway rules or orde'rs ; if ~  whether 
the orders or rules are likely to be rescinded to preYfmt over· 
crowding, insanitation and nausea ; 

(c) if ver~  often the female compartments being full, Jadif'-s are 
compelled to travel with their male relations in tbe rompart· 
ID€'.nts crowded by fish luggage ; and 

(d) if more accommodation in female compartments is proposed to 
be provided in those trains f 

, The Honourable Mr. A. G. Olow: (a) I understand the Administra-
tion have received no complaints to this effect. 

(b) Fish and fish spawn can be cal'l'ied on the Bengal Nagpur 
, Railway liS part of a passenger's personal luggage to the extent of the 

free allowance admissible according to the class of ticltet held. En-
quiries are, however, being made by the Administration on the points 
to which the Honourable Member refers. 

(c) On all suburban trains, a compartment of 32 "eats is reserved 
for women. No complaint of the accommodation provided being inade-
quatp, has been received. 

(d) Does not arise. 

PBoVI8ION OF DRINKING WATER IN SUMMER AT BEZWADA RAILWAY STATION. 

732. *Mr .•. Thirumala Rao: (a> Will the Honourable Member for 
Railways be pleased to state if the following reply given by the Di&trict 
Transportation Superintendent, Madras and Southern Mahratta Railway, 
to a request for providing water stored in pots on the Bezwada Railway 
Station duriJlg summer is in aoool'd with the policy of the Railway Ad-
ministration , 

" (1) I beg to remind you that the fare paid by passengers is for 
their journey by train. Drinking water is an amenit.y pro-
vided free of charge by the railway administrati'}ll-H. thiug 
which is not done in most countries and does not a.ppear to 

. be much appreciated in this country." 
" (2)' That the water is hot in summer in the pipes is UlUlyoidable 

. and 1 cannot agree to the proposal to provide pots and 
appoint water men at Bezwada. " 

(b) Is the Honourable Member aware that Bezwa.da is 1\ big centre 
from whit"b four ma.in lin8llbrancb out 18'Dd has thereMe beavy pall8enger 
trame , ' . . . , 
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~  J", he aware that the temperature in summer in Bezwada l'1lllS 
up to 118 degrees T 

(d) Is the Honourable Member prepared to order that cool drinking 
water is provided in summer l' . 

The Honour&ble Mr. A. G. Clow: (a) I have no re8.3011 to believe 
thAt the quotations reflect the policy of the Administration. 

(b) Yes. 

(e) I am prepared to take this from the Honourable Member. 

(d) I am bringing the Honourable Member's suggestion to the 
notice of the Railway' Administration. 

M'aulvi Abdur Rasheed Ohaudhury: What will be the COilt of 
supplying cool drinking water a~ Bezwada station. 

The Honourahle Mr. A. G. Olow: It would not be anything subs-
tantial. 

Mr. M. Thiru.mala. R&o : Will the Honourable Member comm".lni-
catc to the 11. .and S. M. Railway that it is n.ot the policy of the Railway 
Board to deal with a request from the public in the way that the DiRtrict 
Transportation Superintendent  did Y 

The Honourable Mr. A. G. Clow :  I have already said thR.t I do not 
believe that that represents the policy of the railway administration 
concerned. 

Mr. M. Thirumala RID : tn replying to me the· District Transporta-
tion Supt')'intendent referred me to two text books on Railway Finance 
. and Hailway Rates instead of giving the proper rep!yto my question 
and mliY I know how thl' Hononrahle Memher for Communication" hit>! 
satisfied himself that the Government circular with regard to civility 
t;owards the public on behalf of the railway servants is being observed 
on Com pany-managed R.r,ilways also' ~ 

The BOilloara.ble Mr. A. O. Olow: I have already l ~id that I am 
bringing the Honourable Member's suggestion to the notice of the 
Railway Administration concerned and I am sure they will considt>r 
t ~ point. 

Mr. S. 8a.tya.murti: With reference to part (a), iu view t,f the 
fact that this reply was given by the District Transpor\:ation Superin-
tendent, M. and S. M. Railway, how have Government satisfied them-
selves that this reply does not represent the policy of tbt: administration 
in this Ulatter , 

The BODoura.ble l'tlr. A. O. Olow : Because it seems so much at variance 
with th(> general outlQok of railways on this matter. 

Mr. 8. S&tyamurti : Did the Railway BOard address thill gentleman' 
The Ronoura.ble Mr. A. G. Olow : That will be a matter for the Agent 

anu Q(mel'al Manager to do when he gets copies of this quc!ition and 
answer. 
Mr. ~  S. ~vinaa ilin a  Ohetti&r: Have Governnle11l taken any 

steps agatnst thIS officer who docs not represent thl( re~  raihvi\,y policy' . 
The Bonpur&ble Mr. A. G. Olow : He is not one of r e~ at all. 

It is an officer on a ln an~r rnana etl Railway. 
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-t'188. ~  

hOVI8JON OJ' BETI'EB ACCOMKOl>ATlON FOB THllU> CLASs P A8S£NGEBS AT 
COCANADA R.AILWAY STATION. 

735 .• I[r; •. 'I'hinImala, &aD: (a) Will the"Honourable the Rail. 
way Member please state whether it is a fact that the daily average incllme 
by ticket sales in the Cocanada town railway station is th., Becoud largest 
in the Telugli districts ,. ' , 

(b) Is the t n ra l~ Member aware that the thiJ'd class wuiting I.u.tJl 
tbt'rc l'nn ~ properly called a shed quite on a level wrth the' roult, retain-
ing all the dust of the road in the shcditsclf 1 

(c) Is the Honourable Member prepared to see thlit the convenience 
of third class passengers ate better looked into by providing better accom-
modation in the ,Cocallada town railway station , 

'l'hi Bonottr&ble Mr. A. O. CJlow : (a) and (b). Govermucllt have no 
inforl\\lltion. ' 

(e) This matter is within the discretion of the Railwuy ll inistra~ 

tiOQ tc) whom I shall send a copy of the question andanswel·. 

ABOLITION OF THE SYSTEM OF WINDOW-DELIVERY IN BENARES. 

736. "'1'ttr: BBd.ri Dutt Pantle (on behalf of Mr. -Sri Prakasa) 
Will the Honourable Member for ni at ~ state: 

, -

(a) the rules pertaining to window-delivery· at pmd-offices ; 

(b) the' L~iderati ns that lead the Department to' institute the" 
system of post-boxes at particular places ; 

(0) if the Rystem of window-d.elivery is disoontinued whell that of 
post-boxes is inlititllted ; 

(<1) if t ~ system of ind ~ d i t r  hilI; been abOlished in Benarei 
and the system of post-boxes introduced there, and if 8Q, why ; 

(e) how many post boxes have been taken in 13enares since the aboli-
tion 01 the system of window-deli:very ; and 

(1) whether Government are thinking of introdUcrlng a Rysteln ·of 
small payment from persons desiring window-c114ivery tnd' 
whether they propose to introduef! this system generally, 
whether poRt-boxes have or have not been introdllced , 

'I'M Bft01lJ'able Mr. A.. G. Olow: (a) The Honourable ltlember is 
reforred to article 28 of the Post and Tew,graph Guide. 

(b) 1'11e system is explained in article 28-A of the P~st find "e ~~  
graph Guide. Its advantages, are that window delivery, ti~ et ~ldet li 
ot11 have their co11'espondence IldarellSed to a Post:l3o't number and 
t ~~  bMain, qulcke; and more frequent deliverirs, at tit!iesC01l"eniettt 

tTheee queetiM wete1d1lidtIL'ItD by Uae ~  
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to them. It 'faeilitatlls sot"ting,red11Welf\vork . of : the delivel'Y atatfand 
makes fQ1' the greater .dety of the mails of Post Box holder&. The' 
system is introduced in the more important post officp.s. 

(e) lC8. 

(d) Yes, for the. reasoit stated in (b) above. 
(e) 18. 
(!) No. 
Mr. Badri Dutt Pande : Is Benares not considered Ii big station to 

~v  a window deliver,' 
!'he HOlIOura.ble Mr. A. Q. Olow : It is because it is considered aD.! 

important station that the post box system has been introduced. 

CARRIAGE OF MAILS TO EUBOPE BY Am. 

37il. 4i')'fr. Badri Dutt Pande (on behalf of Mr. Sri Pra a~a  : 
Will the Honourable Member for Communications state: 

(a) the approximate amount of reyellue derived per IIl01lth from 
postage on foreign mails to Europe since the institution of 
the system of carrying all of them by air j 

(b) the approximate amount paid per month by v~rn ~nt to 
the airship companies carrying these mails i ~nd 

(c) the approximate amount of loss Or gain by this system , 
The Honoura.ble Mr. A. G. Clow: (a) I regret this information is 

nlli available. 
(b) ]\;0 payment is made by the Government of Intlil1 to Imperial 

Airways direct. The annual payments expected to be made to His 
'Maje:;tY'8 Government and to the internal a.ir carrying companies are 
given ill the Memorandum to the Standing Finance Committee, !lated 
the 20th I<'ebrWlXY, 1937. 

(e) The Honourable Member i~ referred to the.rel,ly I gave to 
part (a) of Mr. N. M. Joshi's starred question No. 375 0'1 the 23rd 
Aug-ust, 1938. 

Mr. S. ,S&tya.mUl'ti: With reference to part (a), will Goverwnent 
take step!; to collect information as approximately as they can ? 

The Honourable Mr. A. G. Olaw: Yes, Sir. The position is that 
thcre is no estimatE' of revenue made month by month, but we keep 
a record of the weight cif mails carried to see how it compares with 
the oflt.iinutes. 

Mr. S. S&tyamurti :Is there aD yearly account kept .t tbe end 
of flne year after the scheme is started , 

"Dhe Jlo .... bIe Mr . .A.. G. 0l0Wt: If the n ra ~ ~ er uk. 
for hiformation., it will be supplied ... f.ar as pQ88iblil, 

Mr. S. 8&tyamurti: Will Government collect the information to see 
whn t nrc the flnancialtesults of the w;03tkitlg of ttdsnWliOhe1Oe t, 
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The llcmo1In.h1.e Mr. A.. G. Olow : The matter will be dealt with in 
the anuual report of the Director-General of POltsand 'folegraphs. 

DISORIMINATORY TREATMENT IN BROADOASTING NEWS FROM. THE DELHI 
BROADCASTING STATION. 

738. ·Mr. II. Thiramala Rao: (a) Will the Honourable Member for 
Communications please state whether the officials in charge of the Delhi 
Radio ~tati n are e eet~d to import political bias in their sen'ice of 
news t. 

(b) Is the Honourable Member's attention drawn to ''the fact that 
in broadcasting news on the night of the . 17th August. a full report of 
the speech made that day by Sir Aubrey Metcalfe in favour of the 
Criminal Law Amendment Bill was broadcast, whereas speakers who 
spoke against tbe Bill were merely referred to as ' also spoke ' T 

(c) Is the Honourable Member prepared to see that the All·India 
Radio does not serve to the advantage of any particular body of opinion. 
including the Government of India , 

'l'he Honourable Mr. A. O. Olow: Ca) No. 
(h) Only a summary of Sir Aubrey Metcalfe's epp,ech on the 

Criminal Law Amendment Bill was included in the New" bulletin; 
broadcast from tbe Delhi Station on the. 17th August, 1938. On the 
pre\'ioll!; and subsequent days similar summaries of the speeches of 
other front-bench speakers both Government and Opposition were also 
brolulcasl.. 

(c) It is the declared policy of Government not to allow the 
micropholle to be used for purposes of political propagando.. 

Mr. S. Satyamurti : Will Government give this House some idea of 
the size of the summary of Sir Aubrey Metcalfe's speech broadcast by 
the All-India nadio stat.ion at Delhi and also the size of the summaries 
of speeches of humbler mortals on this Bide of the House , 

The Honourable lIIIr. A. O. Olow : The size of the summnrics cif the 
speeches very largely depends on that which is given in the News Agency 
e a ~  

Mr. S. 8&tyamurti : 'May I know whether thiR News Agency is the 
Associated Press of India t 

The Honourable Mr: A. O. Clow : Y Cf;. 
" , 

Mr. S.8atyamurti : Does the All-India Radio reproduce the s ~ee e  
as they IIppear in the Associated Press messages, or does it edit them' 

The BoDpurable Mr. A. G. Olow : It edits them. 
Mr. S. Satyamurti : What is the criterion on which the All-India 

Radio edits speeches' . II it that the Government lUmben sbould be 
given as much pUblicity as possible, and the Opposition. as little &8 
possible' 

Tbellonoarab1e' •. A. g.. Clew :. Nb, Sir. It il not.' 
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SHEAKBALA. LIGHT RAILWAY. 

739. ·lrIT. AmareDdra. Bath Ohattopa.dhyaya: Will tl.!.e HO!II.Our-
able Member for Railways be pleased to state the amount of compen-
!;8!tionpaid by the East Indian Railway to the Howrah Sheakhala Light 
Railway from the year in i ~ Begumpur and Dankuni stationB were 
opened for passenger traffic up to March, 1938 f 

The Honoura.ble 1tr.A. O. Olow: I invite tlhe attention of the 
Honourable Member to the statement laid on the table of this House 
on the 6th April, 1938, -in reply to Mr. Ram Narayan Singh's starred 
question Ko. 1180. This statement shows the payments made for ~a  
year fr(mJ 1919·20 to 1936-37, the ,total am,ount paid being Rs. 6,99,771. 
I have 11'01 the figures for 1937-38 but if the figures already supplied are 
insnffielent for the Honourable Member's purpose, I shall be prepared 
to I'l1pply them later. 

DETERIORATION IN THE PRINTING OF THE Indian Liste'Mf'. 

740. eKha.n Bahadur Sba.jJm hzl-i-Haq Piracha: (a) Will the 
Honourable Member for Communications please state li~t er Gov-
ernment are aware that the printing of the Indian Listen'crhas deterio-
rated, since it has been done in the present press T If so, what steps 
are Governmeut taking to bring the Indian Listener's prilltiDg to the 
previous position' 

(b) Is it a fact that Government are bearing a great loss in the 
publication of this paper, since it is published fr«?m Delhi' If 50, 
what is the amount of the loss f 

The Honourable Mr. A. O. Olaw: (a) The standard of printing is 
not so high as it was formerly. The Government ()f India are consider-
ing what can be done to improve the printing. 

(b) No, on the contrary the 1088 since its transfer to Delhi has 
been G good deal leSs than it was before, although the sile of the paper 
has bee11 considerably increased to include t4e progranlIIIlI"S of t.he 
ne\v Stations. The net loss since publication in Delhi began up to the 
7th l!larch, 1938, was Rs. 8,162. 

Mr. M'mu Subedar : May I know whether the lalit, (\untract of 
printin/l 'was made on a mOre uneconomical basis than the previous 
contract' . 

'!'he Honoura.bleMr. A. O. Olow : I have not the figures but, as I 
Raid, the JOSE; is less than it was and the size of the paper is larger. 

Mr. S. Satyamurti : It is printed at the Goyernment Press, or at a 
private press' 

The Honourable Mr. A. O. Olow : It is printed at a rivat~ press . 
. 1&. 8. 8&tya.umrti: After calling tenders' 

. "'!'he r ~ t r  A. ,(J, .Q1o-,v : I t~ tenilerl!"wer.e invited. 
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TLurB1'KB8 OF· IN8PJ£CTOJlS 0:1 OOAOBJING A)lf)!,Gd®8; 

741. -Mr. B. Itl. Abdullah: (a) Will the Honourable the Rail-
way Member please state whether :it is a fact that orderswel'e passed 
by the Chief A.ccounts Officer, with the approval of the ~atr er of 
&ilway A.ccounts, that every btspector of Ooaching and Goods was to 
be given the 9ptioll of choosing tQ.reeseetioDS, and t at ~ ordth 
were carried out up to April, 1937' 

. (0) Is it a fact that in th, face qf t e l ~ ~ era  th, Deputy 
c.l.lidAccounts Pflicer (lfr. Pufi) me.qll tra~ers of ()!ts" I, InspeciQf 
of' ~ in  and Goods, which were not due, and all ta~ I!lspectors of 

~~lPll~ and P ~ W!,ve n~ OD. l e ~~  leave' ' 
, <e) Do Government rediae th&t by abrupt, nti~el  alld uneaBed 

fQl" ~t  the omcial. cOncerned are very much h&rll8ed, and that 
they afleet adveraely the edneation of their ohildren , 

The Honourable Mr. A. G. Olow: (a) and (b). No. 
(c) Government fullY' realise the inconvenience caused to Govern-

went servants by sudden and freqnent transfers, and every e1!ort is 
ld~ to avoid them consistently with the public interest. 

P ~ l  OF KUSLIII,OFP'lCEU TO 'l'HB ~ DIVISION 0:1 THE EAST Imn.4N 
RAILWAY. 

742. -Mr. Muhammad Nauman: Will the Honourable Member for 
Railways be pleased to state whether efforts have ever been made by the 
East Indian Railway Administration to post. Muslim officers on the 
H:owrah Division to safeguard the iuterest of Muslim employees, and in 
other rl'sponsible posts in the establishment' If not, why not' 

The Honourable Mr. A. G. Olaw :'I'he eommunal composition of 
i ~ers anu subordinates in the Howrah Division or any other Division 

of tht' East Indian Railway mUBt vary from time t.o time, and Govern-
ment wnnot accept the proposition that the posting of ga,zetted officers 
ann subordinates should be fixed on a communal basis, or that the post-
ing of officers of a particular community is necessary to safeguard the 
intere~ts of Rubordinate employees of that community. 

Mr. Muhammad Na.uman: Are Government aware that it is the 
"Establi",bment Department which is reql hotbed. of .such favourif,ism 
and nepotism which are ein~ carried on there. and has created dis-
RatiAfaetion among the "Muslim employees' ' 

The Honourable Mr. A. G. Olow: I am not aware that there iq any 
hotbed of nepoti!nD. 

Mr. Muhe.mmad Naunum: Is it not a fact that becaQijEl Mumms 
llRve not been given those key positions and have been given ordinary 
derienl offices where t~  can prepare any such records tll'At hardships 
can be imagined. to he greater ., ., • 

The Honourable Mr. A. Q. Q}ew : No, Sh!; amd I tnJlIt'I am iight 
in believing that neither MUslims nor lIi:q.du8, when, .placed in thl>te 
key positions, would sMw partiaHty to then- eommunity. ", 
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Mr. 1[ • .&:hm.ed : What was the object of fixing a perc'entage then 
if it cannot be given effect to now T If theY' think it is impossible or 
impracticable, why did they make an impossible promise' . 

The Honourable Mr. A. G. Olow : I am not sure what percentage 
the· Honourable Member refers to. 

Mr. 1[. Ahmed: I am talking of 45 per cent. ,}vhich the Honourable 
Member's predecessor promised. -t. 

The HODOurabie Mr. A.. G. Olow : 1 do not recollect that either [ 
or my predecessor ever made a promise of 45 per cent. 

Mr. X. Ahmed : It is in black and white and in a printed circular 
issued all over the Departments concerned. 

The Honourable Mr. A. G. Olow : The Honourable Member is ap' 
prentIy referring to recruitment which is an entirely different matter. 
This question relates to postings and not t ~ r it ent  

Dr. Sir Zi&uddin Abmad: Sir, the inquiry committee set up by 
Government recommended that a certain number of Muslims should be 
appointed in the Establishment Section, I want to know whether any 
action has been taken in this particular division. 

·The Honourable Mr. A. G. Olow: I· shall require notice of that 
qnestion. 

~ .' 

CERTAIN ApPOINTHENTS MONOPOLISED BY lbi'nus ON THE EAST INDIAN 
RAILWAY. '" 

743. * •. Mubammad N&uman: Is the Honourable Member for 
Railways aware that Office Superintendent, lIead Clerks, Assistant Head 
Clerks, Group-in-Charges, Section-in-Charges in the Howrah Division 
of the East Indian Railway have always been allowed to be monopolised 
by Hindus? If not, will the Honourable Member state the number of 
Muslims employed in those positions T 

The Honoura.ble Mr. A. G. Olow : I have no particulars of the com-
munal composition of the staff occupying the posts in question now or 
at previous times, but the postings to their appointments are not regu-
lated on a communal basis. 

Mr. Muhammad Nauman: Is it not a fact that Muslims are not 
represented in those departments as they should have been , 

The Honourable Mr. A. G. Olow: It depends on the Honourable 
Member's view of how they should have been represented. 

COMMUNAL COMPosmON OF CLERKS IN CERTAIN DEPARTMENTS OF THE EAST 
INDIAN RAILWAY. 

744. ·Mr. Muhammad Nauman: (8) Will the Honourable Member 
for Railways state whether it is a fact that only 20 MusliDl8 ~ all form 
the total number of offiee clerks in the offiCes controlled by the Divisional 
Superintendent, Howrah, t.e., Establishment Branch, CommeftiaJ Branch, 
Trains Branch, Engineering BranchJ Signal EngtneeJ.;i,og Branoh,Stores 
Section, Pay Bill, A88i.stant Superintendent, Way and Works Offices at 
If owrttJl, Burdwan,· RampurHaut, 'Sahibgnnj, Jamalpur, Inspectors of' 

L355LAD 0 
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W Ol'ks, Pe.r;auuumt W &\V Inspeators,Block Sipal n ~re  Signal 
Inspectors, Sanitary Inspectors, Lorry Garrage Supervisor, Station 
Superintendent'8 Howrah, Head Train ExQline1'8, Station Masters, Head 
Ticket Collectors on the whole Division f 

(b) What is the number of non-Muslim office elerks, particularly of 
.Hindus, in the departments mentioned in part (a) , 

The Honourable 1ir. A. G. Olow: (a) and (b). Government havit 
no particularR of the communal composition of these offices but have 
no reason for doubting the accuracy of the Honourahle 'Member'8 state-
ment. 

POLICY OF THE ALL-INDIA RADIO TOWARDS LANGUAGE QUESTION. 

745. *Ilr. Ba.dri Dutt Pa.nde: Will the Honourable Member for 
Commimications state : 

·T 
(a) if his attention has been drawn to the leading article in the 

Weel"" Aj of Benares under the caption-" What kind of 
Hindustani is this , " published in its issue, dated the 25th 
July, 1938, on page 7 in which the following passage occurs 
in paragraph 1 : 

•• The songs, news and lectures broadcast from Delhi 
Station of the All-India Radio are such from which 
the ~ n Hindi and Urdu words are wilfully 
omitted' and replaced by most difficult Persian and 
Arabic words " ; 

(b) whether it has been brought to the notiu of Government that 
this has caused' great resentment amongst listeners of the 
Delhi programme scattered in the United ·Provinces, the 
Centr&l Provinces and Central India ; &Jld 

(c) what is the policy of the All-India Radio towards the language 
question, and what is the criterion they apply when selecting 
a language for a station T 

'!'be Bonourabla 1Ir. A. G. Olow: (a) Yea. 
(b) No. 
(c) The policy of All-India Radio is to use as far as possible langu-

ages and wordR which will be intelligible to the greatest number of 
listeners within the service area of the broadcasting station concerned. 

lIIr. Muhammad Nauman: Are Government aware that news and 
songs are often unintelligible on account of the use of uncomreon 
Sanskrit words , 

The Honourable Mr. A. G. Olow : There have been compl&ints from 
both Sanskrit and Persian enthusiasts. 

JIr. BMJeDdra -ar&1U Qhau.dlmry : Is there any defiDite standard 
for HifiOuataniaa spokea in the Qitt8Nllt -provinc .. t 

'!'he JloDc)1_b1exr . .l. G. CJiCrw·: It iii a matter obviouslY' of taste 
and opinion ; the ~n~ard ~ariel a little in di1!erent I?arts of In.dia. 



STABBED QUUTIOIlS A.IlD AJl'8WU8. 

Dr. Sir Zi&w\di» Ahmad : Irrespective of the fact whether Persian 
ti!' Sanskrit words - are unncessarily introduced, may I know whether 
the language spoken by the Delhi people should not be taken as typical 
Hindustani f 

The Bo»ourable Mr. A. G. Olow: I believe the Honourable Member 
is a far greater expert in Hindustani than I am, but I understand that 
the standard varies. Delhi llindustani vari~ a little from the Hindus-
tani of Lucknow, for example. . 

Dr. Sir Ziauddin Ahmad : Should not the language spoken in DelW 
be used in the radio station at Delhi T -, 

The Honourable Mr. A. G.Clow : We try to do that and to make it 
reasonably simple. 

Mr. Muhammad Naum&n: That is what we want and nothing 
else. 1, ,_' ' ' 

Mr. Brojencira. lfara.yan Chaudhary: Is there anyone kind of 
Hindustani which will be lmderstood in the PQ,Jljab, the United Provinces 
and Biltar 1 

The Honourable Mr. A. G. Clow : I think that question had better-
be addressed to my Honourable friend, Sir Girja Shankar Bajpai. 

RECOGNITION OF THE BENGAL NAGPUR lL ~ a UNION. 

746. *Mr. K. S. Gupta: (a)_ Will the ~ ra le ~r for Rail-
ways please state whether it is a fact that t ~ Agent, Bengal Nagp.ur Rail-
way, assured the Labour Uni()n on the 21st November, 1937, at the 
Annual General Meeting of the Union, that he was prepared to meet the 
union to diBcuss the question of • Recognition,.of the union' and other 
matters Y 

(b) Is it not a fact that the President and some others of the union 
saw the Agent, Bengal Nagpur Railway on the 11th December, 1937' If 
so, what is the result T 

(c) IB it a fact that the union approached the Railway Conciliation 
Officer for 'the settlement of questions relating to (i) restoration of the 
anion's recognition j and (ii) discontinuance of short time work in the 
Bengal Nagpur Railway workshops' If 80, what is the result , 

Cd) Is the Honourable Member aware that the President of the union 
saw the Agent, Bengal Nagpur Railway on the 9th May. 1938, and that 
the Agent promised to settle the question of recognition within six weeks 
from that date , 

(e) Is it not a fact that the union is still unrecognized' If so, why' 
The Bonoara.ble Mr. A. G. Olow: (a) Government understand that 

at the Sixteent,p Annual General Meeting of theBengal NqpUI' Rail-
way Indian Tiabour.' Union hel(} at Kharagpur on, the Mth' November, 
1937, thp. : ~ent and General Manager, Bengal ~ r Ra.i!way, men-
tioned that lie was prepared to consider the question of, rt'!stori.Bg recog-
nition to the Union if certain conditions were fulfilled and to diBenss 
these nd~ti l i  certain representatives of ~ Un.ioJl.; 

(0) Goveraae1tt have DO infonnation,' . 
L355LAD 
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:";' (e) AJi 'regard!! . the' first part,' v~rn ent unclerstand that, the, 
~en a  Nagpur Railway Indian Labour Union addressed a letter, some-
time' in April last, to the Conciliation Officer (Railways) bringing up' 
the two questions of short time working and the recognition of. that 
Union. As regard!!! the second part, Government have no information. 
. ' (d) I am aware that the President of the Bengal Nagpur Railway 
fndian Labour Union 'ka'wllthe Agent and General Manager, Bengal 
Nagpur Railway, on the 9th May, 1938, but am not aware of any under-
ta.king given by the latter. 

(e) The recognition of this Union has not yet been restored. As 
regards the second part, Government understand that the question is 
under the consideration of the Bengal Nagpur Railway Administra-
tion. 

Prof. N. G. RaDga: WiltS anyone connected with the Union inform-
ed about these conditions; md asked for their views' 

The Honourable Mr. A. G. Olow: I presume so, because the Presi-
dent of the Union concerned had a discussion with the Agent and General 
Manager, in May. 

Prof. N. G. Banga : What is the latest position with regard to those 
conditions' Was the Agent satisfied whether or not the officers of 
the Union were agreeable to those conditions , 

The Rcmourable Mr. J.: G. Olow: I do not know; this is a Como. 
pany-managed Railway an<J1'I am not in a position to issue instr ~t ns 
to the Agent in the matter. 

Mr. N. It ~ : May I ask whether the Government of India will 
use their good offices in securing recognition for this Union , 
, . The .HoIlO1l1'f,ble Mr. A. G. Olow: I am prepared to forward a copy 

of the questions and answers today to the Agent. 
Prof. N. G. Ranga. : In view of the fact that the Honourable Member's 

predecessor gave' an undertaking in the House that Government would 
use their good offices to bring about the recognition of this Union, when 
this thing was being discussed between Government and Mr. Giri, will 
Government consider the advisability of bringing this thing to the notice 
of the Agent and see that recognition is restored as soon as possible , 

The BonoUl'8b1e Mr. A. G. Clow: lam quite prepared to bring it 
to the notice of the Agent and General Manager but, 88 I said, I am 
not prepared to give any assurance that recognition will follow. 

CLosING OF THE BENGAL NAGPUR &..u.WAY W01U[8110P8 ON SATURDAYS. 

747. *1IIr. X.8. Gupta.: (a) Willthe Honourable Member for Rail-
ways please state if it is a fact that the workshops of the Bengal Nagpur 
Railway are kept closed, While other railways keep theD;l going, on Satur. 
days f If 80, why f 

(b) Is the Honourable Member aware that there hai ~ a cut of 
12i per cent. in the wageS of tb.e workers due to thealOliDg of'worbhops 
on Saturdays by the Bengal Nagpur Railway' 



(c) Does the Honourable ~er PI:OPP8e to consider the desirability 
of opening the workshop! on Saturdays, or of compensating the workers 
for the 1088 Busta.ined by such closure by the authorities Qf the Bengal 
Na.gpur Railway , 

'!'he Honourable· Ifr. at. G.· Olow: (a) (}ove1'nImlnt are aware that 
the Bengal Nagpur Railway workshops at Kharagpur are not open for 
work on Saturdays and understand that a (number of the staff would 
prefer longer hours. Short time working was introduced with a view 
to avoid the discharge of staff who had become surplus to requirements. 
G()vernment are also' aware that certain other railway workshops are 
working short time . 

. (b) I would refer the Hon01;l.rable Member to the reply' to part (b) 
of hisunstarred question NQ. 177 asked on the 8th April, 1938. 

(c) I understand that the' Bengal Nag.pur Raiiway Administration-
arc considering certain proposals in connootion with short time work-
ing. 

. (b) WRITTEN ANSWERS. 

REOOVERY THROUGH SALARY BILLS FOR DEATH BENEFIT FuND 011' THE BENGAL 
NAGPUB RAILWAY LABoUB UNION. 

"!t' 

748. *l'tlr. K. S. Gupta: (a) Is the HOlourable the Railway Mem-
ber aware that the Labour Union of the Benial Nagpur Railway inaugu-
rated' A Mutual, Death Benefit Fund' in uf24 t· . 

(b) Is it not a fact that the death calls on this account were .. being 
realised up to December, 1936, thro!1gh otlicialsalary bills of the railway 
employees T 

( c) Is it a fact that such realisati{)n has been put an . end to since the 
reeall ~t the last strike of the Bengal N agpur Railway workers' If so, 
why'. 

(d) Is it a fact that 8uch recoveries are being made in the cRsebf 
Buch other funds ~na rated by non-unionists , 

The HOlloura.ble .!'tIr. A. G. Clow: <a) Presumably the Honourable 
Member is referring to the Bengal Nagpur Railway Indian Labour Union 
Death Benefit Fund. If so, the information available to Government 
indicate!! that this Fund was started in 1923. 

(b) Government understand that the recovery of contributions from 
the salaries of members of the Fund was discontinued from the salaries 
p.ajd on or after the 1st March, 1937. 

(c) The suggestion contained in this part of the question appears 
to be incorrect. The information available to Government shows· that 
recowries were discont.inued on account of the coming into force (,f tluo. 
Payment of Wages Act in March, 1937. 

(d) Governme"nt have no information. The grant of tne ll~ilit  
l'E.'coYP-ries through ~lar  bills on behalf of Societies approved by 
Government, under the Payment of Wages Act, rests entirely with the 
Bengal Nagpur Railwa:v -Administration.· .:. . 



fi'M [6TH SEI'. 1938. 

, ltOAn ··lmOVEHENT SoIlJllOgs Itt ·Ass:&K. 

749 .••. ltulM-CJh&liha: (a) Will the Hon0'8.r8ble Member f01 
Communications please state whether Government received any road 
improvement aehemes from the GovemDlent,oLAssam in the years 1ilS6-37 
IWd 1937-38 , 

(b) If so, how many ~ those se ~ es ba.ve been approved by Gov· 
ernment, and what is the cost of the approved sehemes f 

(c) What was the amount granted by the Government of India to 
the Government of Assam T \ 

(d) If the amount granted by the Government of India is less than. 
the cost of the sehemee, do Government propose to see that the full 'amount 
is granted to the ~vel ent of Alillil8m for the schemes from the Reserve 
Fund T 

The Honourable Mr. A. G. Olow: (a) Yes. 

(b) Eleven schemes involv.ing an expeaditure of Re. 16.20 lakhs have 
been approved. Four more schemes costing Rs. 7.50 lakhs will be placed 
before the next meeting of the Standing Commi,tee for R.()ads. 

(c) The Honourable Member apparently refers to grants from the 
Reserve in the R.()ad '1imnd towards the cost of the above schemes. These 
aggregated four lakhs in t_two yean. 

(d) No, I am afraid this is not possible. 

&OADCABTIlIlG STATIONS SET UP BY THE HYDEILABAD AND KYBOB STA.TES. 

7!lOA .• l'tIr. Manu Bubedar: (a) Will the Honourable Member for 
Communications state if it is a fact that the Governments of Hyderabad 
and MY80re have !Jet up transmission statioD8 T 

(b) Has any communication pasSed between these Governments 
and tbe Government of India in regard to any arrangements about this 
trnn!UD.issioD , 

(c) Has any agreement of any kind been made, ~d are there any 
clauses involving finance in any such arrangem·ent T 

(d) Have either of these Governments asked the Government of 
India to let them have a share in the customs duty collected on the 
import of radio instruments at British Indian ports , 

'the Honourable 1l1'. A. G. Olow: (a) Yes. 

(b) Yes, on technical matters only in regard to the installation of 
tranamitting stations and the wave-Iengt.hs to be used. 

(c) and (d). No. 

'mLI_ _ ___ .&.1__ __ _ .... __ ..I.'t_.5 



REPBEI!IEl4TATrONS 1'0& LAYING CE&'rAlNNEW RAILWAY LImes: 

750B. *8ri E. B. Jinaraja Hegel. : Will the Honourable Member for 
Bail",.,. be pleased t ~te : 

(a) whether representations were received by the Railway Board 
for laying the following new lines : 

(1) Raibag, Bagalkot, Ilkal line tr~rsin  through the States 
of Mudhol and Jamkandi ; 

(2) Belgaum Hubli line; 
(3) KI)UI.pnr, Nipani, Raibag line ; 
(4) Shedbal Bijapur line; 
(5) Almatti, Muddebihal line ;. 
(6) Gadag Raichur line; 
(7) Hassan-Mangalore line; 
(8) Mangalore-Malpe line; 
(9) Sagar-Batkal line; and 
(10) Kadure-Mangalore line ; 

(b) whether any steps have been taken with a view to opening 
any n~ of the lines &tated in part (a.) above; 

(c) whether any money bas been spent inibrveying anyone of 
the lines stated in part (a) ; iUs, how much, and on whi("h 
of the lines ; 

(d) if steps have not been taken so far, whether Government pro-
pose to inve8tigate the po8l!1ibility, adviMbility and n~ e 
sity of opening the lines stated in part (a) above; 

(e) if steps have been taken, the result of enquiry or innstigll.-
tion in re'Wect of the lines sta~ abo'\fe ; . 

(f) whether representations wel"e reeeived from Local Govern-
ments in respect of the lines stated above ; if so, when, 
from whom, and to what e1lect ; and 

(g) which of the lines stated above Government h/lve decided to 
open Up immediately , 

The Hon61lra.ble Mr. A. G. Olew: (a) It is a cQmmon prabtitte for 
the public to Qend in representations for theconstruetion of new Unel. 
These representations are nat, however, preserved for any length of 
time. I am, therefore, unable to say whether representations have been 
received for the construction of each of these projects, but consider it 
pr.oba.ble. 

(b) and (e). Yes; Nos. 1', 2, 3, 6, 7 and 8 have been surveyed, hut 1 
regret that it is not possible to give details of the expenditure ineurred. 
Some of the surveys date back to about 1899 and some have been carried 
cmt by authorities other than the Govemment of India. 

(d) and (e). Nos. 1, 2, 3 and 8 were found to be nre l l~erative ;' 

AI! TPgards NO.4. A proposal for a line in this nei ~ l  was 
rejected; 
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As ~ ard  ~ (k Government have _ no information; 
NOB. ~ 7, 9 and 10 are Indian State l,ines. 

:' •• • , • - ',:' ' • • ' • ~ ;,' , .> • 

(f) Proposals for new lines are included by Provincial Government. 
in a programme sent in by them every year. Certain of the line II luen-
tlSoned, mz., Nos. I, 2, 3 and' 8 were included in Buch programmes Rome 
years ago, but not recently. 

. . 
(g) None. " 

UNST ARRED QUESTIONS AND ANSWERS. 

COMKUNAL COMPOSITION OF OERTAIN STAFF IN THE BIHAR AND ORISSA POSTAL 
CmoLE. 

3S. Babu Katlaah BehMi Lal: (a) Will the Honourable Member 
in charge or Communications be leas~d to state the tot III number of 
Postal Superintendents, including ASsistant Postmasters General, posted 
in the Bihar and Oriua Circle, and how many' of them are Bengali 
Hindud, pihari Hindus, Muslims, Christians and Anglo-Iudiuns' 

(b) Wha:tis the number of Bengali Hindu and Bihari HiucIu Postal 
Superinteudents pro.oted from the ranks in the Bih&' and Orissa 
Circle' 

(c) What is the total';number of Inspectors of· Post Offices and 
Head Clerks toSuperint.endents of Post OfficeR, and how many of them 
8l'e Reugalis, Bib.ari Hindus and Bihari Muslims, Christians and 
Ang)O-Indian' 

. (d). What ii the total number of Postmasters of the cadre of 
Rs. 250 to Rs. 850 and Re. 160 to Rs. 250 in the a.ihar andOrissLl Circle, 
and how many of t e~  are ~en a i  Bihari Hindus, Bihari Muhamma-
dans and of other communitles in ~  of the cadres Rtated abnvp. 1 

(e) What is the' period for which Bengalis, Bihari lIindu and 
Billlll'i ·Muhammadan Superintendents have been posted at Bhagalpur 
since the creation of the Bihar and Orissa ir~le ,. 

(f) How many Bengali Hindus and Bihari Hindus Wf:\J'e nominated, 
and how many were appointed to the post of Inspector, Post Offices, and 
Head Clerk I. to the Postal Superintendents in the Bhagl\lpur Division 
from amougst the persons who were actually working in the Bhagalpur 
Division' 

(g) now many Bengalis, Bihari Hindus and Bihal'i 
were appointed i.nt,e ~al r Division in the regime 

~r n ndents bet9re the introduction of the preRellt 
appointml>nt by Board T 

Musalmanl 
of Bengali 
system of 

(h) Art! the authonties prepared to post' some of the Bengali 
~ er ntendents of· Post Oftlce.s to Provinces othe,r thuu ;Bihar' 

The Bonou,rableKr.A.. G. Olow: (a), (b), (c) and (d). A l\tate-
mellt goi"ing the required information is attached. 
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. ' e t ~ ~ I(g).· ,T)1e i ~ti n i.e not available and eauuot be 
collected "".Qlout : an undue amount of ti,me and labour. , 

(11) No ; po_tinge of Superintendents of Post Oftioes are not ,blade" 
on a commuilal 01' provincial basis. 

- ,: - I r Total ~ Chris-
Beh&ri Mua- ' tia.nB OtberL .. -, - Number. Hin U8, HindUf· 

-

~ BuperD1tendenia OfP08t ru8oe.j in-
- Illuding Alain&nt Poatm&Bter.-

General. 

z: 'Superlntendell.te, -of Poat Offioes ' 
, prbmoted from1'follk1. ' , 

(1:) Inspectors of Poet Offices and 
. Head Olerks to Superintenderitl 

of Post Offioea. 

(4) Poetlll&8ten in the cadre of 
Re. 250-360. 

(.) Postmasten in tbe oadre of Re. 
160-250. 

• (Of which 4 poete vacant). 
t (Domlolled European). 

. ' 

13 7 

7 6 
' , 

36 18 

6 IS .. 
42· , lIS 

t (2 Madraai Hindus, 2 Ooriya Hindus, 1 Oorlya Muslim). 
§ (Ooriya Hindu). 

2 

1 

11 

12 

II (Oorlya Hindu! 2; Madi-uJ Hmdus 3, Oorlya Mullim 1). 

lima. and .. AIiglo-
IndiaDl. 

,2 1 

f 
1 .. 

2 .. 
(Beha-
riel). 

.. 

4 1 
(Baha- , 
rlea) . 

PERMIB8ION TO THIR!> AND INTERMEDIA.TE ,CLASS: PASBENGEB8 TO BREAK 
JOURNEY ON THE AS8AJ1BBNGAL RAILWAY.' 

It 

5t 

I§ 

611 

S4. IWf. Kuladba-r 0haJiha: (a) Will the Honourable Member for 
Railwnys please state whether the Assam Bengal Railway authorities 
allow the third class and intermediate class passengers to break journey, 
if they hold tickets for a distance of more than hundred milos, and 
whether, like the upper class palJ_engers, they are allowed to break 
journey and given one day for every hundred il~ tra:t'oUed' 

(b) If (lot, do ·the a t riti~s propose to see. that the present rule 
88 of the Af!lsam· Bengal Railway is modified and third cl_ and inter· 
mediat e dass passengers are a ~ ed tQ ~ea~ jOlll'J;I'N'., l~e .lhe ,l\pper 
alae. psssellger& f.· . " '. ' . 

'The Honourable Mr.A. O. Olow :' (a) Nqt ~ erall  .. 
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{b} r mt(Jeritand a modiftc.tit)nie not cOllBideredto ';be', d_Able. 
ThE' rule previouSly in r~  pehnitti:'nt third and intermediate elA;!18 
pasaeDgeJII «Ml6raUy to break joumey, was withdrawn,on the introduc-
tion of the concession of maximum fare tieketsfoT those classes with " 
view to limiting the possibility of such tickets being misused. 

RECONSTRUCTION 011' THB.Am BIUDGB ON THE EASTON' BENGAL RAILWAY. 

35. Mr. ltuladhar Obaliha.: (a) Will the Honourable lIember for 
Railways please state if any estimate has been made for tile reconstruc-
tiOn of the Me Bridge on the Eastern Bengal State Railway between 
Bongaigaon and Bijni f ' 

(b) If so, will Government please state the amount of cost that will 
be necessary for its reconstruction , 

(c) Do the Eastern Bengal State Railway authorities suggest the, 
reconstruction of the bridge lower down the river near tM hills which 
may be Dlore permal\ent' 

(d) Have the Railway authorities made any temporary arrangemen' 
for tr~ns i ent at the Me Bridge for mails and pall88D.gers, and is it 
still intermittent T If so, are Government ~ ared to see that at least 
mails and passengers are carried across the river daily regularly and 
suitable arrangements ar~ made early' 

The Honourable Mr. A. G. Clow: (a), (b) and (e). The original 
flood was on July 17th, but floods continu£'d to occur till August 19th. 
There has not been time since then for the Eastern Bengal Railway to 
complete their plans and estimates for the rehabilitation of the line and 
f4)rWard them to Government. 

(d) All possible IU'rangements have been made for tran i ~llt  
These have been in operation without interruption since August ~lst  
The Honourable Member may rest assured that the Railway will do all in 
their power to minimise inconvlmience to p8P.sengers. 

MOTIONS FOR ADJOURNMENT. 

RATE WAR Bm'WEEN Ml!l!SBS. Tmr.m:R MORRISON AND COMPANY .\N'D 
M .... S<lINDa N4VIGAIl'ION CoolPANY IN TBB RAJ T&AR'ID. 

Mr. PreIicleDt (The Honourable Sir Abdur Rahim) : I have receivel! 
12 NoeJf. n ti~e of , motion of adjour9.D1ent .,froll1. Sif ~ l 

Halnn Ghuznavl. He wan:ts to dilC"QBB a defiDlte 
matter ~  ~~ PUblic importanee, nfJDlely, tbe refusal of the Govern· 
ment of Iftdia to ta,'JE:e &l'lyaction in, order, to re~ent a threatened rat" 
war between MeA-om.. Tumer M'Ottison and Cqm.pMlY and, Messrs. Scindia' 
Steilln Navigation Company itt' the Haj tratlic and to arrive at t\n 
ami(!ahle lIettlement.! 

Ar(! ,Government -qnder any obligation to i ter ~e in a dispute ol 
that nature' " 

Dr. Sir ZiaudcUn Abmad (United Provinces Sou.lwn1 D.visioJ.\ll' 
Muhammadan Rural) : On a point of ordeJ;. Sir, m.ay I just say that we 
have agreed to t r~ nnth. nflrt motion , 



Mr. Prelident (The Honourable Sir Abdur Rahilll): T'h4t is not a 
point of order. The Honourable Member ought to have meDtioned t.hat 
before. I want to know if the Government are under any obligation to 
iQterCere in a dispute of that nature , 

Sir Abdul 1Ia.Hm Ghumavi (Dacca cum Mymensingh :'Muham-
madan Rural) : Sir, what will ~ the consequence' Are the HoyerD' 
ment nnder no obligation to see that there is no rate war? Is it the 
position of the Government that they need not see at all that t.here is no 
rate w'ar, although a new company is beiDg destroyed without their in· 
terference ~ 

Mr. President (The Honourable Sir Abdur Rahim) : I must rule the 
motion as being out of order, as there is no obligation on the part of the 
GoverllJnent to interfere in a dispute like this between two industrial 
conCI!rI:.s. 

CONDITION OF INDIANS IN BURMA. 

Mr. President (The Honourable Sir Abdur Rahim) : There are tW(I 
IDore adjournment motions: one is in the nllme of Sir Zianddin Ahmad 
and the other in the name of Mr. Satyamurti, both relating to t ~ n~ 
dition of IndiaDf! in Burma. I;et me read the first motion in t~ name of 
Sir Ziauddin Ahmad: his motion is to dioouss the recent 
occurrence in Burma resulting in the l~ of A. large number 
()f lives and destruction of property and recnldNeence of riots in 
M.andalay and Rangoon as reported on 3rd September which has ereated 
the gravest sense of insecurity amongst the Indian population nnll the 
failure of the Government of India to take adequate and prompt measures 
to protect life and property of India.ns and their attitude in maintainin!f 
silence in face of grave situation. 

J want to know if there is any objection to this motion. 
Sir Girja Shankar Bajpai (Secretary, Department of Educati.>n, 

Health and Lands) : No, Sir: there is no objection. 
Mr. President (The Honourabk Sir Abdul' Rahim) : The motion 

will be t.aken up at 4 0 'clock today. 

REMARKS BY MR. PRESIDENT ON THE POINT OF ORDER 
WHETHER AN IIONOURADLE MEMBER, WHO IS ON THE 
PANEL OF CHAIRMEN, CAN TAKE THE CHAIR WHILE THE 
DEPUTY PRESIDENT IS IN THE HOUSE. 
Mr. President (The Honourable Sir Abdur Rahim) : /The House 

will remember that last Thursday I promised to consider certJt[questions 
which the Leader of the House raised hto!fore me in connection with a cer-
tain incident that had happened in the HOllse during my absence. 

On that day (t,he 1st September, 1938), when division was proceed-
ing on an amendment to clause 15 of the Motor Vehicles Bill, Mr. Deputy 
Prel'ident,/-who was then in the Chair. vaeated the Chair for a while to 
reeol'rl his \Tote and Mr. S. Satyamurti, (who is on the Panel of. Chairmen) 
at th., former's request, occupied the Chair. After a cOnTlIe of minuteS, 
Mr. Satyamurti vacated the Chair and Mr. Deputy Preitident;'having by 
that time recorded his vote, again oooupied the Chair. When Mr. Depnty 
President was about to anDounce t ~ l!e8ult 01. I the division, two 'pointB 
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~  r~r: Preside~tl:  . ,t," ." 

ofordet-l ereraised~e by Dr. Sir Zi&uddin Ahmad : et~r a.n n~ 
ourab:le Member, who is on the Panel of Chairmen, can take the Chair lii ~ 

the Deputy P1'e&dent was in the House, and the other point of Ot'der was 
J"aiscd by the Leader of the House, Sir Muhammad ZafruUah KhlloD,enquir-
. jng what would happen if there was a tie, Gnthe first point of order, 
Mr. Deputy President ruled that on the presellt occasion that question did 
not aribe, and, with reference to the second poipt of order, he ooserved 
tbat whilt' he voted, he was not in the Chair, and when Mr. Satyamnrti 
voted, he (meaning Mr. Satyamurt.i) WRS not in the Chir. and ruled 
that.. not being i,n the Chair when he voted, he had a right \to vote, 

After further di s~ n  Mr. Deputy President stated: 
., .. So far 81 the preeent occasion is oonceTned, it is finished. Aa reg"rda futllre 
oceaaiona, in the interests of the Honourable the Leader of the House, from. his point 
of view it will be more welcome to have a decision on this point from the Pre81dent 
himll8lf, because my opinion may after all be biused. Therefore, we will have a 
ruUng from the Preeid8Dt himself." 

']'hereupoD the Leader of the House, when I returned to the House, 
asked f9r my ruling for purposes of future guidance and also for pur-
pose of record. I do not quite understand what he meant by the last 
8uggef!ltion, that is " for purposes of record ", because the record will be 
of the facts as they happened. But if he meant by that that I should 
pronounce whether the vote given by Mr. Deputy President. was valid or 
not, then I. 'hold that. according to' the established practicf\ of this 
H()U8C, Mr.' Deputy President having given his ruling that his vote was 
valid no appeal lies to me as President, and there can be no question of 
my reviewing or reversing his ruling, so that his vote must stand on 
the records. So far, therefore, 'as I am eonoerned, that particular matter 
must be taken to :be settled by the ruling of Mr. Deputy President who was 
in the Ohair. at that time. 
.... " '. .  . 

, For piJrposes of ~  future occasions "; however' I will deal now with the 
two e~ i ns that ,have been ,raised before e ~ ii t before I dQ so, ,I may 
mention that the Deputy President is el~ed to. his office by the Members and 
necol"Cling to the convention and practice that has prevailed hitherto, he is 
~ntitled to ,exercise all the,rights ~  speech and vote which any other Mem-
ber of the House eJ)joys. . I have alwaYs. borne this fact in mind in calling 
npon him to take the Chair during my absence and have endeavoured to 
see thnt his dl'Bire to speak or vote on any questiOJ,l, \n which he feels 
himself E!!,:pecially intere!ilted is not frustrated, 8S tar as it can be helped. 
'Simila'rly, , in the case of the four Members, who are Bominatedto the 

Panel of Chairmen by the President and who are generally person;, orcu-
,pyinA' prominent positions in their 'parties, the President or the Deputy 
Presil1ent, es t~  case may be, has to bear this fact in mind whenever 
hf' re est~ 'any of them to take the Chair. 

(.!iule 3 lays down t~at " anyone or. the Pane~ of Chairmen rna! r ~ 
side ('ver the Assembly lJl t.he ab9lenee of the Presldent 'and Deputy Presi-
dent. ","hen 80 requested by the President or,in his absence, by the ,Deputy 
President.". The wO!'d " absence" here 'has always been understood-
llud rightly ao:-:-to '!Dean abSence r t ~ e  'The nextquestiollii 
"bether the "Ayes ", and II :Noes " lobbie.are part of the House during 
a' cIivisiOtl. ltl ~ "l t r ai Deesi; the Leader of the OPt» 



, ti:, '. I 
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BEKABU' BY i ~  PRESiDENT:" 

siLion, and Mr. M. S. ~e ~t e Leader of tI:e ~~i nati~ Pa~  ~tren 
otutly contended otherWlse, . have no· hesitation Itt hOlding-tha.t ·at l a~t  
from the moment the voting as commenced until it has ceased, the' 'Ay.:'" 
IW.d " NoeEI " lobbies, to which no b'trangers are allowed aooessand \fhifoll 
~re bl!Cl'wble only from the Chamber during that period, &re. an integral 
pa,l't of the House, where the Members discharge their responsibility of 
r.ecol'ding their votes. The result, therefore, is that while the voting) 
is going on, the Deputy. p.re. Sid. ent is debarre.d from putting a M. emberu: I on the Panel of Chairmen in the Chair in order. to record his vote, for 
he would still be in the Ilouse and, ~din  to Rule 3, it is only when 
he is going to be absent from the House that he can request & Chairman 
to take the Chair. 

'1'be next question on which I am asked to express my opinion is : 
What will happen in the event of an equality of votes as contemplated in 
section 6::ID (4) of the Government of India Act in circumstances similar 
to those of the present case, i.e., If t~e Deputy President or a Membcr un 
the Panel of Chairmen having recorded his vote was in the Chair at t.he 
time of division. That Bection says: 
.' "All qUeatiou in. either chamber Iha1l be. determiaedby -.. majority Of· vote. 01 
~ er  present other thaathe preaiding member, who Ib.all, however, have IUld 
ezereiae a ealting vote in the ease of an equality of votes." 

'l'his eJl;pressly debars tbe presiding Member from voting on Ii div~ 
sion, but he is given Ii casting Tote;;-not a second vot&--whieh 'he: isbouud 
to exerciE:e, in the case Qf an equality of votes. The result is that the 
Deputy President or a Member on th., Panel of. Chairmen, as the CRse 
may ~  who has already recorded his vote, is precluded by clear implic,..-
tion from presiding at the time of division-say, at the least, ~n the 
vQting hOB eoncluded and the result of the divi~i n is to be 8DJlounced.--
as he would not be in a position to determine the question at issue by his 
c8.bting \ ote, if there happened to be an equality of votes. 

I ought to mention that Mr: ~l ai Desai objected to my expres-
sing any opinion in the matter at all even. for purposes of future guidance, 
as the facts had happened while the Deputy President was in the Chair 
and he had given his ruling. But it must be borne in mind that the facts 
upon which the question has arisen could only happen while the Deputy 
President it', in the Chair and no precedent was available, as no such thing 
had occnrred before in the hist.ory of the A8!lembly, and the Deputy Presi-
dent himself, recognising the constitutional and practical importance of 
the questions that were raised before him, very rightly and properly 
iT.yited a " ruling' '-perhaps, more accurately, an expression of opinion 
7-from me for purpooos of " future occasions ", 

Even independently of the desire expressed by Mr. Deputy President, 
I consider it desirable that the House should have the opinion of the Presi-
dent On t e~ questions, and I 8m supported in this by what the Speaker 
of the House of Commons said on 4th July, 1912, ina.nswer to an objection 
simil'!t to that now raised by the Leader of the Opposition. He said : 

~ It may be that the Speaker il not a Court of Appeal from the Chairman of 
WaY8\and Mealll, but, on the other hand, there may be ocouioD8 on wlaich it ia dORir. 
able that the HOU86 may wiIIh *0 have the. opinion of t ~ Speakerlrit}l r~ to the 
cOIlItruetioD. of the Standing OM .. , ad not partie11:1arly m refeNll6e tf Wliatoaeurred 

~rtn~i~~~~ ~ ea~~ ~ :~ ~: ~~L : : : ~ " IlO ~ 
\ ~ , 
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.. I may -.lso. ~er to column 579, House .of ComlDOJlS Debates, 1920, 
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7'?"the Leader of the Opposition also urged that any ruling or exprea;. 
. sion of opinion on my part on the qoestion, that has been raised before 
me, can Rerve no useful purpose, since the presiding Member at the time 
when a similar question arises in the future would not be bound by whitt-
ever 1 might lay down being free to decide it &OOO!'ding to his own judg-
ment. I do not qrce, fc.:r this objeetion ignores the fact that the pre!!id .. 
ing MeDlber; whether it be the Prei!lident, the Deputy Preside~t or a Chair-
man, must always be conscious that it is incumbent upon him to ensure to 
the utmost extent possible that continuity ~  practice and certainty of 
procedure in conformity to the constitution, the Rules and Standing Ordpfs 
of the House, whioo is an essential factor in the working of a Parliamentary 
systemj t 

THE REPEALING AND AMENDING BILL. 

The ROIlCMU'abJe air Mamna.tb& .ath lllabrji (Law Member) : Sir, 
I moye for leave to introduce a Bill to amend certain enaetments and to re-
peal certain other enactments. 

1Ir. PreIdd_t (The Honoura\lle Sir Abdur Rahim) : The question 
is: 

" That le&Te be granted to introduee a Bill to amend certain enaetments BlId to 
repeal oertain other enactments." 

The motion W8S adopted.. 

The Honourable Sir Manmatha NUb Kukerji: Sir, I introduce 
the Bill. 

THE MOTOR VEHICLES BILL---co-ntd. 

Mr. President· (The Honourable Sir Abdur Rahim) : The House will 
now resume consideration of the :Motor Vehicles Bill. 

'rhe question is : 
., Tha.t claUJe 17 atand part ot the Bill" 

Mn:ulvi Abdur Jtaaheed Oha.udhury (Assam: Muhammadan) : Sir, 
I Ll'ougb-t to your notice the other day that I eould not catch your voice 
when you called out my name .... 

l'tIr. President (The Honourable Sir Abdur Rahim) : That is all 
ever. I am not going to revive that amendment. 

MI'. N. V. GecIgil (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, my amendment is : 
" That the provilo to 8ub·clauae (5) of claulle IT be omitted.' I 

This is N().3 in Supplementary LiBt; No.6 ..... 

Mr. Jl. 8. ~ (Berar : ~n a ada  : Sil', there is another 
amendment in the name of Dr. Banerjea to that proviso, and 80 that should 
be moved first ... 1t ia No.2 in SupplePlental'y List NQ. 7: 



THE )'[010B VEHIOLES, BILL. 

The Honourable Mr. A. O. Olow (Member for RailwaYfJ and Com-
municatioJls) : Sir, it will be convenient to take up Mr. Gadgirs amend-
ment 111'8t. If it is aecepted, ..... . 

Dr. P. B. Banerjea {Calcutta Suburbs: Non-Muhammadan Urban} 
If that is moved, then this will be barred. 

The Bono1U'6hle •. .&.. G. Olow: Yes. 
Mr. President (The Honourable Sir Abdur Rahim) Mr. Gadgil's 

amendment will come first. 
Mr. N. V. Gadgil : Sir, my amendment is : 

/ / Tlaat the pro\'iso to Bub· clause (5) of clause 17 be omitted ..... ', 

Mr. M. 8 . . 1Jwy: May I submit, Sir, that the amendment of Dr. 
Banerje& is to provide for It maximum period of pnnishment, while his 
Hmendment is to delete the proviso altogether. If this amendment it! 
thrown (,nt, then, of eoul'1re, Mr. Gadgil's amendment can be moved. 

Mr. President (The Honourable Sir Abdur Rahim) : It has always 
beeu the practice to take the more comprehensive amendment first. 

Mr. N. V. Qadgil: Sir, I 8m nQt moving my amendment No. :J on 
iJist No.6. 

Dr. P. N. Banerjea. : Sir, I move .... 
'the Honourable Mr. A. O. Olow : Do I understand ttt8t the . HOll-

ourable Mr. Gadgil wishes to withdraw it T 

it. 
Mr. Prellident (The Honourable Sir .A.bdurBahim) : He is not moving 

The Honourable lIIr. A. O. Olow : I thought he moved it just now. 
Mr. P. N. Banerjea : Sir, I beg to move: 
II That in the proviso to lub-eIaUH (5) of eIau.e 17 of. the Bill, far aU the words 

beginning with the words / be Ie .. ' and ending with the words / three months " the 
following be substituted : 

/ exceed in the eases referred to in cIa 118et1 ( a) nnd (b), two years, or, in the 
case referred to in claUlle (Q), one year '." 

It will be remembered, Sir, that on T'hllrllday last Il\Y Honourable 
fl'icnu, Pundit Lakshmi Kanta M'aitra, moved an amendment with the 
object Dot only of doing away with the minimum but also of providing 
a !IlEt:l> imum for the period of disqualification. But he was prevailed upon 
to withdraw. his amendment, and, I believe, he acted in a somewhat hality 
manner jlJ withdrawing it. In connection with that amendment, two very 
important points of law were discussed by eminent lawyers in this House. 
The first a~ the necessity for providing a maximum. It was pointed out 
that in most of the sections of the Penal 'Oode and the Criminal Procedure 
Code El maximum was provided. Secondly,it was emphasised that in 
very few places, perhaps nowhere, .. &D,L minimum period mentioned. 
Sir, J do not wish to diseuss this question from the point of view of law, 
but I wish to ,say a few words from the point of view of conmmonsense. 
Sir, this punishment, namely, disqualification. is in addition to the other 
kinds of punishment provided in thia Bill. ThereareimprilOnment and 
fine. Now, is it desirablE' that this t i~d kind of lluni-s,luuent should he 
awardeu without any liJnit ~  time t In this' nne ti ~ I maybe permitted 
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to say tllat I ~ve nQ sympathy for th9l!e driv~rs whQ are tec.kless and whl) 
oare n9thing forthe lives of other persons. I have not ~ leda single amend. 
ment with the object of lessening the amount of pu:hisn.m.ent which may be 

. awarded, and, if necessary, I will oppose any amendment which secks to 
reduce the period of punishment. But this third kind of punmh8.1ent, 
uruuoly, disqualification, standsOD anentir.ely di erell~ tin  What 
i~ this disqualification ? • It means that the livelihood of the person is 
to. be taken away. Is it right and fair that a person should be deprived 
of his livelihood for ever '1 110 not ·think that it is just .. ,1, therefore, 
hope that in the interests of justice. and humanity Government will agree 
to liccept this amendment. This amendment is devided into two parts. 
It drawr,: a distinction between the more serious OffellCe8 and the less serio 
ous offences. I .wish to provide that in the case of t~ more serious 
ot'rences the maximum period should be two years, and that in the case 
of the less serious offences the maximum period should be one year. I 
have already said that it is not on account of any sympathy which I have 
for the l'eckless drivers that T move this amendment, but I sOOuld like 
this HOllse t e nsi~r whether it is just, whether it is humane, to deprive 
a man of his livelihood for ever. I hope the House will decide to accept 
thh; HDlendment. 
. Mr. Preaid.eJlt (The Honourable Sir AbdurRahim) : Amendment 
moved; 

II That in ~e provUo to .ub-elauae (5) of elaule 17 of the Bill, for all the wordd 
beginning with the worde I be leal' and ending with the words I three monthl " the 
following be substituted : 

I ezeeed in the ClIlI8I referred to in clauII8I (II) and (b), tlfo yean, or, in the 
ease referred to in eI,.U18 (0), ODe yeay '." 

The Bououra.ble Mr. A. G. Olow! Sir, I do not regard this point as 
cif great importance, because, ttorJIially, t edis ali l~ti n would not be 
imposed for a period exceeding two years. . 

Dr. P. N. Banerje& : How do you know' 
The Honourable Mr. A. G. 01ow: But I would respectfully differ 

on two points from Prof. Banerjea. In the first plaee, I think it is a 
tnistake to regard this period of disqualification too much from the point 
of ,Tif.'W of punishment. It is really a mea.<;ure for the protection of the 
public. Although I have not the slightest doubt that it is very ha.rd that 
a man ~ l ld be deprived of his livelihood we also have to think of the 
people on the road to whom he has proved to be a danger. 

Dr. P. N. B&nerjea: He will learn to drive better after the punish-
ment that he has undergone. 

The Honoun.ble !IIr. A. G. Clow : He can only learn to drive better 
by our running the risk of his having further accidentir which may heseri-· 
ous. 

Dr. P. II . .... erjea: There ahould be aome limit. 
Pandit T.abbmi ltaD.t& ·1Ialtra·(Presidency . Division ; Non-Muhalri-

madsl,l Rural) ; Wh4Lt do you do on your railW'&ys , .. . 



N' Jlb'ncmrab18 Mr. A. G. Olow : I suggest that the atllerldmd.t 
ought to be rejected. . ';. 

Mr. Preaidqi (The Honourable Sir ~ l  ~  : The qaestiGD 
is: 

1/ That in the pronlO to nb-eWuae (5) of elau" 17 of the Bill, for tll the 1I'O'r" 
beii4-tng wi'h the WO'idl ' be Jell ' _d endiag with ~ worela ' tUee JDOIltbil '. tlte 
following be substituted: . 

, ueeed ia the CAlel r ~rred to in claulles (4) and (b), two fear., ar, in *-
ease referred to in elaUle (0), one year '." 

The AsSembly divided: 
~  

Abdul Ghani, Maulvi Muhammad. 
Abdul Wajid, MauM. 
Abdullah, Mr. H. M. 
Aikman, Mr. A. 
Aney, Mr. M. S. 
Allaf Ali, Mr. M. 
Anangar, Mr. M. Ananthasayanam. 
Azhar Ali, Mr. Muh.,.""", 
Banerjea, Dr. P. N. 
Boyle,. MI:. J. D. 
Chaliha, Mr. Kuladluu. 
Chapman-Mortimer, Mr. T. 
Chattopadhyaya, Mr. Amareudra Nath. 
Chaudflury, Mi. B'rojendra. NaraylUl. 
Chettio.r, Mr. T. S. Avinaahi.liDtJll.nl. 
Chetty, Mr. Sami Vencataehelam. 
Chunder, Mr. N. C. 
Da.tta, Mr. AihiJ. Qhandra. 
Desai, Mr. Bhulabhai ~  

])eshmukb, Dr. G. V. 
l>Hhmukh, Mr. GoviDd V. 
llllsak Bait, lob. H. A. Sathal H. 
6adrgil, llrb. N. V. 
GBulam Bhik Nainuag, Syacl. 
Qaunavi, Sir Abdul HaJim. 
Govind Dal, 8eth. 
i ~ Mr. P. J. 

Gbptlj, 1'&r. x:. S. 
Hane :Jaj, llaizajla. 
lieJde; Sri K. & ~" 
liloeIbM.i, Mr. S. K 
James, Mr. F. E. 
J edhe, Mr. K. M. 
.J'opdra Singh, BlJl&Lr. 
Kailalh Behad Lal, Bahu. 

Laillri Chaudhury, Mr. D. K. 
Maitra, Pandit Laluhmi Kant&. 
Malaviya, Pandit Krillhna Kant. 
Mangal Singh, SarW. 
Miller, Mr. C. C. 
Misra, Pandit Shambhu Dayal 
Muhammad Ahmad Kazmi, Qazi. 
Murtllza Sahib Bahadu, Maulri &yeel. 
Nauman, Mr. Muhammad. 
Pande, Mr. Badri Dutt. 
Parma. Nand, Bhai. 
Baghubir Narayan Singh, Chaudhri. 
Ramayan Prasad, Mr. 
Hanga, Prof. N. G. 
Rao, Mr. M. Thirumala. 
Santhanam, Mr. K. 
Satyamuru, Mr. 8. 
Scott, Mr. J. Bamaay. 
Bllallban, Mian Ghulam Kadir l ~ 

mad. 
ShaUat Ali, Maulana. 
Sheodass Daga, Beth. 
SilIIand_ Ali Choudhury, Maulvi. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha, 1I:1r. Satya N &r8yaD. 
Smith, Lieut.·Colonel, H. O. 
Sam, Mr. SUJ:Yya Kumar. 
Sri Prakua, Mr. 
Subbarayan, Shrbnati K. Badha Bat. 
Subedar, Mr. Manu. 
Town, Mr. H. S. 
Umar ~ Shall, Mr • 
Ziauddbt Ahmad, Dr. Sir. 

BOEB-I8. 

Abdul Hamid, Khan Bahaclu SIr. 
A.bdft Balheled C!lbaudh1l1'1, KaWft. 
Ahmed, .r. K. 

L3I5ISLAD 

I Anar, Mr. N. M. 
Bajtm, Slr Girja Shaalul'. 
Bartle7, Mr. ~  

D 
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a ~r  Kr. q;.:v .. 
. Chanda, Mr. A. K. : Ii 
Chatterjee, Mr. R. M. 
'Clow,The Honourable ll~  A. 8J1' 
Conran· Smith, Mr. E. . 
• Dalal, Dr. B. D., 
Dalpat SiDgh, SardarBBhadur Captain. 
Dutt, Mr. S. . • 

'Faruqui, Mr. N. A. 
Ghulam Muhammad, Mr. 
Grigg, The Honourable Sir James. 

Highet, Mr. J. C. 

Jawahar Singh, Sardar Bahadur Sardar 
Sir. . 

Kamaluddin Ahmed, Shams·aIUlema. 

Lloyd, Mr. A. H. 

Maelteown, Mr. J. A. 

The !,llotion was adopted. 
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~e  ~ ~ ~ a_,ll. 
MetCalfe, Sir Aubrey.· .. 

Mitehell, Mr. K. G. 
Mtikerji,'l'he Bonottftble ·Sir MAnmatba 
Nath. 
Muerji, :Mr. Bapnta Kumar . 
Nur Muhammad,.Khan Bahadur BhailW. 

Ogilvie, Mr. C. M. G. 

Rahmim,Lieut.-Colonel M. A. 

~~ a ad Khan, Caftalll Sardar· 
Sivaraj, Rao Sahib N. 

Sukthankar, Mr. Y. N. 

Sundamm, Mr. V. B. 

Walker, Mr. G. D. 

Zafrullah Khan, The Honourable Sir 
Muhammad. 

-..ulvi Abdur Raaheed Ohauclhury: Sir, I move : 

II That in wb-eIaUltl (7) of e)ause 17 of the Bill, after the word' vary', wherever 
it oeeura, the worda 4 or napend pending the hearing of an appeal , be iDaerted." 

If the amendment is accepted, the clause will read like this : 

" The Court to whieh an appeal lie. from any convietion of an ofrenee of the 
Uture speci1ied in aub-seetion (1) lIlay set BBide or vary or suspend pending the 
hearing of an appeal any order of diaquali1l.eation made by the Court below", ete. 

The object of this amendment is that the appellate court should have 
power to suspend the order of disqualification of the lower court even 
before the case comes up for hearing. We have made this Act so harsh 
and stringent that I think we are doing a great disservice to the youth of 
this country. If we refer to clause 119, we find that even healthy competi-
tion is made penal by this Act. Everywhere healthy competition is en-
couraged but here we are not only discouraging our youth to have healthy 
competition but we are making healthy competition penal. Then again 
disqualification is a heavier punishment than tine and even imprisonment, 
and a self-respecting youth will prefer going to jail than to be disqualified. 
This section has given power to set aside the disqualification at the time 
of the hearing of the appeal but it has given no power to 8U8Pend the dis-
qualifi('ntion l)efore the date of the hearing of the appeal. It is fol' this 
reason t.hht:J want that before the case is taken up for ,hearing in appeal, 
the appellate court should have power to order suspension of disqualifica-
tion a~sed by the lower court. Sir, I move. 

Mr. President (The 1l1nourable Sir Abdur Rahim) : Amendment 
m"v('d. 

" That in sub-dauae (7) of clause 17 (if the Bill, after the word' vary " wherever 
it oeeura, the words ' or 8uspend pending the hearing ot .an appeal' be inserted.'; 

Mr. K .. Sa.nthanam (Tanjore cum Triebinopoly : Non-Muhammadan 
Ilnral) : 'l'his amrndment comes more properly under clause 18 (2). 



,,111\ Bhu1&bbai I. Desai (Bombay Northern Division': Non- i\.fllhllm-_ 
madan Rural) : Sir, it is practically covered by clame 18 (2) as it now' 
stHllds .: 

. Ii" The operation 'Of. a disqualification order ma4e \tudet trection l'1 slU1.11not i~ 
IUlpended or postponed while an appeal is pending' agaiut sueb or(l.lr or againlt the 
conviction as a result ot which such order is made, unless the appellate Court 80 
direct.." ' ' .", 

Mr. Presiden~ (The, Honourable Sir Abdur Rahim) : 'rhe mover 
Wt.lllts it to hr sllspf'nded ~ I do not know whether the Honourable l e ~ 
~r wisht!li to prf$S this aJD8ndment t 

Maulvi Abdur Rasheed Oba.udhury : I have not found out my mi&:-
ta t~  :::llr... . 

Mr. President (The Honourable Sir Abdur Rahim) : Does the; 
Honollrable. Member wish to withdraw it , 

Ma.ulvi Abdur Rasheed Chaudhury: I am not withdrawing it.' ,l 

The Honourable Sir l'tIanmatha Nath Mukerji (Law Member) : Sir,. 
this amendment is wholly unnecessary. It is entirely covered by clause: 
lA, sub-clause (2). The object of the amendment is to enable the a ~l : 
late court to make an order suspending the operation of the order oC, 
disqualification pending the hearing of the appeaI,anp that power Us; 
given vp.ry clearly by sub-clause (2) of clause 18. If my Honourable, 
friend will please read that sub-clause, he will find that I am Tight and 
that he is overlooking that provision. 

Mr. President (The Honourable Sir Abdnr Rahim) : The qnestion 
is : 

" That in sub·clauae (7) ot clause 17 of the Bill, after the word' vary', wherever 
it occurs, the words ' or 8uspend pending the hearing of an appeal ' be inserted." 

The motion was negatived. 
1Ir. President (The Honourable Sir Abdul' Rahim) : The question 

is : 
f' That elause 17, as amended, stand part of the Bill." 
The motion was adopted. 
Clause 17, as amended, was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) The question 

is : 
" That c1ause 18 stand part of the Bill." 

111'. M. Ananthasayanam Ayyanga.r (Madras ceded Districts and, 
Chitoor : Non-Muhammadan Rural) : Sir, I move: 

/I That in sub·e1aule (1) ot clause 18 of the Bill, for the word ' for " oeeurring, 
in the third line for the second time, the word ' trom ' be Bubstituted." 

This is purely a verbal mistake. Sir,.' I mOve .. 
Mr. President (The Honourable Sir :Abdul' Rahim) : Amend'ment 

moved: ' 
" That in Bub-clause (1) of .cla.llae, 18 of the Bill, for the word' 'tor " occurring' 

in' the third lino for the second time, the word ' from ' be I'QbBtitv.ted." 

. The. Honourable Mr. A. O. Olo'!: ~ir  this, i~ obvioWlly a ra~ .. ; 
mahcal ImproveUlent. I have no obJectIOn. ' 

LMnAD ~ 
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Mr. PrllidUlt (The r ~ Sir Abdm Rahia): The queation 
is: r . 

" That in Bub· clause (1) of. clause 18 of the Bill, for the word' for " ocou.rdug 
~ t e tlIird line for the II8CODd ibn •. the word' from. ' be lll'bm.wtaL" . 

. The motion was ad t~ : 
Panclit I,a1rabmi Kanta Maitra: Sir, I move: 

" Th,at in sub·clause (8) of liause 18 of the Bill, for the worda' after the Il'Epiry 
of' Bix.' the wordB • witbiD. two ' be IUb.etituted." 

Sir, sub-clause (3) provides that a person in respeet of whom an 
ower of disqualification has been passed is debarred from'- ftling an 
appeal to an appellate court within a period of six months; that is to 
aay, if the sub-clause, as it stands, is enacted into law, it will e~ that 
a· mall tIOnvicted and disqualified cannot appeal to an appellate court 
until after a period of six months has elapsed. I should like to point 
out to my Honourable friends belonging to the legal profcssion that 
this is retrograde. The law of limitation, as we kuow it, with all its 
various articles always provides that the litigant who wants to move 
tile Court must come up within 8 certain limited period. and the basic 
principles-of the law of limitation are that no Court of law should help 
Iltybod; ",ho is sleeping over his rights. In this particular case, we 
are providing that he haN got to wait, if he has got an order of disquali-
6oation pa8Sed against him, for a period of six months before he can 
ffo up to the appellateeourt. He can only go up after the lapse of a 
period of six months. 'l'herefore, I want to bring this into line with 
tJl,e law of limitation. I am ti in~ the period of appeal at a pcriod of 
two Dlonths, within which the party, aggrieved by the order of distIllali· 
6cation, will go to the (Jourt ftnd move fl.'l' l'elief. 

Of course we know that, in ordinary cases of conviction, the 
period of appeal is nearly thirty days, and the period of a reviHion by 
the i~  Court is sixty days. The House will also consider tbat. jf a man is disqualified only for a period of two or three months, what ill 
meant by saying that he cannot make an appeal until after a period 
of six months ..... . 

Mr. N. O. Ohnnder (Calcutta: Non-Muhammadan Urhan) : Where 
do you get the appeal in this s ~se ti n , 

PaDdit La.kahmi Eata Maitra.: I say that you fix the period at 
two months, within which he can go to the Court. I do not want to 
make it six months; I want to fix the minimum period at two months, 
within which he is at liberty to go to the Court and move for the reversal 
at·· the order. Sir, I move. 

lIIr. ~e t (The HolWUl'able Sir A.bdur Rahim) : Am4mdment 
moved: 

" That in IUb-ela1l8e (8) of clause 18 of the Bill, for the word. ' after the expiry 
of aU ' the wora. • within two ' be IUbstituted." 

The BonOlll'able 1Ir. A. O. Olow : Bir, my Honourable friend, Pandit 
Lakshmi Kanta Maitra, has completely misunderstood the position of 
t!te clause. It does not relate to appeals at aU. The appeal is l ~ 
vlded for in section 17 (?') a.1ld normally, of course, it will be governed 
by the ordinary rules· of limitation as pr«n'ided m the Code of Criminal 
Procedure. This 18 a means after • man baa, 80 to apeak, served part 



of his sentence by w:hicb he ~e ,to th •. oril'Uut.l,001Ur.t aad «6t the 
" rder rev e e~l  II! ot4e,r : ~ds ~e~ ~nsa : l~ a ~ r n a~d 
'request that the dIsqualIficatIon ahp,ula MAt bit, ~r t ~t n tU 
months". ,He ~a  thus ask ~:l  the r~ lll of the, ~d~  It ~sreall  
a concession delngn'e<i ,it> make the law'lesW hanb' a:illt"dof!s I10t opel'"" 
Rgainst the man who is disqualified. ' ' . 

" Pandft La:lulmd '·Eanta ,lIIaftH'!' Sir, ''I ''am l"eatiy thaI1kfuI" to .tbe 
Honourable Meniber 'for pointing'out that and I' beg leave of the House 
'*0 withdn&w the amendment. 

The amendment was, by, leave of the Assembly, withdrawan. 

lIrfau1vi Abdur Rasheed Ohaadlnrry': Sir, I 1D«)V8 : 

--
, 14 That, in lUb+clau.e (8) of ~ll e 1$61 ttI,l! BllI,lfIt the WON / m 'the word 
/ three ' be .ubatitUted.' I , , 

Sir, ac.c.ording to me the period of six monthe is too 10D« a period 
tor a man who, by the order of the court, gets disqualification. I t i~ 
that the, ends of justice would be served if he is allowed to, v ~ the 
~ n t for the removal of i dis ali t at~ n a t~r a period of ~ 

months. We find that even for the purpose of an appeal to the Itiih 
Court from an order of the Subordinate Judge a period of three months 
~ fixed. Here also I would like toft)[ the maximum period at three 
months. That is to say, at the expiry of three months, the man wiD 
be at liberty to mOve the court which passed the order of disqualifica-
tion. for the removal of the order of disqualification. It is a $imple 
thing and no speech is necessary. Sir, 1 move. 

Mr. President (The Honourable Sir AbdurRahim) : Amendment 
moved: 

" That in Bub-clause (8) of clause 18 of the Bill, fOT the word I Nix ' the wota 
/ three ' be substituted." , " 

The Honoura.ble Mr. A. G. Clow : Sir, I oppose the amendment. 
The man who is disqualified has the right of appeal. Normally, that 
'appeal itself will take six weeks or two months and, tam sure, rio court 
would review its own order within a month or so of the appellate court 
having passed an order confirming Hs original oroer. 

Is : 
Mr. Presidept (The Honou.rable Sir Abdur Rahim) : The questioll 

:Ill 

" That in 8ub+clauee (8) of clauso 18 of the Bill, for the word I lib 'tbewotll 
I three' be 8ubstitutell." , 

The motion was negatived. 

Mr. President (The Honourable Sir Abdul' Rahim) : The questiOl\ 
,it! : 

" That clause 18, &8 amended, tltlluil' 'pal"tt1ftbe Bill. ',: 

Thflmotion WItS adopted. ., ,n 
Clause 18, as amended, was added to the BilI. 

Clause 19 was added to the Bill. 

Mr. Pretid8llt (The Honourable _ Sir .Abd",,'Raltim ~ :' 'l'be nesti l~ 
Is ; 

/ I That e1aulle 20 stand part of the Bill. II 
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;' Mr.' •. -AnaDthuayaDllDl Ayyanp.r ,: 'Sir, I move : 
" 'TIi,at' hi. lub-elaUle ($) of c1aua&. 20 of the Dm"atter the wOl:d " the " oceurri»;r 

.,theReend lintI,theword ' ~ e bi.le'rted." .. ..' ' .• 
. : 'Pandit a s i l~ l'tIaitn : I give DlY' whole-hearted ~ t to 
'tllis amendment. . ,.. r~" ~~aaa a  a ar ~  Sir, ~~ ave put in .th:e,word 
4 last ' to make it clear that last .elldorsement was meant. . . ' -, . "( 

lIIr. President (The Honourable Sir AbdurRahim)': Amendmeut 
'moved: 

, . 
II That in 8ub-{!lau8e (3) of clause 20 of the Bill, after the word' the " occurriDg 

in the second line, the· ~ rd ' lut I be iuened." . ' . 

The Honourable Mr. A. G.01ow: Like Pa.ndit Lakshmi Kauta 
Maitrll. I give my' whole-hearted support to this amendment. 
•. , Mr. President (The Honourable Sir. Ab'dur Rahim) : The question 
is ,= ' 

-'.' That in Bub-elause (3) of clause 20 of the Bill, after the word' the " OeoaniD, 
Inthl! lIe/O.on8 line, the word ' laIt ' be inserted." 
.' . The motion wa.s.adopted. ' 

'llr. Prelidem' (The' Honourable Sir Abdur Rahim) : The question 
is,: 

is ; 

~ at clause 20, 81 amended, stani! part of the Bill." 

The motion was adopted. 
Clause 20, 88 amended, was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) .The question 

" That clause 21 stand part of the Bill." 
Mr .•. Ananthasayanam Ayya:ngar: Sir, I move: 

" That in part (a) of Bub-clause (t) of clause 21 of the Bill, the words ' and 
other presCTibed Il11thoritics ' be added at the end." 

The amendment speak'" for itself. Sub-clause (a) r vide ~ foJ' 
, the appointment, jurisdiction, control and functions of licensing autho-
ritlf!8 '. ~l e are nt ~r pl'escribeil aUthorities also which are given 
certain functions mentioned.; in this Chapter. Provision ought to be 
made that they' ahol1ldalsobe included in the rule-making power. Sir, 
I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
~ ved : 

" That in part (0) of Bub-elause (9) of clause 21 ot the Bill, the words' lind 
other prescribed authorlti81 ' be. added ~t the end." 

The Honourable Mr. A. G. Clow: Sir,I agree that this amendment 
should be made. 'Q 

Mr. President (The Honourahle Sir Ahdur Hllhim) : The question 
is: . .' """ . .' , 

" ThIlt ill part (a) ot nb-daulI8 ,(t'),ot.; dallllll 'Y I ".1 UI<, Hill, ~ ~ rdil  , Ind 
.ther llreseribed authorities' be added at tho (,Dei." _,; 

The motion was adopted. 
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Mr. T. 8. AviDubiUngaDl ahettiar (Salem and Coimbatore c.m 
N9l:th Arcot.: Non-Muh!lmmadan Rural) : Sir, I_oye : 

:.' ; "That ,attier part (4) . of aub.elaule (B) of dRUM 21 of the Bill, the1ol1cnriDe .. 
laerted, aJld the aubleqlJe.nt pana be re-lettered aeeottiDgly : 

, (b) for 'the'conduetand hearing of appeali "that mAT be preferred ·wi.dertJda 
Ohapter '." . 

Sir, this amendJlumt. provides ijlat rule.··.hould be framed ~ the 
hearing and conduct of appeals under clauses 13 and 16, which have 
been passed by the House. I move. 

Mr. President Cfhe Honourable .Sir Abdur Rahim) : Amendm..ellt 
moved: 

" That after part (a) of sub_clause (I) of clause 21 of the Bill, the following be 
inserted, and the ~e ent parts. ·be re ~itered '8CeordinglJ : ~  

, (b) for the conduct and hearing of appeals that may be preferred ~ er  thil 
Chapter '." . . '" . 

The Honoura.ble Mr. A. G. mow: Sir, I am not sure that this is 
strictly necessary, but it seems unobjectionable.. . : 

Mr . .President (The Honourable Sir Abdur Rahim) : The ,questio •. 
ia: 
. " That after part (a) of Bub_ctauee (I) of daule 21 of the Bill, the tollowiug be 

tuerted, and the lublequeut parts be re·le'tered aecordiDjrly: . , . 

, (b) for the conduct aud hearing of appeals that mAY be prefened uder thit 
Chapter '." 

The motion was adopted. 

Mr. M. Anantha.sa.yanam A.yyangar: Sir, I beg to move: 
" That in part (h) of Iub·elause (I) of claule 21 of the BUl, before the word' 

• control ' the words ' recognition and ' be illl8rted.' I 

Sir, this rule relates to the control of schools and establishmentl 
for the issue of certificates for instructing drivers. e.tc. 
'fhere in clause 7 sub-clause (6) proviso the certifir. 

cates issued by Automobile A1isociations, which are recognised in this· 
behalf by the Provincial Governments, are also valid and if such certi-
ficates are issued, the certificate holders can be exempted from the 
operation of Part I of Third Schedule. There is provision for.recog-
nition in that part, namely, recognition to Automobile ss iati ~ 

whereas, in the rules, there is provision made only for nt~ l  There·: 
fore, it is necessary that the words ' recognition and ' ought to be in· 
serted in which case it will read. as follows: .. 

1 P.M. 

"the recognition and control of IchooIe •.... ', 

Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : AInen<iment 
moved: 

." That in part (11) of' 8ub.clause (e) of clause' 21 of the Bill, e l ~ the word 
f control ' the words ' recognition and ' be inserted.' ~" 

'Ihe Honoura.ble Mr . .&.. O. moW: Sir, if I have understood the 
amendment aright, it would have the effect.. of li i~  ihe, Provincial 
Government to grant rec?gnition by rules, whereas in the second pro-
viso to clause 7, sub-clause (6), tbeycan do it by exeeutive order. I 
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, (Mr. A. 6. (hJV.] i ~ 

suggest that execui1\te: ordek- is preferable iiI this case becaulle the nd&o . 
.. ~: e  iarathel' eumbrous. Suppose, for example, y.u W·that 
an Aaaociation is not iaau'- 6el'titeatea properly and you wish. to witJa .. 
pa'lf f.ecopition, you au d9 tPt at uy time under the Bill as it 
ltands, whereas with rules, you will have to give t reell ~t s notice . 

.. .... 'PreIdcle$ (Tbe Honourable Sir Abdtlr Rahim) : The qllestion 
~  ..... . . . 

" That ~ part lll) of ~ e (8) of claUIe 21 of the Bill, before the worcl 
• ~ I tile worc!w 2 reeegnition· and 'be m.enea." \ . 

TJle motion. W&lf negatived. 
Kr. X Ananthal&yaJWIl A,.,.ugar: Sir, I beg to move: 

U TIlat in part (11) of Iub·claulle (8) of elau8e 21 of the BiD, alter the '\II'ordl 
4 eolltrol of ' the woro I automobile &ll8oeiatioDi ' be iD8erted." 

Sir, schools and other establishments can be controlled and rules 
could he framed, but Automobile Associations are exceptions to every 
.. tiOJl i'!l this Aet. I want to bring them also here 80 that they may 
also be eontrolled. This is a consequential amendment. We wante. 
to Qait the prefaenoe shown to Automobile Associations and the House 
earned it and thus it .hM beeome necessary to introduce this consequ-
.ti&l amelldment. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

II That in part (11)' of sub-clause (8) of clause 21 of the Bill, after the word. 
• '-'01 of' Uae woro I automobile a8looiatioul ' be iDlerted." 

Mr. K. O. Mitchell (Government of India: Nominated Officinl) : 
Sir, I am opposed to this amendment for the same reasons ItS the Hon-
ourable Mr. Clow opposed the last amendment. The only place in 
which Automobile Associations are concerned is in the second proviso 
to clause 7, sub·clause (6). There it pl"ovides for certificates being 
accepted from Automobile Associations recognised by Provincial Gov· 
ernments. But Provinciltl Governments can extend recognition, can 
withdraw recognition and can impose conditions of recognition by exe-
cmtive order. Therefore, it does not 8eem to be necessary to draw up 
an elaborate set of rules ~vernin  recognition. Sir, I oppose. 

Mr. President (The Honourable Sir Abdur Rahim) : The questi,oD 
is : 

" That in part (11) of Bub·clause (t) of clause 21 of the Bill, after the word. 
4 eollnol of' the woro I automobile a8looiationa' be werted. " 

iB : 

The Ihotion was negatived. 
Mr. PrmdDet (The Ht)nourable Sir Abdur Rahim) 

" Tlu!.t ela,v-e 21, at &mended, .tend p...-tof1be Bill." 
'fbe motion WIUI· adopted. 
Cla)lBe 21, ~ amended, WIUI add.e4 to the BiU. 



.... PHIid._ (The Honourabl. au .... bdUr RaIdIB} :,Taie .... tiOD 
ia : ' .. , .... ,. 

II Thate1a)lH 22 ltand part of the ~ill  II 

~  Iii- Ziallddin ~~ (pn,ited Pr vine~s . ~i ern  ~iv~ ~ ~ 
il l ~ adan Rllra;l) -: Sh-, I beg toD'love : " 

II Th .. t at theeJld qi. lIub-ela,ule (') {It claU8e 229f the 13ill, the worlil ' or to .. motor 'vehicle driven by or for ape,rJop wllo desir!l8 to b1l1 the e~ I be added.". 

Mr. President (The Honourable Sir Abdur Rahim): Ame.ndment 
moved: 

II That at the end ot Bub·danae (t) ot elautie 22 of the BiD, the worai ' or to .. 
motor vehiele driven by or for a perlon who' ~ to \1111 .u. ear ' be added." 

•• It.:hDtha.JlCua: Sir, I OfIfose Ute amtndment .a it is,vaga and 
unintelligible. 

Mr. X. O. Mitchell: Sir, I oppose the amendment. 
Mr. President (The Honourable Sir Abdul' Rahim) : The qu8ltiOD 

~: 

" That at the end of lub-ellluae <t) of dauae 22 of the Bill, the wordl ' or to ; 
.-tor· _iale driveD by or for a pe1'101a who d.h ... ~ buy tbe ear ' be addecL" 

The motion was negatived. 
1Ir. Piesident (The Honourable Sir Abdur Rahim) : The qoe.tiOD 

is : ,; 

"Tha.t elanae 22 ned part of the Bill." 
The motion was adopted. 
Claulle 22 was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) The querti01l 

ill : 
I I That claule 23 siand part of the Bill." 
Dr. Eir Ziauddin Ahmad: Sir, 1 beg to move: 

II That in 8ub·rlnuse (1) of rlnllsP 23 of t.hp, Bill. after the word' vehicle " oceur-
ring in the aeeond line, the .orela f In 1118 ' be iuerted." 

Mr. President (The Honourable Sir Abdnr Rahim): Amendment 
moved: 

" That in sub·elauBe (1) of danse 23 of the Bill. RIter the word' vehicle' I o'ctur-
~i  ~  the aecond line, the worela ( In tile' be buIertecL". ; 

The Honourable Mr. A. O. Clow : Sir, I think my Honourable frienel' 
has misunderstood the amendment. As T read thE' amendment as tabled, 
it comes in a different place. 

" Every owner of a motor vehicle in use ..... " 

I do not think it adds "ery much. But J set' no objection to the, 
amendment. 

JIr. Bhttla'hat J. Desai : Sir, how can ever it be predicted that a 
motor car may be in use. There is reason behind it. ram tiot opposin8' 
it. I do my duty to point out that onee you say every motor ,'ehicle i~ 
'Oae, how are you going to test it. 8upposiDg atnan has 'five lDot'or eats 
aDd he has' bought 8 sixth one. What amount of time 1ril1 vou UBe fGr" 
hi. t& use the sixth ear, notiody can tell.' • 
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f:; ~t e JlriouraWelir. i&. G. Olow :'Uiaregistered ~ t  aU/ Car 
once brought into use is registered whether it is used or not. 

1Ir. Bhulabbai J. Deaai: Every car in use has ~ e nin " 

; (4 Mr. Preslde~t (The Hon9ural>le ir d~:a i  :lrhe' : es~  
is: 
, " That in lIub-e1au;R, (1) of ela1llle 28 of the BUI, after the .oM 4 ve1dele ~ ll ~ 
ring in theaeeond line, the wordll ' in 1l8e ' be iDaerled." . ... .' 

. ,-' 

~e motion was negatived. • ! 

Clause 23 was added to thf) Bill. 

Clause 24 'was added to the' Bill. 

111'. Prtlidem (The Honourable 'Sir Abd11l' Rahim) The qul!istion 
is: 
,. That claWie 25 ctaDd part of the Bill" 

Dr. Sir ZiauddiD Ahmad : Sir, I move: 
" That in lIub-elaUlle (8) ot elaulle 25 ot the Bill, tor the words • one month ' the 

worda ' ~ months ' be IUbBtituted." 

,I'thlnk a period of one month is ll()t'tmfficient, and it is desirable to 
change it tothTee months. Sir. I move. 

0; : ,JIr .. P.reIideDt (The Booourable Sil' Abdur Rahim): Amendment 
moved: 
II That in SUb-clause (t) ot claul!Je 2(} ot the Bill, for the words • one month' the 

word. ' three montba ' be Bubstituted." 

The Honourable Mr. A. O. Clow : Sir, I think three months is too 
long a period for this. There is an amendment for •• two months ., in 
tBe :name of Mr. Manu Suhedar, He is not present here but I would see 
no great objection to that. But for temporary registration a period 
of three months is obviously too long. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 
II That in l ~la e (8) 11f' elaulle. 250t the Bill, .for . the wordt ' one month' the 

words • three monthll ' be IUbstituted." 

The motion was negatived. 

Clause 25 was added to thE' Bill. 

Mr. President (The : rl l~ Sir A bdur 'Rahim) The question 
is: 

•• That clause 26 IItand part ot the Bill." 

Dr. P. N. Banerjea : Sir, I move: 

4. That In elaUBe 26 ot the Bill, for the wordll ' neh authoritv lUI tbr 'i'rcI\"illriRl 
GOTeTllment may by order appoint' the word. '  a pl'eRC\ribed Duthority , bf sull..tituWcl .... , 

i~ propoR81 is It retrogradE' one .. In theoricinalBillibe w.ords 
were "a prescribed authority ". 't'here is a difference between a 
prescribed 8.uth4>rity and an Authority appointed by oroer.' The 
ditEerenceliell in thi!! that ene~r we speak of a prescribed; allthcn-itTr 
~ mean 'that such authority is appointed under the rales. But, when' 
we speak of 8. pf!1"ROn heinJl appoint4>d b;\" order. it d()elI not refer..fo ally.l 
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rules framed in that behalf. Sir,- I desire that aU omqu:tiOJiill in'(lon-
nection with this am should be in accordance with tb,e ,rules, and, should 
not be arbitrary rd~rs of any person, however highly plaeed he may 
be. I do not know what, consideration in1l11enced the Select Committee 
to amend' this clauSe as it e~isted in the original Bill which laid down 
that this was to be done bya prescribed a t rit ~ I am. definitely 
.against arbitraryotders and, in that view of the 'matter, I regard it, as 
a reactionary proposal. Sir, I move. 

lWr; PreJident (The 'Honol'U'able Sir . Abdui" Rahim): Amendment 
moved: . 

'. I Thd in el~ e 26 (If ~e Bill, for the ,,!or" I ,uolt ~rit  the PrOHlleinl 
Government may by orderapPol-D-t' ~ e wordi ' a r ri ed~ t rit  ' be l tit t d ~  

The Honourable ftti.. A. 'G. Clow: i~" if my . ~l n ra le -J!riend 
had referred· to the Select· Cornmittee's report he . WQulB have found that 
they gave the reason for the change they made. They said : . 

1.1 The object of the change is to enable the a t ri~  referred to to be P ~tad 
Dlore expeditioualy than wo111d be the eMe if the authority were' to be preseribed. by 
rules the making of which ill 8ubjeet to previous publication." 

To the reasons given there I would arut andther r"ea80n and that is 
that the removal of an authority of this ki.Il4 is m.ucll. simpler if it is 
made by executive authority than if it i~ ade by rules.· If you find 
that the authority is unfit you can remo"e the man on the spot,but by 
rules it would be a matter of three or four months before you_could 
!!emovean authority which has been guilty of abuse of power. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That in clause 26 of the Bill, for the words I such authority as the Provineial 
Government may by order appoint ' the words I a preeeribed authority J be substituted." 

The motion was negatived. 
The Assembly then adjourned for Lunch till Half Past Two of the 

Clock. 

The Assembly re-assembled after Lunch at Half Past. Two of the 
Clock. Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

is : 
Itr. Deputy President (Mr. Akhil Chandra DAtta): rr ~ question 

" That clause 26 stand part ot th" Bill." 

The motion was adopted. 
Clause 26 was added to tbeBill. 
Clause 27 was added to the Bill. 
Mr. Depllty Presi4ent (Mr. A kIlil' Chandra Dattlt) . Tbe f'lu&rtion 

is: 
I I That elauae 28 stand part of the Bill." 

.,< Xr. II. Au.nthM&YanMn an~r : Sir, I move;-' . 
"That in sub-elause (1) of elause 211 of the Bill. nfter th(. "'ord . pro'l'incc " 

Mftrring in the third lble, the word, I or deemed to be r t r~d under this Act' be 
t...eriId.:,!J,' .', . . 
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,[.-.. , K. ,&· .. uthR.yanam Ayy&ngar.J 
.' ~  '.oNa I.propose to .. dd are With respect to t e i~ati  ~~ 
~ e~iat  •• Deemed to \Ie registeored under this Act·' would ilno 
l l ~e 'flintier provision. I' am (iDly trying to carry ()lIt theintenti<lb 
.eGlltaiBed in tM later portions of clause '28. That is Jily object. 

tJr. Deputy President (Mr. Akhil Chawira ;o"tta): AlPendmeat 
'1Doved: 

"That in sub-dauae (1) of clause 28 of the. Bill, a ter~ l  ~~e  
.eeunhlg in t.be thirtY 'lme, HIe words ' or deemed to be registered under this A.ct ' be 
bulerted. ' , . . ., 

'!'he BOJliOurabie ~ .. A. G. Olow : Sir, 1 am not sure" that these 
wol'ds are really neee88ary, but I see no objection . 

•. Deputy Presidellt (Mr. Akhil Chandra Datta): Thfi ~ ti n 
is: 
II That in aub-ela.U8(! (1) of clause 28 of the Bill, after the walt 'pronnee " 

oeeunta.r in the third line, the worda ' or deemed to be re il~ d under thM Act I. ee 
1Iuerted,"J I 

The motion· was adopted. 

lit. ' ... AllaDthUayanam Ay!&ngar : Sir, I move : 
" That in BUb-clause (1) o,f· elause 28 of the Bill, .fter the word' eertifie&'te I, 

~nin  in the .fourth line, the worda ' in force or ' be in8erted." 

My Honourable friend., Mr. Mitchell, has suggested to me that 
instead of putting theAe words after the word "certificate ", it 'would 
meet with bill approval if t ~  are put a t~r the word ' issued': in 
which case it would read thus : 
",& registl'lrti.fla . eenifit'£te ialmed or in fane UIlder tbil Act ... ,," 

If the HOllRe bas no objection. I may be given permission to put 
these words' or in force' after the word • issued '. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question 
is : 

" That in anb-elause (1) of clause 28 of the Bill, after the word' ill8ued " occllr· 
rmg in tbfl filth line, the worda ' or in foree ' be inserted." 
The motion waR Adopted, 

•. Deputy President (Mr. AkhiI Chandra Datta): The question 
is : 

" That ('1au8e 28. 88 amended, RtRlI.d part of the Bill." 

The motion was adopted. 

Clause 28. as amended, was added to the Bin. 

Clauses 29. 30. 31 and 32 were added to the Bill . 

. lIr. DeP1lty Prllident (MI'. Akhil Chandra Datta): . Thp.' ti~ 
is : 
" That elausE\ 33 stand part of the BUl" 

M'r. Amarendra a~ O)JJ.ttopadhyaya (BQl'dW.-n: Divili .. :"'Non-
'Muhammadan Rural) : :~  r move: 
• ,,' That in 8ub-Naule (1) l l~ aa {)t. the ill a ter t ~ ~ wtd"" .... 
reason8 ,to believe ' the worda I after jretting the motor ear properly examineIl1lt • ..,. 

e ~ n l i  motor met'hnni(' , 11(' inlerted." 
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. Itt iacaneraDy the cue that regiatering oftieM' ar~n ~ .lIMOtor 
experts and whenever any car is taken there by an ordinary illiterMeI 
,lXl,9tordriVel', l:udeelt tl ~ diiiculty. If any motor mechaaia is present 
·tber.e aaQ can e;qmme the ear and give an opinion, then theregistratioJlJ 
becomes easy. With that object in view I request the· &nourable-
Mr. Clow toaceept this simple amendment that a .otormel!lhud.c be 
recogWsec;l who has really passed &llY motor mechanics examination .... 
whO is put in charge to Ilelp the r.eeiBtering officer. Sir, 1 mono 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved : 

" That in Bub-clause (1) of clause 33 of the Bill, after the wods ' which hit. 
reAlOlUI to believe ' the worda ' after getting the motor car properly exaainlld by au)' 
reeogniled motor meehau.ic ' be iD8erted.' , 

Mr. K. G. Mitchell : Sir, I regret to say I must oppose this amend-
ment. It is, in my opinion, quite unnecessary. A reg.istering authority 
or the prescribed authority should be competent. and the Provincial 
Government in making the rules would see that the prescribed a t ri~ 
was competent, to determine the question ; and if I may say so, the 
addition which the Honourable Member wishes to make would really 
affect nothing. because it does not say how a motor mechBD.ie· is to he 
recognised. There is a provision for appeal against any decision in 
clause 35 of the Bill. l' think you must assnme that' the authorities 
appointed by the Provincial Go·vernmentlil will be eompetent to do; the 
work, and, therefore, I must oppose this amendment. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
IS : 

" That in sub-clause (1) of elause 33 of the Bill, after the words' whiel\ baa 
reasons to believe ' the word, ' after getting the motor ear properly e a in~d by any. 
recognised motor mechauk' be inaerted." . 

The motio.n was negatived. 
tIr. Deputy President (Mr. Akhil Chandra Datta) The question 

is: 
.. Thli elaulle 33 stand part of the Bill." 

The motion was adopted. 
Clause 3S was added· to the Bill. 

Mr. Deputy Preaide. (Mr. Akhil Chandra Datta) The qnestion 
i. : 

., That clause 34 stand part of the Bill." 

Dr .... If. BaDerjea : Sir, I beg to move : 
II That in lIub-clause (3) of clause 34 of the Bill, for the words • auch a.uthority 

- the P~ in  Government may by order a.ppoint' the worda. • a preeeribed 
authority:' be suHIltuted." 

Sir, as I sfa.id a few minutes ago, in connection with a similar amend-
JDent, I am always opposed t~ giving ar it~ar  power to any ve~ 
Iilent. menever any power 18 to be exercIsed it shOUld be· exer.cisecl 
iu aecordance with rules. 1herefore, I regard the proposal of the' 
Select Committee as a retrograde one, and I oppose it. Sir, I move. 
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,III'. J)epuly President (:Mr. AkhilChandra Datta): Amendment 
mo:ved : 

.. That in 8I1b-claoae (") of claUBe '34 of the Bill, for the worda ' such 'authoti.'tY 
.. UIe Pro"llmciul Govcl'lunent, may by order appoint' the worQ • a preeeribeil 
uthoqty' be substituted.' , 

The Honourable Mr. A. G. Olow : Sir, this seems to be on very 
mu.ch the same lines fur'the ,previous amendment. It seems rathei' 
superfluous to apPoint a motor mechanic or some one 'by a rule made by' 
the Provincial Government, and I oppose the &nlendment. 

Mr. Deputy President (:Mr. Akhil Chandra Datta) : -Q.'he question 
is : 

•• That in sub·dause (3) of clause 34 of the Bill, for the words • such authorIty 
as the Provincial GOVCTlIlllcnt ulay by order appoint' tbe words • Ii prescribed' 
authority' be ~stit tl d " 

The motion was negatived. 
Mr. Deputy President (Mr. Akhil Chandra Datta) The question 

is: 
• I That ~ a se 34 stand part of the Bill." 

The motion was adopted. 
Clause 34 was added to the Bill. 
1II'r. Depwty President (Mr. Akhil Chandra Datta) The question 

is: 
•• That clause 35 .tand part of the Bill" 

lWr. 11 Ananthuayanam Ayyangar : Sir, I beg to move: 
II That in clause 35 of the Bill, after the word • vehicle " O1\curring in the thIrd' 

line, the words • or under section 38, clause (1) to issue a eerti1leate of 11tu888 ' 1..0' 
iDMrted." 

Sir. clause 35 makes provision for certain appeals to be preferred 
in the first portion against orders of refusal under section 23, but-
later on in section 38 it is provided that even though there is re istra~ 
tion, and e,'en though there might be a permit to ply on particular 
roads from year to year or at short intervals. certificate of fitness for 
the vehicle. as a medical certificate in the case of a driver, has to be 
obtained. If perchance the certificate of fitness is refused, then it 
becomes finaL There is no appeal provided' against the order of refusal 
to grant a certificate of fitness. I have included this also in clause 35 
so as to allow an appeal against an order of refusal of a certificate of' 
fitness to a vehicle. 

Mr. Deputy President (Mr . .Akhil Chandra Datta): ~nd ent 
moved: 

.. That in elau.e 35 of the Bill. after the word • vehicle " occurring in the third' 
line, the words • or under section 38, clause (1) to issue a cerlifteate of fttnelll' be-
inserted. ' , 

The Honourable Mr. A. G. Clow : Sir. I'do not oppose this amend· 
ment. With your permission and that of the Honourable Member, 1'-
would suggest a flmall verbal alteration. What is referred to here as: 
" t!lal1se U) ", will. if the Bill is passed, be sub-section (1), and I "Iuggest 
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tha.t it should read' under sub-section (1) of section 38 '0; in other 
words, the amendment will read: " or under 8ub-aection (1) of section 
88 to issue a certificate of fitness ". 

Mr." n ll~  .Ayyangar: Sir, I accept the verba! 
alteration. 

Mr., Deputy Prelide~  (Mr. Akhil Chandra atta~ ~ e  question 
is: 

•• That in clau1835 of the Bill" after the word f vehicle " oeeurring ill the· third 
line, the words' or under sub_section (1) of section 38 to wsue a certificate of lltnes, ' be 
fDaerte\i. ,. , 

The motion was adopted. 
Mr. M. Ananthasayanam Ayyangar : Sir, I beg to move-I have 

made a. small verbal alteration in this amendment ~ 

" That in clause 35 of the Bill, after the figures and word • 83 or 3 .. ' the words and 
figures 'or by an order of cancellation under sub· section (4) of lleetion as.' be 
inserted.' , 

The object is that, in the later portion of section 35 (1), appeals 
are provided against orders of cancellation or suspension, but if a 
certificate of fitness is cancelled after once it is granted, no appeal is' 
provided for. I, therefore, intend by this amendment, to· make a pro-
vision for that class also by including it in section 35. Sir, I move. 

l'tIr. Deputy President (Mr . .A.khil Chandra Datta): Amendment 
moved: 

" That in clauae 35 of the Bill, after the figures and word • SS or S. ' the words ami' 
figures • or by an order of cancellation llnder sub·section, (8) of section aa' be 
inserted. ' , 

The Honourable Mr. A. G. Olow : Sir, I accept it. 
l'tfr. Deputy President (Mr. Akhil Chandra Datta) : The question 

i8 : 
" That in clause 815 ot the Bill, after the figures and word ' 88 or S. ' the words ana 

~ res 'or by an order ot cancellation uncier sub·section (.f) ~ section 88' be 
inserted. ' , 

The motion was adopted. 
Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban) : SiT, 

I beg to move : 
,. That to clause 85 ot the Bill, the following be added at the end: 

'The prescribed appellate authority shall give notice of the appeAl to ~ 
registering authority concerned, IUld, atter giving an (lpportunitr to the 
registering authority to be heard in the appeal, PaBS BUch order aB it thinq. 
fit : 

Provided that the ordera ot the Registering Authority shall Temain in force, 
pending the disposal ot the appeal, unless otherwise ordered by the appallata 
authority'. ' , 

I think, Sir; this amendment speaks for itself. These are all import-
ant orders passed by the Registering Authority, either under clause 27, 
which concerns refusal of registration, or under clause 33,' ::;uspension 
of registration, Or 34, cancellation of registration., and now 38, certificate 
of fitness of transport vehicle. I /lm anxious that the regi.stering andto;; 
rity should also have an opportunity of b<>ing heard And should be giveJi 
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k)il'. IS. S&ty.amurti.] 
llo1iee .. Secondly, in the period which may elapse before. the appellUe 
authorIty passes. final orders, I am aru:ious that the orders oftbe 
1fllistering authority shallremlliniJi f01'ce p&Mmg the Mp6lMl of the 
~ eal  unless otherwise ordered by the appellate authoritI,. 

Mr. Depllty Prelidem (Mr. Akhil Chandra Ditta): AttteDd!nent 
muved. 

" TUa to eJaue 85 of *he Bill, the fOllowiag be added at the _4 : 
f The preaeribed appellate authority shall give notiee of the appeal to tMI 

registering authority eoneemed, and, after giving an oppouunity to the 
registering authority to be beard in the appeal, pus Reh ordu as it thiulat 
tit : 

Provided that the orden of the Begistering Authority .hall remain in forea 
pending the disposal of the appeal, uru_ otherwise ordered by the appellate 
authority,'. " 

..... ADanthaaayanam Ayyangar : I want to make a smaH. mGdi-
fication. 

The Honourable Mr. A. G. Olow : I bave a fresh draft which, with-
o.t .altering the substance of my Honouratale frleBd's al&'endment., • in 
a better.· form, and, with your permisa.iA>n, I would like to have that 
v~ l : 

Mr. ~  G. llhehell : I regret taat the copies of this amended draft 
were placed on the table instead of being circulated. Copies have now 
been passed round. The modification proposed is this ; 

" Be·number clause 35 as sub· clause (1) and add sub·clause (.t) and proviao as 
tollows : 

• The appellate authority IIhall give notioo of the appeal to tIle original authority 
and after giving opportunity to the on,mal autlI.oritJI to be hearcl ib the 
appeal pass such orders a8 it thinks fit : . 

Provided that· &rderl of the orifinal auUtoritJI shall remaiu. iA force paneling 
the diclpoaal of the appeal un1eH the appellate authority othenriae-
directs '." 

Mr. 8. Satyamurti : There is one mattfep "'Dch, M course, subject 
to your ruling a.nd witll the consent of the HoWie,.. I l i~  namely, 
whether we could not combine amendments Nos. 240 and ~  togeth&l" .. 
It will read thus: 

•• The appellate authority shall give notice of t e~~ to the original Authority 
IIIDd ·atter .'ring opportubtty to the orlgiiW· aulll and to fibe appel1aut 
to be. heam ei'lltll pei*IO"'" or by pleader in 19te appeal PHI' well' O'l'dert as it thinks 
ft'" 

I do not kaow if tlte GoverDJD.eDt oonsider it aD: improyement, but, 
]j p6J1801luly, eonai.fe. tlt.eir amendment an i l ~ellt upon mine, 
80 far as the wording is concerned, and, if they will JWt the two things 
together. there will be &- common clause for both. Then clause 35 will 
Jle8d as in the Bill aa cfause 35 (1), and theoo will be a sub-clause (2) 
and proviso as follow8 : 

II The appellate a t ri~ IIIIIIil '"" notie& of ~ l to the origlul' autMrity 
... aftC' p.ina opportllllity to the oriliul autJaorltf an4. to tile a ~ 
~  ~ hll&M either perlOnaUy or. by plea4er lD. the appeal p.- such· orders .. it t~  
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'the proviso will remain as it is. So that the only alteration I am 
making is that in the third line of the nt1!\' proposed clause 35, sub-
clause (2), after the words" origin&! authority" the ~d  " and to 
the appellant to be he"rd either perHonaUy. or by pleader if? t.be appeal 
pass such orders as it thinks fit " be substItuted for the eX18tmg words 
there. t think it is all right. ' 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Is that accepted t 
The HODDtp"able Mr. A. G. ,Olow ,: Yes. 
Mr. S: Satyamurti : Then, in that case, I beg leave to withdraw my 

original amendment, which I have alreadY.,!p0ved. 
The origin!l.l amendment waR, by leave Of the Assembly, withdrawn. 
lIIr. S. Satyamurti : Now, I move the new amendment. 
Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: 

Muhammadan Rural): I would suggest that instead of the.' word 
" pleader " the word " representative" or " agent" be s~ stit ted  

1Ir. S. Satyamurti : I prefer the wording as it IS. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 

~~: . 
" Re-number clause 35 as Bub-claulle (1) aDd add IUb-6lauae (I) and proviso &I 

follow. : 
, The appellate authority shall give notice of the appeal to the original authority 

and after giving opportunity to the original authority and to the a ~ll nt 
to be heard either PWlonalJ, or by pl8ader ill the appeal pa8II IUch orden 
as it thinks fit : 

Provided that orders of the original authority' lhall remain in force pendin, 
the disposal of the appeal unl.eIII. the appellate authority otberwiae 
directs '." 

Mr. S. Satyamurti : There is one point, Sir. I think the word 
., pleader ., has gone out after the passing of the Bar Councils Act. 

Mr. M. Ananthasayanam .A.yyangar: No. The word" pleader" is 
more comprehensive term. 

is : 
Mr. Deputy President (Mr. AkhiI Chandra Datta) : The question 

.. Re·number clause 35 a8 Bub-dause (1) and add lub-clause (t) and proviJIo a. 
follows : 

, The appellate authority Ihall give Dotiee of the appeal to the original authoritJ 
and after giving opportunity to the original authority and to the appellant 
to be heard either perROnally or by pleader ill the appeal pUll Inch ordva 
aa it think. fit : 

Provided that orders of the original authority shall remain in loree penclln, 
the disposal of the appeal unIe. the appellate authori.... oth--
direeta '." . OJ -"-

The motion was adopted. . 
Mr. Deputy PreBident (Mr. Akhil Chandra Datta) The queEltion 

is: 
.. That ela1lle 8S, ... amended, Btaad part of the BiD." 
The motion Was ad ~ed  ' 
Clause 35, 8.1 a e~ded  was added to the Bill. 
Clause 36 was added to the Bill 
L355LAD 
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;".,JWF. ~t ~t ()lr. Akbil,C}lal1p:f3, ~ta  Tp.e" ~ ~sti n 

~  I 

'I. ~ l at ela le 37 .tand art~ ot tile DiU. ,,' , " 

';"''';1&. 'l'. 8. AvUl'aIhilingam Ohettia.r : I beg to move: 
:~  " ~~" ':' , • '. • \ '. ~ • I . ~" .' • 

. .. That in 8ub·dauae (1) of clause 37 of the :spl,'tbe ~ rd r the I, i~ti  befot:e 
the word ' registration " in the third line, be omittlef.'" , .,'. : ':, t 

• ~t  'is merely verbal. . 

The Honourable Mr. A. ·G. '010,.°:';1 thiJtk ads 'i8"ft'B imFovemellt. 
I," itt' Deputy Pnsideilt '(Mr. Akhil 'Chandra Oatta)'( +hi' qu'cstiOD 

. d)l···· .' ,. '.'. . \ '. . ,. is : 
~  

'u Thatin s ~la se (1) of (,lIlu8e 37 of the Bill, tho word r the " ()('curring betoreo 
the word ' re~l" ti ... 'da the thir4 line, ~ omitted." 

The ~ tt  ~  nd~ ted  

.... It. , G. 1liHlael1 : I beg to move : 
. *c''I'hat in ~ :~se (I> of danae' 37 of the Bnl,for the words • lum of tb m.ccl 

loadJ ' the worda ' e~i le ei ~~  lHl .. at i~~ " 

.. ~~ e~l  tOnseqllential to an a en~t l i  \faa made in 
.• ~ the 'Seventh Schedqle in' the'Select .' Committee. ~~ 

was v~rl e~  

1Ir. neputyPr .. id~nt (MI.". Akhil Chandra Datta) : The questioa 
it: 

" That in 81Ib-elauae (I) of clause 37 of theBiU, for the words r lum ot the wheel 
..... 'l1HI' Wb!ts' "~ ie m,bt ' be IllbetltuteL II . . 

The motion was adopted. 
-l'T I ..... J I -! "',,- ': -• 

•. K. 8. Kiteb.eD : Sir, I move : 
" That to IUb-elalL88 (I) of clause 37 of the Bill, the following proviso be added : 
'. " ' . , .,'""J 't ~ ~  

, Provided that wbere it afpears to aProvineial Government 'that heavier weVlbt.l! 
, tJias.UIoie ap8ci1led in the 8e-venth e ~ e mat be permitted in a n..rtttolJlur 

l~i t  tQr ve~ea of a P4rtieJ1la1 ~ th" ~ ~ v"n~ tRay 
\), notiHcation in the ial ii i lttei tr~t that tt t ~t n  oit'm Bull-
IleCtion shall apply with 8ur.h modifirAtions as' may be speei.fled In the rilJei; 
AcaUon '." 
" .. 

The object of this is that whereas the Seventh Schedule applies 
~ r . tq motQr tr&l)spoTt on aU kinds of roads, there are cases 
wnere'speClal types of passenger transport vehicles, in towna where the 
'H¥:SIi ~~P~ : i ~ ~nd the design is peculiar to . them, have a load on 
$la.e frpnt 8xlewhiehsomewhat exceeds the load r vid~d in the 
ReVenth'Schedule. There is ,no reason why that s~ ll  ~ ~ allowed, 
.,ecause the vehicles are confined to town!! where ttle roads are good 
lJ71ildle 'aMed/lsre co#trolled. Sir, I p1Ov.e.·· , . 

..,;", ifi;. &imii ~~t r  Akhii 'Chandra Datta) :1'he question 
~ ~ 

~ t t ~ ~ ~2~ ~ a~ ~ ~ ~ n  ~ ~ l ~ rP ia  be Plfdud : 
r Provided that where it appearl to a Provincial Government that heavier weightf 
than thoae IpeeUled in the Seventh Schedule may be permitted in 11- lllrt\cu}ar 
locality for VelfiSes· Of a partjdlu·<trle; t l Pte ri l lan ~ lt ii t runy 
by notifieatlon in the oftlcial Gasette di~~ .tW$helW>v,W0fM .of ~ wb· 
leCtion Iball apply with lueh modl4eat.ioU ~ "~  "be et~~ . hi t t ~ notir 
tleatloD '." ~::~ o!1' ~ ~ ~ L~  ~  ~  ~ :::~t  :.f:, f,L ,t. 

'l'be motion was adopted. " 
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Mr, Deputy President (Mr. Akhil Challdra J}»H8'1""'I'h(! lll ~ti n 
is :'" ,; 

1.1' 

':<i ~a t ~~ ~  '3T, '!t', n ~enarid  tand l t ~ the Bin." 
The motion ~ ~ ,aQopt6f:l. , ' , 

. Clause '37, as ;8mended, was added 00: t ~ .Bill. .," (i 

Mr. Deputy President (Mr. Akhil Chandra Datta) Th.e qu'estio'ft 
ill: 

" That ela.uee 38 Btand part ot the BiUO" 

lit. "'miV.n .. ~ ela  Chatty (Madras: Indian Commerce) 
Sir, I move : ., .' , 

41 That in eub-elaalle (1) of ela le~  ol.4he BiD, after itae"G'prei 'aD" the 
worde I and to any rulea aD. OODdifiODl that ma.y" be preeciibed __ t~ deli~ 
vane ' be ~rted " 

, J • ;'f ~t  

Iii!. 8 later clause, that is to say, la l~ : provilJion is, JWLdeen",bk 
ing the Provincial vern ~n~s to make rules for e e ti ~ of oertaUa. 
categories, among which is delivery VIUlB. It is, ~ el ~ r l  t4Qlla'bt 
qesirable that in the substantive provision, that is clause 3.8, re ~ren e 
should be made with regard to the rules and conditi,oris that mar }>e. 
prescribed exempting delivery vans, Sir, I move.' " 

111'. DePllty Preaiclent (Mr. Akhil Chandra Datta) : Amendment 
DlOved : 

" That in eub-clauae ( 1) of clau •. e 88 of the Bill; alter tke Aprea·. ~ I ~ 
wor4a ' i.nd to any roes 4IDd e diti~ ~: JUly PI pJ:elleribe4 e~l lPtin  ~iv  
vu. ' be inserted." 

The Honourltble Mr .•. O. Olow :  I do not think this· amendment is' 
at !1linecessary. If an exemption is iv~n by a Pro"fin.cial' ve~~ e t  
that ends the matter and there is no n~~d to put in here the worda' 
suggested in the amendment_ ' , , 

i~ : 
Mr. ~ t  Pruident (Mr. Akhil Chandra ~  : The -question 

" That in Bub-elaullll (1) of e ~ se 88 of' the Bill, after the fi.gurea ' 39 • the 
~ r  I and t() nny r l~  and cOndinon8 that may bepreleribed eDmptmlf delivery 
vIiia" be ineerted." ,. 

The motion was negatived. 

~r  p, ~  Q-ri1Bthi (Assam: European) : Sir, I v~ : 
~  That after Bub-clause (1) of clause 88 of the Bill the followii'lg new sub-cllluse 

be inaertea: and the Bubaequent lub-eiaule be re-ntunbered a ae rdin l~: ,. , 

, (.e) AD application by or on behalf of the owner of a motor vehicle fora' 
. ~tPl a  ~ tiu,,1l8\1 ~all be, inForm I.'" let tqrth i.J. ~ ir  e ~ le 
~n  ~ :  ~ ~t in t~e information re lr~d by that FoJW " ". .:. 

Thjs a lend n~ l  ."V'.ob:efl, DD, question, ~ prill-Qi,Ple. ~  er~l ~~  
at rC1OOTin.g a~et ain l i t ~ ~  ~~ :l  ,h""" ~ ~ i ~~ ~ d  ,,11 
least, ill one .province where the ~ :ti il:a~l  t~ .. ~ ~~t ~ ~ i ~ : 
In that provlDce people have applIed for certIficates of fitness' ann have 
had tlbeil' applleatiom l t irne i ~ ~ ~ tim .. i!.r::'i&e.1IrOO;ildb of 
" t ~r partic11!ian riP i~ ie: :vekiohf'in respect oIJ "htlte tr~ te  
of fitness is Bought. OUr aim is to Diabit cpi*e. ~tl  wIllS P ti ~  
L8615LAD ' , " d, 
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(Mr. P. J. Griffiths.J 
have to be supplied hy the person applying for a e~ti ii aie (\f fitu888 
and it appears to us that t'iie only particulars needed are those sufficient 
to identify the vehicle. in question. This is purely a matter of oon-
v~nien  and I hope the IIouse and the Government will accept it. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
lIlove4. : . 

Ie That after lIub-claUIIe (1) of elau8e 38 of the Bill the following new BUb-elaulI8 
be ilUIerted: and the lubeequent IlUb-elaulie be re-numbered ~ rdin l : 

• (t) An application by or on behalf of the owner of a motor ~e iele for a 
eertiieate of fitllellll ~  be in Form I sa Bet forth in the ~t SeIIedule 
and shall contain the information required by that Form '.' 

Mr. M.ADaathuayanam A.yya.ug&r : I 'should like to know :,vhere 
l"orm I is, because the r~s close with Form H_ 

Mr. P. II. Ja.mes (Madras: European) : If my Hl}oourahle friend 
will look Itt List No. 15, he will Bee that there is an a end ~nt in our 
Dame which adds a new form to the Schedules, Schedule Form I_ 'rhe 
Certificate contains the following : 

'.' 1 heqeby appl,.for the il8ue of a eertifir.ate of lltneell for the under-mentioned 
vehiele : malter8' name, type, registered number, engine number, ebaeais number, .igna. 
ture of the applieant, hill addreta and date.' I 

When I was in Madras aftt'T the meeting of the SetectCommittfle, I 
wall approached by a number of people who claimed that they had ~en 
aubjeett'u to gre.a.tharassment when they applied to the authorities for a 
certiflclnte of fitness. As my' Honourable fricnd, Mr. Griffiths, has 
alrea(ly explained, instances were broUl!'bt to my l t~ e wherp- the 
authority concerned kept ~n returning the application i"ttcr asking for 
further c1etails. Therefore. we thought it wise in order to remove a 
J)l>ssible ~ r e of har.assment that a definite IJpplication form should 
be includf>c1 in the schedule_ 

Mr. K.. lanth&nam: I am not opposing the ameDdment hut before 
the House approves of it it must take into account the fact thnt many 
of our bus .owners may not be able to know the engine number and 
other particulars which are prescribed. I do not think it will bl) right 
to aRk owners in remote areas to fill in these details. The lorm should 
be lIuch that it ean be e&bily filled by any illiteratt\ or ignorant bus 
own(1r. 

lIlr. 1". I:' Ja.mes : }lay I remiud my Honourable friond that these 
partit.'ulan; are already necessary for ~n application for the registra-
tron of a bus T 

Mr. K.. Santbanp.m ; The registration is generally made by sellers 
of velIicles. They fill up these forms, they get them registered for the 
purcbaser, and they hand over the registered certificatt. to the owner. 
TIle form should be such that it contains no more particularfl than can 
be filled up by anybody oWDing a bus. 

I 

lIIr. I. D. Boyle (Bombay! Bnropeanl):But if thepartieuLu; are 
already in the registration eertifiCate; .all-he iwoW«l baw.1Iodo is' to 
copy them into- the 8p8eial form'. -.:'., .. 'J' /,., "_, .. • 

~  
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il:, Mf,K.'8a.nt1i1Lnam! I want'to know why he s n d:ti a~ beask&d 
to fill it up a ~n  I do not think this a~ l tllt is ne~ess~r  

Mr. E. G. DcheU : Sir, I am not prepared to ~e this ,amend-
mwt. 

An Honoura.ble Member: Why not' 
Mr. K. G. Mitchell: I will tell e a~se I do not think there 

will be any difficulty of the nature that my friend, Mr. San than am, illt~ 

out-in the applicant being able t08&y what the "registration number 
of his vehicle 'is, because that is painted on it ;'what is the cugwe J:.umber, 
beclluse that is stamped on the engine ; and, what is the number of the 
ChllSsit; beeause that i.sstamped on the chUiia. 
An Hon01U'&bleMember :' It may be erased. , 

Mr.lt., G.ltlitchell : lry difficulty is that this is not a' matter i~ which 
we have consulted Provincial vern e~tsand I am 'not, certain ~at 

it will ~ntir l  Imit, but, on the nderstandin~ that Provincial, Gove.rn-
e lt~ have, undfl' a later provision of the ~i  power to amend t)le 
Schedule, we are prepared to let this go iIi as a model and to ,be 
amend('d later if necessary. 

Mr. S. BUyamurti: Sir, this is a kind of weakbeed attitude-
if I may Ray 80 with aU respect to the Government--towaMs an amend-
ment of this 'kind. I do not think we should allow an alilt nd ~t of 
this kind to come in. after our listeniug to Mr. Santhanam'lI al'gwnent--
wlless there is a clear neeessity proved by the European Orenp. That 
Gronp hru; not proved it, Government have not approved it, but they are 
prepared to accept the amendment, on the assurance thkt Provincial 
Q')Vf!l'llments mayehange it later! That is not a proper course. I 
oppose the motion. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
ill : 

" That after Bub·dause (1) of clause 38 of the BiD the fonowiDg new Bub-clause 
be inaerted: ann the subsequent lIub-dauae be re ered~rd l : 

, (I) .An upplication by or on behalf of the owner of a motor vehicle, (or Q 
eertifkate of fitness shall be in Form I a8 let, forth in the Firs' Sehedu. 
and shall contain the information required by that Form '." ' 

Thl' Assembly divided : 

AYES-85. 

Abdul Ghaai, Ma;aM :Muhammad.. 
Abdul Hamid, KhaD Bahadur 8ir. 
'Abdullah, Mr. H. M. 
Aikmau, Mr. A. 

Ashar Ali, Mr. Muhammad. 
Bajoria, Babu Baijnath. 

Bajpai, Sir Girja Shankar. 
Bhutto, Mr. Nabi Babh Illahi Daksh. 
Boyle, Mr. J. D. , 
'Chapman.Mortimer, Mr. T. ' , 

Dalp/lt Singh, Sardat' Bahadur C/lptain. 
E.d: Sait, Mr. '8:. A. aathar H. 

Jl'nzl-i·Haq Piraella, Khan llahad1ll' 
Sbaikh. 

Ghu\am Bbik Nairang, Byed. 
Griffiths, Mr. P. J. 
James!rMr. F. E. 
a a a~ Singh, Bardar BBhador Bard."r 
Sir,' 

Kamaluddin Abmed, Bham1!-ul-Ulema. 
Lloyd, Mr. A. H. 

b!ackeown, Mr. J. '.A. 

Miller. Mr.C. O. 

M!1!'tuza Sahib Balladur, Maulvi Byed. 
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I ~~ ~ ~~ l i l "~" , 
BahllWl, ,Liout.·OoJoael )4. l~ 

&ott, ilt'. i. &II18&Y. '+ro 

~aat iti  Sfadla:61 :adtt~ t v ii~ 
, mad. 

f:Juukat Ali, MaulaDa. 

~ : ~t a ad ~ OaptaiD &rdar 

• i~~l~  ~ ~" ~ ~d lr 

Sikltndat AIi Oboadt/trty, Maurvt 
, 81vliraj,.·&GSahilt-,N. ;, 
Smith, Lieut.·Colonel H. O. " 
'town, MI;. B.S. 
ina~ ilf Shah, itt. 
Zi •• iJ.,in A:hiiIa4; Dr. afr. 

'1· ~ 

,c ltilM:WIrjW, Ma.,i1vi. 
!.af All, Kr. K. 
Ayyangar, Mr. M. Ananth«ili,a-Ram, 
BaneJ'jea, Dt'. P. N. 
CWiha, Mr. Xulacijlar. 
t~~ Mr. A. 1t. 

~llalnir  Jtr. Brojerldt'& : an ~  
,QhettIu, :&Ii: T. S. AvinaahilinglUQ., 

~  Ydr. 8iuni ti ~ata ~elalii  
'Olilmdei, 'Mi. N. ti 
Du, lIoh.\ B. 
~ P ~dit i~ 

"~  Mr. ~i J., 
" ~~ Mr. GoviDd V. 
Qed8U. ,Mr.N. V. 
(JOViud .DIU; Seth. 
Gupta, Mr. K. 8. 
, HaBe Rltj, Baizada. 
Het'de, -Sri K. B. JiDaraja. 
H08JDani, Mr. S. K. 
JE'dbe, Mr. K. M. 
'j'bgMl,b:ra Aingh, tfttdk: 

l,'hemotion was negatived . 

Kaihtell Bebarl L&l, ~  \ 
'IJaMri Cbaudhdry, Mr;D. Jt:. 
MdltTa, Pandit La1cshml KUt&. 

, ¥angnl ~ llr~ Sarda.r. , , 
MiSTa, Pandit, Shambhu., Dayal. 
: ~ i ad Ahmad ltaiiiU, QUf.; 
Paii.a:i, Pandit sri Krllbiia .t>uttA. 
pante, Mr .. BadJoi Dutt. 
kag dbir ara a~ ~ n  ChoQdJiri. 
-kamayan Praaad, Mr. 
Rnnga, Prot. N.' G. 
Bao, Mr. M. ~  

Ranthanam, Mr.X. 
Slitya'JDurti, Mr. B; 
SheodUil Daga, Seth. 
in~  Mr. Gaud BhaDkar. 

in~  ar. Ram Nuayan. 
Smha; Mr. satya Narayan, 
Sri Prabaa, Mr. 
Subbarayan, Bbrimati it. Badha Dai. 
Bub,edar, Mr. Manu. 
Wtdker, !«t. o. n. 

... 11. &. BcIJd: Sit, I e~ to move: 
........... Nt iii lI,Iib.e]aU8e (6) df c:1&uae 38 of ,the BUl, the 1Vord. • iIIu8d tor the ftllt 
--1fIIfth ni ~d ta a new 1ehiele ' be oantted." 
With your permission, Sir, I will also refer to the next amendment 

.. thry lumg together. The provision as it came bom 'the Select 
Committee is that the erti i a~e of ,fitness issued for t ~ first time in 
respect of a new vehicle should remain in force for three years and in 
rtrtrofnel' ellPie for one year only. The effect .,f that is that the period 
is t.)O IOD/! for the purposes of public safety and the proposal is that 
the reser~ ~d authority should, where necessary, be allowed to speoify 
a shoTter period. Sir, I move. 

Mr. Deputy Preiliaent (Mr. Akhil Chandra Dlitta): Amendment 
~~: ' 

,"That in Itlb·elaDRe (I) otrlaule 38 of the ' Bill. the ~rll  i iuued, tor the Arlt 
time  with respect to a new, vehicle,' be omitte'c'!." , , 

. Sardar Sant Singh (Welt; Punjab: Sikh) : ir~ J ant ~  n ~ ~e 
thmg about this amendment. 1 find t ~t t ii ~ ~ ent was ~arr ~~dlln 
the Select Committep and in the notes of dissent the. GQ;vemment dId :Q,ot 



diS8eut from this part of the Select n iiitt~~  tJB. -WI 11ft' ,!tIe to 
n~~r~ld  the\ ~~~tn i ldl t t ~l  tiqt .h .. ~~::dl ~ i a  ~  is 

~ii ~ t  , 4. i~ti a~ a ~ ~ ~  _ e~t t a~ haf. be .. ~  n1 c .. ~ rt ie  d, in,. t ~ el~ .• ~  
i tte~~ . at ~ae~ ~  ~iiitl ~e  ,mijie. ~e~t  ~ ~~  ~ ~  :M:eJ:l3it4p 

mo ~~re ~~ in (he.,aeJ;4tct ll i~~e  may know;·tlie l~tenti  ~ ~ e 
enlhers who wtlll'e jn i ~ ~e t tt~e ILl 1'.9, .'Wildt ~ ~ en~ t ~ 
l e ~ i e~~ a~~ t~l~ at lend ~ ~ id n t"r~e  _ No ~ ~  '.1..0)8 
IS given by the tipvernment so far as thIS clause.¥i .. cOllcern.ed .. ,141 
l ll iss~ n  therefore\ . is ~ at thi.8 ~~elld~e lt  s l~i  huye e~~  given 
fdtice 6f D1 fite ~r nerlt before they can ~  ~ littea tl1 m9,ve 
t'l\is uml'lidmeiit. I raise thi.$ ils a i~t df ordef wheeler dAy e iti~ 
of the l::)elecit rilitt~~ an !Hove ali. a i~rla eni to Ir. cUltthe to ~v id  
he agreed iri thS Select nriilit~~  

~~ Mr. it, (J.M1tclle1l: ~ LP t of information, Sir. I was not 8 
Member of the Select CommIttee:. 
&tdu Sant Binlh: I Understand the Honodrafil(, JlImilber; wllo 

litk'ed tbis mdti.oh; di'd sO On beJre:lf of the GOl'ermnertt. ~ ei:iutdt 
etellpe frdm that category by merely sayin-g thlit ~ Wag not iiI tho 
se ~~t itte~  TBe diSsenting i ~ is given by Mr. l l~ ntll Del 
W Mr. 8: N. Boy ?'" pqe 10 of the Bill and this ainenttment d ~ n\:Jt 
'tiM a place t ere ll~ 

'. . 1ftr. Deptit1 PreSident (:Mr . .A.khU Ch,Aridra Datta:) : 4.8 far ns t am 
~are  there is noconvcrition to the efft1ct that iiiy MClJ'bel' Of i ~ 

i t~~il~t ~~~~ri~ : ~ i:ai t i ~~:~n~ t~~~:ti~~ ~  l~ ~ ~~~t  
1 l~l like to hear either from this sidebr the other side if there isa 
~ i"ellti li  like that. So far as I am aware, there is flO such i::orl1tilntfOii. 

-The Honourable Mr. A. G. diow : Sir, I would juat poiD:t out that, .. 
~  pave suggested, there is no covnention of that k.iad. If; ill a·PiI 
Bill like this, we are ~ t given 41n opportunity of re ~d rati  w_t 
wjU happen' It would make the position quite impossible if a 'Metfiel' 
·of. thr SoleQt (loJ:4mittee, when. be has to Itign the repol';t whieh c.ontai. 
the ~  of the Select Committee; ~ te.indicate all iJiQ possible tt e ~
tpents he may want to move later on. ~ a matter of fact, the Govern-
~~rit erii ers bn this occasion said that tl1ere wete Ii ~r  pro· 
~ il t i wi1illh they were t na l~ to I1ceept and s e i~ a o:rily UlOse pr'ij. 
""j!(itJrie " ttl ",hicH we attael1 particular importance". A inettiber t tlt~ 
};clect Committee is, 1 submit. able to move as many amendtnentli ail IlEl 
like!;. 

Dr. Sir ~i ttd l iti ~ : Sir, a ~ rdi  to the previom raet~  
any l ~rll er who ia~ agreed to any propositton in the Select ~ in ittee 
tiM .ltperfect right to ehange his oPinion and he can give a notice of 
tIDletithnebts. :At the same time, "e eipeet that heshoul,l gi\te his 
reasons on the floor of the . House as to why he has changed his 
opi1lion. That is a, moral obligation and not a legal one . 

. ~ . i J, • ~  , '" I • . 

_ aard a an~s  : ¥ay I submit again, Sit, that this is &. very 
impm·t:mt matter. < The object of appointing a Seleet ~ ittee illl 
that tht' House sh,lOuld not be troubled with the details. Where the 
B.t;lect CbniIrliW!eMive agreed to eertltih tliiriga, tnt· ifubm[ss:0n i~ that 
lJft>}\;IHilliers· of flttle 'SelMt OammHtbe Itre 6iirfM' fiooill:'m()'\ilttg lUi, 
uDl('lltb 11l'nts .... 
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~ ra e ~ : ,No, 'no .. 
.., Deptttf 'PrtIideBt fMr. Akhil'!()haIi9t'a Dattlt) '('As 'the! pOint 

rd~r is pressed; I hav" ',got to give'myruling. I hold that there is 
'no c&n\-ention or pra«ltiee'like that and reason also does not justif.v aDy 
~ :  practice" or convention. A member 'of the Select t:ummittee m(v 
'vel'Y' honestly change his opinion after the Bill has been brought here. 
"(, t er~ re  hold that thr Honourable the Mover of this amendment is 
"'{1erfectly ill order. 
: lIIr.P .. J.Grjftltlas: Sir, I rise ,tQ oppos.c, this ~ nrl nt  The 
·,r.ffect ?f ~is amendment, taken with the one ,f911owing,it, will he to 
: L~t l se ,the auth,ority ~ erned  to insis,t upon, the inll e~ n Ilf a 
motor "~ i le every six montns. That r,we is at presflnt in' "~e in 
sorue pal'ts of India. Those of us who are in contact with local condi-
tit n~ know very well thnt it is a very real cause of hal'assment); bU9 
driverH and similar people. We aim at reatrktinlt thp, inspectio'n 'to 

,the J)lillimum which is neeessary consistent with the reasonable' pro-
tection to the public. In our view, in the case of the, new vehicle, 
there can be no justification for asking the vehicle to the ,produced every 
six DlOllt.hM if the inspecting authority 10 thinks fit. We nre of opinion 
~t at in the case of a new vehicle it would be quite 'i;utlicientif that! 
vehicle is .produced for inspection at the end of three years, and in the 
ease of an -old vehicle, we still think that six !!lonths, is, far too short a 
pe.riod.lf ail inspecting authority is so doubtful about the (-ondition 
of a car, that he is not prepared to give a certificate for more than 
'six mouths. then, in my view-and I have done this job of inspecting 
',venieleF; very often-that authority bas no right to issue a. ('crtitlcate 
for that. vehicle at all. If the vehicle is so old that you feel pretty 
ceTj,ail] thnt within six months it could not. be fit for the, roall, you 
hllvP no husinel'ls to ghTe it a el ti i~nte at alt. ~ir e f9f'1 that. iu the 
ease of npw vehicles, six month!'!' time is a ludierous limit to sugogest, 
after which fresh inspection may be insisted uppn in the ease of old 
v"hielf.s. We feel that even there, six month II is an nne~e llril  short 
time. Por this reason we stand npon the provisions of the niU. I hope 
the Rouse will oppose the amendment. 

111". T. 8. Avinasbilingam Ohettiar : I am afraid that my Honourable 
friend, Mr. Griffiths, hal'! not understoQd the position lit all propr.rly. 
Let me read the clause as proposed to be amended and then I think it 
will be clear : 

" Subject to the provisions of sub'lICetion (3) a certi1leo.te of fitnes8 IIhal1 r,!mllin 
.«eetivCl for three ~rs unlelll a shorter period not bei]lg ,in .any eue ~ than iii]!: 
mODthaiB 8pecified in 'the eert\fl.eate by the preaeribed autborlty. " , 

That 1t1eanS it will stand for three years unless a shorter period is 
specified undno period shall be shorter than six months. 'fhe fitne9111 
of E'very car ia not limited to six months. 

Mr. P. J. Gri1ftthJ: On a point of p('rsonal explanatioll, Sir. What 
We want to do is to take away from the authority the right to fix 0. period 
as short as six months. 

Mr. T. 8. Aya.niabfltng&Dl Ohettiar : What it mees here is that they 
e~ speeify any period not more than three years and not less than six 
months. 
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. The Honourable Mr. A. G. Olow : I should just liketoacld that we 
e<lllstiltcd Provineial"Govenunenta e ~ tt~n  forward ~ ~ ~ sal  
anclthat the great bulk of them are s~ n l  msupport of our VIew. I 
do not propose to" inflict npon the ~ e the views given by the Provincial 
Governments in detail, but I find that only one Pr: vin~illl Government, 
that is the Government of the North-West Frontier Province, bas shown 
a preference for the olause 88 .it stands. The Governments of lfadras, 
DomlJsy, Bengal, the United Provinces and various oihcr Provincial 
Governments support the ohange in the clause in varying terms. 

Dr. Sir Ziauddin Ahmad : Sir, may I just" add one word. The 
periodical inspection, after every six "months, appears to me to be too 
frequent. We should keep in mind how much it costs for each inspec-
tion. Yery often, these lorries or buses are kept waiting in front of toe 
p'Olic:e station for two or three days and som'6times even for a week. 
In the meanwhile t es~ poor drivers lose their daily earnings. Of 
courE.£., 1 quite understand that there ought to be inspeetion. Perhap<j 
onCf' in three yeal'S will be too long a period. Certainly I think six 
mouths is too short a period. For these reasons, I think an ispection, say, 
oucea ye,ar when' the driver has to renew his license will be enough. 
Thi" r-eriodical inspection of once in six months will involve unneoessary 
expenditure, unnecessary waste of time and unnecessary waste of money. 

Mr. M. Ananthas&yanam Ayya.nga.r : Sir, in the interest of safety of 
the travelling public, I sup'port this amendment which is absolutely 
necessary. lly Honourable friend, Mr. Griffiths, lives in a metropolis 
where there may not be any difficulty. But we live in mufassil parts 
wl.tf.r6 I have seen new busses getting out of order and rotten in less 
than a year if they ply on bad" roads. It ill a Wholesome rule that every 
lIixmonths the busses should be ins e ted~ Such a rule prevails in the 
MadtaA Presidency, and once in six months a fresh certificate with res-
pect to the good condition of' brake!! ought to be obtained. I submit 
that, hereafter, under the Insurance provisions in this Bill it is not 
enough if the passenger who getll into the bus insures his life, it is also 
necessary that. he should also insure his wife and children before he gets 
into a bus. I have known caseswllerebrakes have ~ e rotten within 
three months; It largely depends upon the number of times the busses 
ply on the road every day. Now, a bus may become old in a very short 
time. Therefore, by this amendment discretion is given to the examining 
authority to fix within what period a fresh certificate ought to he ob-
tained. With respect to new vehicles three years may be retained, with 
respect to old ve i l~s  six months may bell.llowed. J wish to add that 
'e-v('n with r~ll e t to lIew vehiclf's it lllrgely depends upon the extent of 
tile use of the vehicle before any safe period could be fixed for it~ ro-
inspeetion. Sir, I support the amendment. 

Mr. F. E. Ja.mes : Sir, I should just like to tell the House the diftl.. 
cuIty that we are in. It is this. As the Bill emerged from the Select 
Committee, the provision is that a certificate of fitness issued for· the 
first time in regard to II. new vehicle is issued for three years. In anv 
other ~ase  it is one year. .The /suhsequent da s~ .says th/lt t~~ iSliiUiug. 
auth,orlty may cancel. for :r:eason.s recorded In rltl l~ at any.time the 
certificate of fitness, If he 18 satIsfied that the prOVISIons of this Act or 
the rules made thereunder are no longer complied with as far 8R the 
vehicle is concerned. Now, Sir, that was the original provision of the 
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itflt No'" \He 'aBtldmeilt 1Ie_ .. 80' ot ,ali", t~ '. r~ ~ t~~ P ~ ,H.sP.! 
'tlJ.:tfe'yei!1\ Mr, new ,t, ehiclek 1lD6tomake it ~ l i~e fQ, ~ ~  ~~ ;or1!l, 

S·lrlb.h iadueii tliese certificates to iaue them, if nectvJ8&1"Y. oply. ~ tilX 
• '(tfl!ftj itt ~ time even if the v&hiele is ahewolle: Every ,ope, \IV; f?, ~ 
" "s\t\ru.,M frOttiKa1lta to SUbia, in lny one of theBe e~  would av~~~d 
i i ~ ~i ~ dt lt il~ld tetits ~n tbilpart Of tbea.uthontlel by thefl,rlyel"!. 
Itofie'!t whieli in t reeinsta~es I have lJubstantiated l ae~  ~~
able Mefu"'8ers #ill fealise that this might ~  I do n ~  say It ,will bel.,a 
very real handle for harassment, ~d ,that i6 ~ nl  re~~n w.hy, we are 
definitely opposed, to this amendment. There 18 n~ t~er .. ~~~ rt what-
soever, but I do think that t ~ House ought, all fa,r ~ ~ a~l le  and ,I 
would appeal to the Congress Party, to remo,:e ftolD th18 .Bill" mllilj 
points of ssi l~ hllrasSJD.eJ,lt to the poorer drivers &8 ssl ~  That. IS 
why we oppose this parti(,l1lar llQlendment. , ' , ' 
1ft. Baaaata ][uma.r Makerji (Benga.l: Nominated Omcial) : Su., 

-with dUe deference to my Honourable friend, Mr. J&mes, I should W,te 
t{) sa:r that I come from the district of Darjeeling of which my Honour-
JibJe friend, Mr. Griffiths, has very real e erien ~  and where we ~ ~ 

flat only taxis, but alBo trueka and buses on the ill ~ Roltod. , We ~ave 
ltlld e1perience not very long ago of .trucks being plied up aud,;down 
three times a 4ay it i~ 24 hours: Tha.t J;Il,6anS ,.300 ~es ~ da  ~ 
~ e House is aware. wear !!ond tear In the hills is far r~ rapid than In 
the plains. I do think that six months is not too short a period. You 
Sometimes hjl.ye to check once in three months, and it is entirely in the 
iutC'rest of the !jafety of tht' pas!wngers. T would, t.herefore, recoDimertN. 
to the lIouse that this amendment be nccepted. 

Mr. 8uryya Kumar 80m (Dacca Division: Non-Muhamma<4n 
Rural) : Sir, I find there is a provision in the Bill that damages done w 
• car or bus should be brought to the notice of tbe registration authority.. 
Though a bus has already got a certificate of fitne8&, for one or two years, 
'all soon as j defect is found in the bus, the eertifieate will be withdrawJl. 
Now, Sir, where is the danger' Even if the provision for ins e~ti n 
-once in six months is put in, a bus might become lWfit even in less than 
six months. It Dlay run for two months and get out of order; Then you 
do not mean tJltt the bus should run for lIix mdnths before it could be 
em:aIitmed altain and a certificate of fitneBS grallted. I submit, why 
should the HouHe be a party to putting this harassment on the poo.r 
driveD!. 1£ any administration is & thoroughly demoraliJedone it ill 
the thana adminiatration and the motor buses. Thoee who li;o in 
mufassil to'fVns know that it is not the regional authority, it is not the 
t,'Rnsi)Ort authority, ,it is not, even the Government who will 
~ ntr l these buses; it is noteveathe sub-inspector, but it is the constable 
and the h.ead nsta~le whQ, &jIle t~e ~ iters of these fellows. They are 
~ara~ ed olD an~ cases., AS; e: n ~ t.hat I?ersons convicted under see~ 
~ l n .10 lU t,he nHa.3:e"S,C, ann,o, t, tive 111 the vl,llages llnles'O tbpy make J 
tf-!llllnr ·'Rymenf t?, t ~t" a a every month, ~  alRo ~ver  bus-owner }l 
t.o pay a regular t?l1 to the thana. Sir. I am surTJl'ised at. the EiUitt¥,lo 
Of ,mY,CongreRR. r:~ ~s " If t~ e: : e  to IltiminiRter thecollnt17 with 
t ~s sd'rt of the d~  and: knowledgoe. t~e ailrninistration il~ ~ ~ i tt~:r 
f"allure., ~~re  ,Wflfl,1t ~eat ilea;l of dl~ lsi n in the .Se1!Wt niitt~e  
and Mr. Mltchefl, \\ 110 IS now theIr frIend. opposed It ,to()th and i;u!Jl i 



but anyhow with a majority we carried Utis .aHd :t ~~ l~ in ~r 
-Sri lritll me theft. . I do not lee any reason In grantmc' &. ttn~  ~e~~
~ lte t~ t ~ poor me for any length of time where there sa l ~ 
ibkt At any momef1t hill bus may go wrong ad he is bound t,o ·report It 
'tb the Iluihtlritiel, and the sub-seetion provides for cancellatIon Qr sus-
}iensiotf." It .m not meet ,the situation if yOll. make it for six mOD;ths or 
'1111t inMttl11 ; t er~ will tie lome difficulty WIth some buses even in two 
tMntlis. Wit! regard to new buse*, we have given three years, and 
~er d  expects it normally to go on far three years ; and, in other 
eases, it ill one year with full power to suspend it at any tnoment. I 
W"iWrld aSk ydu, Sir; not to look at it from the point of view ~  sa et~ of 
passengers and the road only, but to look at it from the pomt of Vley 
of the poor man who drives a bus for his living., 

Mr. K:. 8aut.baDam : Sir, I had ,110 l~e to, i ~e n  but ~ Som 
has, for the second time, taken the liberty to mention what I dId m tttt' 
Sf'lect Committee. I must say this is rather irregular ~ a llse~t  would 
be very unfair if everyone were to fiescnbe how the i ti id ~  we!lt 
()n in the Select Committee. If Mr. Som win 'ltfmt itttd the origInAl BIll 
l~ .m tina that thdt prdvided for three' yeats «enerilly MKl'prc:Nincial 
discretion to have the certificate renewed every three months. Tile 
tieleet Cbmmittee, naturally; thbught that tbree months was too short a 
period and it adopted the forin lis hag been given in its report. Nair, 
(Jdvet-nmeitt have come forwtrd with an amendment \mder which <every 
~ i t ate of fitness 'hall be valid for at l~ast si% months; a.nd t1nleu 
tht' Provincial Government so decide it may be valid for three y,e&J:!8. 
Also .in the new provision. There is one libenl factor "hieh the:House 
i ~ld take into accaqnt ~ea e we pt:ovided that:fo,r old l~~i les e ~" 
ert~ e shall be ,compulsqrily r~: e ~ le ever,. e~  out nOWl that 
'CompulSIon has been removed. For instance, if there 18 po heavy tr ~ 

j' '#. the road, it is open t? the J;lro,vinci,al authol-it:, to a~l  t a~ ee~l
eate of .fitness to be cv,ahd r t~ree ~ars  ,an<\. tb. erefore. '. we, have "to 
, la n~e ~  a~~ s  " ~ ~e ~ ~t P i i~te~ ~ d~ ~ !Dor i ~ta~l  in tie 
lractIOn and strIcter m an t~er dIrechon, because In tte orlgrnal ~l 

iSO for three years it, was discretionary, on th, ,e part. of th,e Pr via~ 
btemjilent ttl iin ~ ahy ee i i~ate dt it ~s t6 continhe, btrt the 
eM Oofuinidee ti~ te ed it tor old vellicles tIS one ~ ir  Now Gtsv-
~ ent want to li ~ralise ~t  both ways and ... also altere~ the {lerib'lf of t~  
mo1rths ftn8. 1'IliAt->ttt It tn ~  tnt1ritbs. ~rertlt~  tikl'hlt rift e~ ~d 
·itfto ftMOunt. I t.liin'Ji: mneridmentfl 252 an(f 2S3 iogetherwith Imh-eI411fle 
(.II) of dlll1'!e ~  make a better provirridn bTr -f.he whnlfi tban .Juri t~~ 
Select Committee haR done. J d() not. think t e~  is . anf qt1estion of 
OonJrl'etJ8, adJn,inistratiPD in t ~ e Honourable Mr. 80m has got into 
the habit of arlln~l in  us about Congress adpIinilltration. I wh;h he 
tri ~ to ta li ~ ,a :~~r ~s  ~ inistrllti n in Rfln!lal instead of JeC'tuT-
~  11S and set 118 a Getter t'o:i:amplc. 
Mr. Muhammad Ashar Ali : Sir. T will not sn~" much on this tiei'tinse 

we 1111"c 1l1rf'llil;-,' di"~ ll: il thp"f' thinll's in thl' ~ eet lnntitt ~  Rnll 
~ will not r;epeat" ~t ~ e ed there. But I ~ill 8ay . t~t at re 
IS no qUf'f>bon of narasf'ment. here.-:-we b.axe unnro;ved this Bill and 
s~e i lll  t i ~la ~e  in,<,t.hr, n nitt l~ : :til~~e  'Yi!.l ~ ~ "  ,h, ara.isment. 
b .. CIll1RP. Ollr rlen ~ here Il;e 1¥1.ciler thf : l es~  ,that t~e  tJ1aIlblWrt 
... ehicles perhaps mIght be mterpreted as an ordinary motor ear. Hut 
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, ','I M.t,r MWa".DUlWld :Azhar Ali.] 
we 'have defifle.ci,wbat is a heavy,.tranaport vehicle, aad: we v~al~ 
defined'iWha1 is a light transport vehicle. Sotha tran&port, ve l~le J8 
nnly restricted to such vehicles that carry passengere ;alld human llfe 
is mtJ're prooious than the time whieh .my Honourable friends want to 

.give, simply because of the question· of harailiment. So we have. to 
consider more the safety of the passengers than harassment which will 
he . cal\sed ~~ inspection of such transport Dl()tor, vehicles which may 
bNlakthe: rulesor.·the condition ofwhieh may· .I19t be quite fit. So the 
qnesti.on.o1 drivers is not of such importance as that of the safety of 
the people. I. therefore, request my lIol).ourable friends .nQ.t to oppote 
thiR amendment: ' 

Several Honourable Membeta : The question may now be put. 
1Ir. Deputy Preaident (Mr. Akhil Chandra Dutta) : The question 

is ' 
" That the qU8lltivn may n .... w be put. ,. 

Tbe motion was adopted. 
lIfr.Deputy Pr •. dent ·(Mr. Akhil Chanrlra Datta) : The que8ti® 

ta : • 
, . ," That in lab·elal188 ~  of elauae 38 of the Bill, the wOl'ds I lamed tor tbt' flm 

ttme with e~t to n new vehicle' be omitted." 
(Mr .. DepUty President d'E'claretl for thE! " Ayes ", but Mr. Griffiths 

Gb&Jlenged a divisioJ¥.Mr. Deputy President thefl. said: "The Ayes 
have it ".) . 

Mr. P. J. Griffttbs : . Sir, I submit that I t!hallenged a division, and 
t called out in a sufficiently loud voice to be audible . 

. Mr. S .. Satyamurti: Sir, I submit that it. is open to the Chair to 
ignore calls for divisions. nnleRS they are made in a loud, resonant, and 
convincing voice ;' and there have been rulings on that point. I sub-
mit. you are not bound to accept any division, and. if necessary, you clln 
ask those who are for and against this amendment to rise in then-
~la es  . . 

M'r. P. J. GrifBthl : My. voice was certainly loud enough, and as for 
its being convincing, perhaps nothing would be enough to convince Mr. 
Batyamurti. 

Babu Baijnath Bajoria (Marwari AMOci3tion : Jndia.n Oommel'oe) : 
Is the Deputy I.rt>adPT of the n r~ss Party in orde\', Sir, in saying that 
the division challenged, should be ignored' 

1&.8. Satyamuni : Yes. perfectly in order. 
Babu Bai:tnath BIL.1oria : He wants that everybody else should be 

i n r ~ e e tin~ himflJelf : 
Mr. B. Satyamurti : That il! perfectly out of ordp.r I 
Mr. Deputy President (Mr. Akhil Chandra Datta) Does Mr. 

Griffiths insistR , 
Mr. P. J. Griflltlis : YeR. Air. 
ltIr. Deputy President (Mr. Akhi] Chandra Datta) : Very well: I 

shall nut it ;tgoain. The question is : 
" That In Bub·clause (I) of elaule 3R of the Bill, the woro. I illUed lor tbll ftTat 

time with respeet to a new vehiel. ' be omitted." 
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{At this stage, Mr. PrMident (The Honourable Sir Abdur Rahim) 
resumed the Chair.} 

'The Assembly divided. 

Abdul Hamid, Khan Bahadur Btr. 
Abdul Wajid, Mauln. 
Aney, Mr. M. S. 
AAt Ali, Mr. M. 
Ayyangar, Mr. M. Al1&Dthaaa11lUUll· 
Ayyar, Mr. N. K. 
Azhar Ali, Mr. Muhamma4. 
Bajpai. Sir Girja 8haabr. 
Bartley, Mr. J. 
Bewoor, Mr. G. V. 
Chaliha. Mr. Kuladh&r. 
Chanda, Mr. A. K. 
Chatterjee, Mr. R. M. 
Ohaudhury, Mr. Brojendra Naufan. 
Chattiar, Mr. T. 8. Anna.ehiJiuplll. 
Chetty, Mr. Sami Veneataebe1am. 
Chunder, Mr. N. C. 
Clow, The Honourabkl Mr. A. G. 
Oonrlln·Smith, Mr. E. 
Dalal, Dr. R. D. 
Dalpat. Singh, .Sardar Bahadur C&ptaiD. 
Das, Mr. B. 
Da8, Pandlt N1Ia.kantha. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Mr. Govind V. 
Dutt. Mr. S. 
Faruqui. Mr. N. A. 
Gadgil, Mr. N. V. 
Ghulam Muhammad, Mr. 
Govind Dal, 8eth. 
Grigg, The Honourable Sir Jamee. 
Gupta, Mr. K. 8. 
Hans Baj, Baizada. 
e~e  Sri K. B. ~~L 

Highet, Mr. J. O. 
HOIIDIani, Mr. S. K. 
Jawahar Singh, Sardar Bahadul' liardar 

Sir. 
.Tedhe, Mr. ~  M. 
.T orendra Bmp, Birdar. 

JOlhi, Mr. N. M. 
Kailash Behari Lal, Babu. 
Kamaluddill Ahmed, Sham.ul·ffillUl. 
Lahiri Chaudhary, Dr. D. K. 
Lloyd, Mr. A. H. 
Maekeawn, Ml. J. A. 
Mangsl in ~ BaniaI'. 
Muwell, The Honourable Mr. B. 1I. 
Metcalfe, Sir Aubrey. 
Mi8ra, Pandit Shambhu Dayal 
Mitchell, Mr. K. G. 
Muhammad Ahmad Kazmi, Qazi. 
Mukerji, The Honourable Sir Marunatl1a 

Nath. 
Mukerji, Mr. Basanta Kumar. 
Nur Muhammad, Khan BahadUT Shaikh. 
Ogilvie, Mr. C. M. G. 
Paliwal, Pandit Sri Krishna Dirtta. 
Pande, Mr. Badd Dutt. 
Raghnbir Narayan Singh, Ohoudhri.' 
Rahman, Lieut.-Colonel M. A: 
Ramayan Prasad, Mr. 
Ranga, Prot. N. G. 
Rao, Mr. M. ThirnmaJa. 
flanthannm, Mr. K. 
Satyamurti, Mr. S. 
Bbeodaq Dags, et ~ 

SheT Muhammad Khan Captain S:udnr 
Sir. ' 

Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
Sri Prakasa, Mr. 
SubbaTuyan, Shrimati K. Radh& Bal. 
Subedar" Mr. Manu. 
Sukthankar, Mr. Y. N. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D . 
Zatrullah Khan, the Honourable 8il' 

Muhammad. 

NOES-SIS. 

Abdul ~ani  Kaul'ri Knhb.i.riil1 • 
. Abdallah, lb." H. X .. 
~ r Raliheed· ~a~ r  ·Vaaln.· 

"~ an~ IIr. " ~  ~ r, '-, "'0 r 
. BaJOl'l&, i "~ ... ' -, " 
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~~~  ..... ' [" " ' at: ~ smIUI ,', '. 

Eesak Bait, Mr. H. A. 81lthar H. I Scott, Mr. J. Ballula,_': , " " '" ~ 

Fad.i·Haq Piracha, Khall :ialmdur I n a ~ N.i/lp. ~ n ;Kal,lir ~ l anL  
Shaikh. mud.'" 

Ghulam Bhik Nairang, Syed. . .. ~ at Ali, Maulana • 
• Ghumavi, Sir Abdul Halim. Siddique Ali Khall, Khan Bahadur 
Griftiths, Mr. P. J. ~  

James, Mr. F.,&': , . Siknudar Ali ~ l  ¥aulvi. 

i"ll" ~ aaa  Sivaraj, Rao Sahib N. 
Malaviya, 2tn4lt l{rislaM 'Kant. fhuith, Lieut.·Colonel; B. p. 
Miller, Mr. C. C. ~ ~:  ~~ l .. K.ar. " 
Murtuza Sahib Bahaclur, Maul'fi S,ed. Town, Mr. H. S. . 
Nauman, Mr. M1I!uwIama.cL ('mar Aly ~ n "~ 

It.rDIa ~d •. BUi. Ziauddin AIu¥ad, Dr. Sir. 

The motion was adopted. 

JrlPTION fOR 4DJOURNMENT. 

CONDITION OF ~ ~  P"'. Bm.'M.A. 

,Mr. Pre i~~ (The Hpnonrable Air Abdur Rahim) : Motion for 
• .  f 41' .•. · . ~d n nent by Dr. Sir Zlauddin Ahmad. 

~ •. I$i;. ~~ .• hm"", CUnitt'd Pt v~ e~ Southern ivi i ~s : 
Muhammadan lloqr"l) : Sir , I beg leave to make a motiQn lor' an ad ~~
meDJP.i ~~ ~~ ot the A$Sembly for the purpose of di~ ~in~ a ~ 
nite matter of qJ;g.eut public i rtanr ~  naJl)eb1 ~ the recent occurrences 
in Burma resulting in the loss of a large immber of lives and e~ ti n 
. of property and re~r de le~ e of riots in Mandalay ~ ld Rangoon as re-
ported on the ~d September, which hns cl'E'lItcd the r~ e t sense of in-
security amongst ~ IndiaJl population and the faHJlrtl 'Of the Gpver;n-
ment of India to take adequlAte and prompt measures to r t~ t life and 
property of I ndilj.DIl and their attit ~e in maintaining ile ~ in face pf 
~ e sit ~i n  ". . 

Sir, we he.ve been feading in papers, almost ~er  day. about tit,· 
attitude which the e~an  are adopting to protect the interests or 
fllldetan Gennan!! in Czechoslovakia, and-I daresay. had the GerDlans 
heerl treated in Czechoslovakia in the same manner as Indians have 
been treateq in Burma, there would av~ heen II war long ago. I as~  

et er e riti ~ ~ ve t r t would assumc thes8JUe attitude, the sa ~ 
silence which tpe Indian Government have adopted. had a number of 
English people been killed, and driYcJl out in the a ~ Manner as Indians 
have been driven out fr(jlJl. Burma' Whatever policy they might havt' 
adopted in regard to their o,vn' nntionals, we do request that t ~ Indian 
Government ·slonld adept tlie 8I}p1e policy when Indians are rTe,I!ted badlY 
in any part of the world,especilll1y in Burma. Sir.' tfHl'ma' iR 11 plaC'" 
which was specially developed P¥ ~ns  It was conquered by thf> 
Indian Army, and Burma wasrealfy' brought to her present poRition 
by Indian entet ise i : ~n the ~ i ~  ~  e ~ " 

yen ilerw:d ~ ..... ~ ~~ ~  rw ... ~~ t ii  to be a sel v~nl  t l~i  .• ~ td 
we l'Iupported the d~d~ ~" l  l ~t" r r ~ il:  ~  jo", .JWt 
tollow that ~e a ~ ~ t manner in whIch t~l  ~ 
n t"~l  ~ a ll ~ that India hy,.rt,aMl.: ... -



ing- to the Government of India Act of 198G"to, deiletld:'ll1u'Jtta. 'The 
i~ a ls ~ e ntLfIoI,"JP,yof ~e ir l ll to de e d ~~elv~ i··it is t.4e 
l~~ Army ~ will be :re ~ired tp defend B11rJD4 e~ er  ~ 
pO,rtunjt, y aris,es, ,Then are we ,to" be treat~d in this mann,'er when \Ve 
a ~ P~l ta ~  ~ ~ ~d ~  in time of difficulty f I think, ~ir  it 

Hi. QQt fair al).d ~tt "t the Jndian v~rn ~t should rise to the ocea" 
tlWP' amI prQte,et tpe i ter~t  the Indian population in BurP'l8 w4icb 
was really a part of India it~el  , .. 

1Ir. IT. ltL loeb! (Nominated Non.Offi""a1) : What Jolhould be donp T 
Shotrld t~~  ~e lare a war t ' . ~ .. -, (: :, ' ', .. ' . 

, Dr. f$ir ~~~ ~ d : I thinlf if. our Indian ve~ nel t were 
to ad'opt strong measures, then a warWlij qqt be ne e~r  but I q.o 
~  ~ ~t they have. been ersist~ tl  t eatin~ us in this m,anner, and, 
ni~re re  the IndlaD o-overnmentvtlll have to take m1lch stronlrer 
'f -ct. ,., . ' . 
1':, ~ ~  

Sir, it is alleged, sometimes, that the whole trouble haa arisen on 
accl>ul!-t of the publication of some religious book. It is a mere pretext. 
A book no doubt was puhlishcd about eight years ago, not by an Indian, 
but by a Burman hiqlself. .All tbe le~din  Mu&salmaIl8 have r~ eatedl  
disowned the publication of ihat book and theyhllve apologised. So 
r~a:~l  this e~ti n of religious fanaticism or that the riots are all d ~ 
to'ithe publication of a book is all a made up story, because, Sir, tbe re~l 
r ~ ~~ l ~r~s ~t in  ~ee er  ~ e Burmlllls ~ e bent on driving Indiai).s 
~i .of n.u, rllJ 1'1: , ,a,' nq ther are a,', t~r It. for ~Pl le  t1m,e ~t a very strong ,ntJ-
t a ~ pamIlp-Ign 4as !jeen l~ on in Bww'l- ~~ 10 ,the r~ese re~"  
BHd It WQPld, nqt be eJa.ggeratlOD tQ SI1Y that antICIpatIng all thIS trouble. 
~  t e~e I/-o'ti-Indian feelings and anti"Itidi/!n campaign would assume 
xery alarming proportions in future, the Indian community which bad 
liYed ther,e Pl:ilcefJ.j.llf apq in er e~t amity and concord for genel"atiop$ 
urged the leaders to saftguard their ip,terests under the new constiiu, .. 
tion. ' Indians 'bave lived t'here and want to Bve there like the r t ~e 
t~~ sel ~a  h:ut R-o"adl/-Ys under the continuous anti-Indian propaglUida 
!P. tpe n r s~ presll and on the plaiform, all their attempts have 
ail~  NoW, ,Sir, there is a regular persecution in~ on I/-nd we also 

find that there Is a great deal of distillction observed in petty affairs 
such as the award of scholarships to students and in, every walk of life. 
It is, of course. very difficult to give an exact number of the victims,-
the figure that I h,ave bet"n able to get is ahout 500 killed, and 2,000 
wounded.'; abont 5,000 have alrMdv leffthe Flhores of Burma, and anothf'r 
~  'feeling' themselves inseellre, r~ contemplating to leave the 
country. It is impossihle to approach each one of the victims, but r ~ 
~ e data that we have been able to collect. we estimate that the total loss 
i~  l ~ rtt could n ~ be less than 75 lakhs of rupees. 
~ ~~  t ~r: l(Qre t ~n that. 

P.r. mr ~~~ It.' .: Very ~i ~l  l lt ~ ~ve a very de~~ 
estimate Ql"a ~ r  lii:oqe e~  ,The ~t !Illt'pn!'\Jng ~rt of the a~ r 
~" en 'ti)y the Btima'1(ib mment as 'appeared in the p,owWnftt, as r e~a: ~~ 
the value of the property, is that the ver ne~t are not yet in ~ iii n 
otfacta ani ~l  •• ,At a, D3.attir Q' fact, 'the'GovmnmeiLt bate' Dot yet 
_trap '4V '8fIiIIIteF':0i' ~ " l i ina iMIB faCta .00' ~  
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[-Dr. 'SirZiaudltin Ahmad;] ". t' 

As regards the machinery, the Government of Burma should see that 
ftVery facility is ive~ to the vietims to tecord theil" claims. The Indian 
vietuluiare much fnghtened that they dal'e not approach even a petty 
Burmese police official to give the necessary information. Now, Sir, I 

·.hall just give a few quotations from certain letters sent by the Indian 
community resident in oS ,maller town of Burma. There they say 
this: 

"We leam that ill Town Committee meeting a ~ day. before riata, tJw Sub· 
Diriaional Oftieer(Civil) spoke that had he been it~ or li~ li i of DunnR, be 
would give the same treatment to Indiana as theJeWl received in Germ&ll<f:" 

., Poliee refused to protect 118, ra.ther advieed UI to lea.ve the town, if we cared 
more tor our livea than onr propertiea.'· , 

The Sub-Divisional Officer knowing very well in all the districts 
absented himself from the headqunrters on the first riot. A Deputy 
Superintendent of Police told the Indian community that he cannot 
use fire arms on the rioters as they were Burmans or people of his own 
nation. Now, Sir, in the light of all these facts, it is exceedingly difil-
cult for the Indians to live tht-re in peace. 

I a~ going to nal'Tate a story, an incident related by a Burmese 
lady, and it is this. It is reliable information given by an old Burmese 
lady to an Indian medical man. Sbe had a Hindu family as her neigh-
bourat the time of attack. There was no male in the house ; there was 
only a woman with a three month old child in the house. Not content 
with looting, the poor woman was not killed with one blow. She was 
killed by inches with a number of daw strokes. The child was lifted by 
its legs and a number of wounds were inflicted on it, and it was killed 
by inches" Thij;t j;tight was so terrible to the old poor Burmese lady that 
fol' days she could not touch food and had no sleep. Complaints about 
police indifference, connivance and _ in some cases of encouraging looting 
were made, but not only was no attention paid to the complaints, but the 
police did not take the warning given by the people but remained in-
different to acts of omisj;tion and commission. Another very novel 
teature of these troubles is the desecration of Indian religiouR places 
which involved 74 masjids and 2 Hindu temples. I have just narrated 
very briefly the story of these massacres. 

I have got with me a large number of the photographs which were 
taken about the condition of these victims, but as your predecessor gave a 
ruling that these exhibits are not allowed in the House I would like to 
show to the Membe1'8.aitting opposite in charge of the department the 
manner in which the Indi8J18 were mutilated, were killed and badly treated. 
I have got a large number of photographs here and from them you will 
8ee how badly and cruelly the IndiaD8 were tortured and murdered by 
tJhese Burmese. I think it is high time that the Government of India 
8hould shake off its indif'fel'e!lce and should act. The feelinge hi the 
country are exceedingly strong. _ Perhaps ~e Government of India are 
nOt aware of ~ str n  feeling tha1; exists in the country abOut the bad 
treatment eted ~ by the ~ ~ and about the "pathy of our own 
a ~l : lent  .,.., ',- ".' ' 

The fact thatt they .re ~" .ueut and '11aw -'-iaaed ,_ no .eom-
m1Uliq'Ge 0Jl ~ -matt.r, ia : itiUtWcmt > ""-mc-' 'Bacl" tlbiiYl\appelaed --in 



any other country there would have been an immediate· deln:ai1d froin the 
pi'Css ; there would haTe been an immediate commuraique or an umounce-
meilt from the Official Benches as to the a~ P that they a ~ tatetl A1ld 
would take. But I have not read in the paPers any t i :~ from. 
the Government of India in which they have outlined the action which 
they have taken or propose to take to protect the lives and prot>erty of 
lndians. A large number of people have died, a large number of peopl'e 
are in the hospital, a large number of people ha,·e lost their properties, 
but the most important of all is that the Indian who is now in Burma is 
feeling most insecure, not only about his property but also about his life. 
A feeling of security ought to be restored and fuat can be done only by 
strong action taken by the Government of J,Qttla. That is very important. 
[ have got the.qe photographs and any honJift man who will see them can 
realise the way in which the Indians were murdered in cold blood, and he 
will naturally feel very irritated, his blood will boil and he will be inclined 
to press upon the Government to take stronger action against such brutal 
treatment of the Indians. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has only one minute more. 

Dr. Sir Ziauddin Ahmad: I would very much like that the Govern-
ment of India lihould preiiS on the Burmese Government to take action in 
the way we desire. Also they must press that the committee of enquiry 
should include ndia L~  They should depute some Indians from India to 
work on the ll ltt ~ of enquiry and alao to watch tht! proceedingS of the 
committee of enquiry, and also tell the Burma GovernDient, " If you cari-
not maintain law arid order in your country IUld protect the lives and 
property of the Indians, We will have to send some forces from here in 
order to h!!lp yon to keep' peace in your country". ~ e Government of 
Ilidin should llI('llll wrut they say. With these words, r. move the Motid:li : 

" That the A88embly do now adjourn." 

lIir. Presidel1t (The Honourable Sir Abdur Rahim) : Motion moved: 
., That the Assembly do now adjourn.' , 

Mr. l laVamurti (Madras City: Non-Muhammadan Urban): 
Itr. PreSident, I gupptl1't this !dation oil. behalf of the CangrefI!J Party. I 
h6pe it will not be allowed to be talked out. I hope it will be put to t.ht! 
vote and the sense of this Homill taken on this matter. 

. Sir, the person whom ~e are censuring is the Secretary of State for 
India, '\\tho lLlso bapJ>*!lls to be the secretary of State for Burma. There-
fore, it is M ~ my Bdbotitable friends, the Member and the Secretary 
cbncern.ed, .. l'rotetrting to mI, eiilling the heavens to itn~  that ~e  are 
dOing e~ r t il  iii. tlieit ~r  When they say that, I am remInded Of 
the st.ory df the German pianist, on whose head there was a placard, •• he ii 
Qoin'" his best pfNU;(' do not Shoot him". So it d.)fl8 not help me at all: 
I say, one ~t  after the very kind and spnpathetic answers of the 
t!onourable the Secretar,; We have alarmirlR· news from Rangoon. 1 do 
not know if Honourable Members have read it. I want to l'8ad. it to the 
House: 

•• B&IlI<Iea, ~  Th.I;ee MOilems, Ollie Hindu and ODe BUDII.&Il ~ e ltillec1 'Pl. 
foun. MosleDll,. thJ'ee . Hindus ,Iql"-three· ;BurDlana . were injurecl this ~  . whili 
.. , rWe uaa.ii1u brokt! but in different parts of elt,'.' t . 

~ ·t35ISLAD· ,.' • 
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... Bugooa, 6. 'FilIt, eue of anon CX\6III'ntd 1Iofter· 0118 in m.oraing ,when BI&l'DWl 

Q01I"d let 1I.m W ladian a ~ '. h9UBe at 8tocllade Road.· i~ brigade arrived 
prOJGptl,rand put out fire. t~ n poliee opened fire on Burman .cro"d. '1'wo more 
outlymg piLrta Kamayut and TiuiiW6 are also affooted. Latest casualties are ten killed 
and "injured compriling .eveD'·)(uluumna4&118, two BurDl8.l18 and one Hindu killed 
and 20 lbhammadanB, 8 Burmau .. d 11 HindUII inju,.:i. Total aiDee Friday is 17 
killed and 66 injured." 

I expect my Honourable friend, the Member in charge, to get up as an 
Indian and say, " I accept this motion. I am doing my best, but the 8e1l-
retary of State won'}. move. Therefore, I must support the motion ". I 
put it to him. as an ~dian to a fellow Indian. if one Britisher'l1ad been 
killed in Burma English blUtleships would have bcen sent to Rangoon to 
vindicate the honour and se1¥-respect of the Englishmen. When so maIlY 
Indians have been killed and so much property is being looted and has been 
looted. it is poor comfort to us to be told, " We are doing our best ". I 
do not think that that is a pesition that this House will or can acquiesce 
in. We intend to press it to a vote, and We want to be able to tell the Gov-
ernment that all Indian elected Members of this House, and I hope the 
European elected Members of this House also, want that this want of 
order ard peace in Burma ought to be put right immediately. I know 
the British'mind. If the Secretary of State £01' B1llnlU had sent on one 
line cablegram to the Governor of Burma, " This thing must stop ", it 
would have stopped. It is not the want of power, it is the want of will-
ingness on the part of the British Government to do justice by Indians. 
We Indians are as dust in the balance, so far as this wonderful Empire 
is concerned. They may sit here in the front Treasury Benches and 
maintain that they are governing this country. But, when Indian lives 
are lost, when Indian property is looted and for weeks it goes on, nothing 
bappena, not a dog barks. That is the matter which we want to censure 
the Government for. 

My feeling is that these riots can be put an end to at once, if the Gov-
ernment asaert their authority and means to end the riots. I 'Jay that, 
on the experience of the Bombay Congress Government-be it said to 
their. credit, they rounded up all the rowdiel!l, Hindus, Mussalmans and 
tthen, in the Bombay City, in the re.cent riots, and quelled the riots in 
three days,-an achievement of which all of us Indians may be proud. 
I think it ought to be none, it can be done in Burma. 

Then, we must have an independent and impartial committee of 
enquiry before which the Government of India must lead evidence, and 
we must see to it that aDlJ)le protection is given to Indian life and pro-
perty; .nd ample, at least adequate, compensation is paid to all IndiallS 
who have 106t their lives or their property in these riots. I recognise that 
Burma is an independent country now. I want to say nothing to hurt 
their p1'elJtigeor izza', but I merely want to remind them that the truest 
teat of a democratic Government is its just, if not generous, treatment of 
its minorities. No deJ;IMCrally, can survive in these days, if it is going 
to allow minorities to be oppressed. 

But, Sir, I have a word to say to the Indian minorities in Burma. As an 
Indian speaking tofellow-IttdiansJ 1 trust that the. Indian minorities in 
Burma will not rely on the Governor'a. Weg'Uards.wiI1 not ask for Ipecial 
ri~ or special electorates, but wiItldways IMI'U toaene ana be .. friends. 
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with the Burmese, and become real citizens of Burma. I have. reasoil to 
believe that Indians are doing their best in thisduection, t~  unfortu-
nately, other forces are at work. I do not ~nt ter: go into thenistory of 
tne conquest of Burma with Indian men 'filB: money or theweparatien 
of Burma for the European interests continuAng to exploit that country , 
but I should like to teU my friends in Burma and the people of Burma 
that, if it comes to exploitation, the European exploits them far more 
t'han the Indian has exploited or will ever exploit them. Therefore, I 
hope that the Burmese will realise that, among Indian residents in their 
country, they have got friends and fello,v-workers who will work for the 
prosperity and the well-being of BUrma as a whWe. That is why this 
nouse demands that these riots should be st llP~d immediately, that a com-
ruittl'c of illil<'I)(·wlent. impartial and inde en: ~nt mell ought to be app(:illt-
ed, that the Governmellt of India ought to lead evidence before them, and 
that compensation should be paid to our people. 

Now, Sir, so far as thc present riots an! concerned, we want an 
immediate settlement of this question and the reestablishment of peace and 
order. If in Rangoon things are bad, so bad, I want my friellds to imagine 
how terrible conditions must be in the districts of Burma. After all, 
Mr. President, in Rangoon there is a fairly large well-knit Indian popu-
Lation, but throughout Burma in several districts and villages there are 11 
few Indian merchants and others who are carrying on their livelihood, in 
the. midst of thousands and tens of thousands of Bu;rmans. If, after a 
month or five weeks of the Government of India's strong and energetic 
protest, looting and arson and murder still go on in Rangoon, I want to 
suggest to this House that things must be far worse in the districts. Sir, 
in reply to a question answered in the House of Repre.sentatives in Burma, 
the Burman Government was not able to give figures of the loss of property 
of Indians. I do not know if even now the Government of India have an, 
figures. 'fhe figures of persons killed were given at that time as 194 
persolls killed, and 567 injured. The number must have mounted up by 
this time, lind it, therefore, seems to me that it hol no use attempting to 
minimise the damage and the loss of life and the damage to property in 
Burma, by any attempt to show that things are not known yet. After ~ 

we i~ India want to remain a.q friends of the people of Burma. W c have 
mutual trade relations, We have cultural relations, and we are anxious to 
maintain and further those trade ani!. cultural relations, but it Clannot be 
done, if this loot and arson and danger to life go on. I do not want to 
paint the colours too thick, but I have with me many reports of heart-
rending facts, of how men, women, and children have been subjected to 
mob fury in Burma. I do think that fhere can be no man, Indian 01' 
European, in this House whose heart will not be touched Bnd touched 
deeply by these harrowing tales. I am not suggesting for a moment that 
riots may not occur in a country. Even in our own oount17 riots do occur, 
but what happens is that steps are taken immediately to put down t.hese 
riots. The Burman Govcl'J'I.ment may protest that they-are ta ill~ All steps. 
I respectfully differ. Y'OU mmt judge a tr~  its fruit, and I find ~ at 
the fruits of the$6 laboUl'8 have been t1l&t even today the danger to life 
and property continues in an active form. 

Then, Sir, as regards refugees, may I ~n r  the Government &f 
India whether they have. as erta ~ed  and found out bow . IDlmy r~r ~eea 
are waiting in ~ :ea e ~ i le  back ~ In(li"rathl'lr than t~e ·thi" 
L35aAD .2 
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&a.arer illere, and whit is the help the Government of India haYe given to 
tIleae.ref1Igees f A few rel.·CODlmit1:.eeshave been formed there and a~e 
beeb. Ilelping j but may I know whether it is not the duty of the Govern-
Dlent of Bwma and of the Government of India in a crisis like this t.o 
organise relief measures for the relief of our refugees who want to By 
back from Burma to India 1 They have done nothing iu that direction, 
and I think they should take immediate steps to see to it that t s~ who 
are in such a position are helped as early and as effectively as possible. 
I am credibly informed, I hope I am wrong, if I am wrong my friends 
will contrauict me, that .he Burman Government have refused, to help 
these refugees to go back to their own country. I think that is a matter 
which requires careful scrutiny. 

Now, Sir, so far as the actual a~ts arc concerned, even these' fact.\. 
are not available to us. 1" do hope that the Honourable Member ill 
charge and his Secretary will go to Rangoon and meet the Burllla Go\'crll-
ment and find out the facts and see what further steps can be taken. Why 
are they sitting here and 'Why should they not get somebody else to 8nswer 
these l esti n~ and make these spet.>ches, and go to Burma, when Indiall 
lives and property are being put to the se,'crest strain' Yet nobody will 
go to Burma. Do you think that any English minister will have acted 
like this if the lives and property of Englishmen had been involved f I 
do suggest that the Government of India must impress on His Majesty's 
Secretary of State for Burma, who is also the Secretary of State for 
India, that he must give directions to the Governor of Burma to put 811 
end to this loot and arson and murder in Burma. 

I , ... oulll rather like to conclude on a different note. Thifol lIott' is 
intended, let me repeat. to litrengthen the hands of the Government of 
India, in order to put up a stiff fight with the Secretary oJ State, 80 
that he may do his duty. I appeal to all Indian elected Members of 
this HOuse not to listen to the siren voice of the Honourable MemneI' 
for Education cr that of his 'Secretary and allow thi .. motion tn be 
talked out. Remember, when you hear that siren voice, tJ'le cry for 
mercy from the men and women and children of India, ~  they are 
heing attacked and killed and their property is set fire to. . Hear that 
v.iee---4ignore this voice! Let us carry this motion with the nit~d 
voice of every Indian eleeted and, I hope, European elected Member, 
aBd then we shall see that this Government does its duty. But whether 
it does or it does not, I want this vote to go as sign of en r~e ent to 
our brothers and sisters in Bwma, that we have not forgotten their 
8Olrowi, that their sorrows are our sorrows, and that to tqe extent to 
which we ean, we will stand by them. 

<me word more and I have finished. The attempt now 
on the part of some people in Burma is to get ndla~ 
MIt of that ('oantry. Then it will only make that country 
a free field f()l' theeJ:)iloitation of the Europeans. If. the I.ndians stop 
tItere, and if Indi8JlB ·aDd ~ li'fe as ri~nd  in Burma, that country 
may be a sister country to India, enjOYlllg common priv:ileges and 
eomIt'lon fr('cdom, and 1 d~ hope that Our Indiaus tlll!re, in spite of the 
t~ rar  anger to whicb they have *n submitted, in ~P ite of the 
t ~ar  troubles they .are . tUi<lerg<jing; '\rill remember fi'ltd a~t 6b 
t'helV18e ana far-seein« wOrdti of a ~ Ga'ilaM. oUr lli1diltsutM 

:t. 
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leader, that wherever Indians go to other cwuntri., they ~ t ·ideatify 
lel el:ve~ with theintprelta of that CQuoWV serve the peopJe of t~ 

country, and l ~  rle~  with them. I .hl've :r;LO s ~ ~at ndi~ 
have beeu c()Qtinuing ~ ",ill continue to do that. I doh9.JM.! tPa~ t~  
Oovj:lrnm.ent, as it ~ represented in this matter by t.wo "el "te~ e t ~ 
ladianii, will rise io t~e ~i  . Imq will opt merely lea~ that i e~ 
ara doing their best, but will stand up sod say ; ,. We too like diar~ 
feel for the Helf-respect and honour of India. W e ~i  support this motion 
and see that Indian lives and property are made ,1It1CUre in Burma and 
a foundation laid for firm and lasting friendship between Burma a:nd 
India ". (: 

The Honourable Ktmwar Sir ~  Jtraiad (Member ~ Education, 
Health and Lands) : Sir, my Honourable friend, Mr. Satyamurti, as we 
all know, is an accomplished parliamentarian, cleft in the art of debate, 
aud able, when the occasion arises, to appeal to the sentiments a.nd 
passions of the House, and he has already warned HQnC?urable Members 
that in spite of what I may haye to say and in spite of any arguments 
that T may bave to put forward they should vote with him. I quite 
realize that he is anxious to get the vote of the House but I hope he win 
be fair, anu I know that he is, and will allow me to present the case 
~ r the Government of India, because, in spite of the warIlings which 
he gllve at the beginning of his speech and later on that this was a vote 
of censure on the Secretary of State, the motion is S9 worded-it says 
that the Government of India have kept silent ..... . 

1Ir. S. Satyamurti : It cannot be otherwise worded. 
The Honourable ltUDwar Sir Jagdiah Prasad : .... that they have 

done n t in~  and that it is about time that the House cen!'ured them. 
Now, Sir, I may tell the House at once that the objective which Honour-
able Members opposite have and which Honourable Meml?ers on this 
side have is the same, namely, that we want that the lives and the pro-
perty and the honour of our nationals in Burms should be safe, that 
tbey. who ba"e hithert{) lived in peace and harmony and have done so 
much for the economic development of that country, shoulg be allowed 
to make their own contribution to the further development of Burma. 
I need not tell the House how deeply I share their sentiments of horror, 
of it~  and of resentment at some of the crimes that haw bMn com-
mitted in RurmH during the course of these riots. We know that there 
has bern II great loss of liff', 01' much property, and that ma'ny innocent 
lives av~ been lost. I need not assure the House that J share fully 
with them their feelingR 01' anxiety for the fate of our countrymen. 
Now, Sir, the House is quite entitled to ask liS to what the Government 
of IndiA have done ltnd what. they propose to df) in regard t.o the very 
serious sit.uation tha.t haH arisen in Burma. My Honourable friend, 
Dr. Sir Ziauddin Ahmad, in moving this Resalufion, blamed us for keep-
in!!, silent. and for not. giving information at the proper time. I think 
it is in the recollection of the House that these riots l!egan on the 26th 
01 July. By about the 2nd of August the situation had v.ery considel'-
ably improved. On the 12th of August my Honoura.ble friend, the 
Education Secretary, made 8 very full statement in this House in reply 
to" MTta.Tn questiOns· put by' my-·· Honourable frieBd. the· e t Lead~ 
of the Congress Party, and by two other Honourable e ~ rs  There-
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fore there is no ground fxw:- the charge that the Government of India 
hate not given full information a tt ~se riots. As regards tb'e 
tecrudescence of the riots which haa, unfortunately, taken place, we 
llav~ wired to the Government of Burma to let uS have full particulars 
and" as 1:10('111 os t l~ particula.rs have been re ~ d  they ,,-m bd 
eOlDDlnnieated to the House. 'fhe second point I think that was 
llr6ssed ...•... 

Mr ... I. hey (,BerlU:" : Non-Muhammadan) : What is the .. d~te on 
which the telegram to Burma was sent Y 

The Honourable ltu. Sir Jagdiah Prasad : Last Saturday as 
regards Itangoon, and four days earlier as regards Mandalay. Then, a 
very important question has been raised as to whether the (Jovernment 
of India have taken any steps to bring to the notiee of the <J£)vernment 
of BurlD.ll the need for the appointment of an impartial all ~ competent 
Commission to go into the question of the origin of these riots and the 
steps taken by the Burma Government to meet the situation. I may tell 
HoooUl'abl. Members that we have already made re res~ntati ns to 
the Government of Burma. They are fully aware ~ the anxiety felt 
about these riots in this eountry and the ueed fOr an impartial and 
eompetent Co:mmission. Then another point whieh has been raised, I 
Olillk by l\b-. Sb1y.ullurti and Dr. Sir Ziauddin AhmAd, is as regllrds the 
question of compensa.tion for those who have snffered losses ill these 
riots. I may inform the House that we intelld to take up with the 
Secretary of State and with the Government of Burma the question of 
compensation. I may also in ~  the House that we have felt some-
what halldicapped as regards tb(' receipt of prompt and' adequate in-
formation and we, therefore, propose to send our Agent immediately 
there. He was, in the ordinary course. to have gOne there next. month 
but, because of these riots, we propose to send our Agent. t.o Burma 
imme<1iatcly. Sir, I hope the nouse will realize the inherent diffieulties 
of discussing the conduct of the ministry in Bunua here. As I analyse 
the speech of my lIonourahle friend, t.he Deputy T.Jeader of the Congress 
Party, his point was that we should have told the Secretary of State 
that the Government of Burma Was not dealing adequately with the 
8ituutioll, tt nt 1 he (loyernor was not exercising the Apt''!;/ll p"WerR which 
hI' had ..... . 

Mr. 8. Satyamurti : 1 did not Ray that, and I do not mean t.hat. 
'l'he Honourable ltunwar 8ir Jagdiah Prasad: Anyhow that the 

ministry was not dong its duty in maintaing law and order and, there-
fore. instructions Rhould be sent to the Governor in order that he may 
tell the ministry what they should do. I believe, my Honourable friend 
will Il!!l"N" that thf'! mere fact of endin~ instructions t.o the Governor 
does imply that thf'! Goverl\9r himself is not. doing what he is otherwise 
Buppo!!ed to do. Now, Sir, T do not know if Honourable Members realize 
that this question as to the measures that t.he ministry bad taken to 
neal with these riots was discuSsed in the Burma 'Council on the 26th 
August on a votl'! of no-eonfldence which was brougbt against the 
lhinlslJ"Y. Rnd I hdi('\"e. the House bows that that vt'h, of uO;oConfidenoe 
" ~ l ~t .by 3i:tty-five' to·· sixtylone; Honourable ·Membertt ,also know. 
t ~t in a l ~ l(ioDIlMting o'f'182 Membel'8. ihttre.-artr ;12,lndiaJie, pd 
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I think it i~ a known fact that all these 12 Indiana s~ rte :tt e Ministry. 
I do not wIsh to make. too much of. that, but I doW-ish to bring it home 
to the House that, whlle we are bemg cen.sliNd here for not asking the 
Seeretary ~ ~tat~  to press.on the ve : ~ r a that the M.i.nistry 
was not. actmg vlg?!'oualy ~ regard to these riots, the Legislative . .As-
sembly In Burma, m a straIght issue, decided that under the ire~ 
sta~es the Ministry was doing all that it possibly could and that the 
indIan elected Members of the Legislature who could by their vote, 
have altered the position,.. . . . . ' , . 

Prof. N. O. Ranga (Guntur . cum Nellore': Non-Muhammadan 
Rural) : To which party do they belong !.W" 

The Honourable J[unwar Sir lagdiah -Prasad: I said that all the 
Indian Members, not of OJUl Party or the other, but all the elected Indian 
~ rtl of the Burma Legislature, in the straight issuE.' whether the 
Ministry had or had not adequately dealt with these riots, ·supported 
the Ministry. Therefore, what I wish t.o pretls on the House. is tha,t 
tht'y have not got all the materials before them in order to be able to 
say that the \"ute of the Burma Legislative Asnmnhiy on the 2Gth· {,If 
l Ll~ t  ill which all L~ti ns of the House there who were fully fanliliar 
with the situation alS it was developing from day to day participated, 
was wrong. 

Mr. II. Asaf Ali (Delhi: General) : Is there nothing to be done by the 
Government of India , 

'!'he HODourable J[unwar Sir Jagdiah Prasad: I would repeat again 
what we have done. We have said that there should be a proper Com-
mission, that it should go into the question of the origin of these riots 
aud the nt ~s res that were taken to deal with it. rt would also 
naturally go into the question as to what should be done in order to 
prevent. these riots recurring. We are taking up with the Secretary 
of State the question of compensation. We are sending our Agent to 
Burma immediately in order to keep us abreast of events and to be 
of such help to the Government. of Burma as may be possible in the 
circumKtances. At the present moment, my Honourable friend's in-
formation and mine is more or less from press reports or from some 
private letters. I ask the II(luse that when rioting is going on, I think 
we should do nothing at this moment to embarrass the Government of 
Burn.u. rrot('es of " Oh, oh.") I am saying that a'; this Uloment when 
there has been a recrudescence of rioting, we should do nothing to 
exacerbate feelings. I wish to avoid going into the details of some 
of the. horrors of these riots. All that I wanted the House to realise 
was that it would not help to restore friendly relations which we are 
all anxious to do if we were to lIay anything which would antagonise 
the communities. 

Mr. S. Satyamurti : Stop the riots. 
The Honourable J[UDwar Sir Jagdish ~aaad : I might be allowed 

with your permi!l.'lion. Sir, to .read .what the Premier of Burma said in 
the Legislative 'Assembly on this very question and which was accepted 
by a a rit~  of the elected representat.ivI!s of the peopletllere, in l din~ 
the Indians. This is what he is reported to have said in the res ~ " 
. " .,;. Sir Paw T1m;·tbe li: e ~r de l ied the rl t aad:~de ied:t at ~ ~ver  
WlDt had taken a parti881l attitude during the riot •. :~t  ~ l ~  ~ l :ial ~ i~ a~~~ t " 



1_ 
[lSTH Bn. 1988. 

[KUn1f&1' Sir a ~ Prasad.] 
. . ,w. 
TheA, he goes on to ~: 
.c H, aeeueed the Oppolitioe ·.of having tried to diaguiee and diltott rad.. TU 

ao..nuneat had at no time failed in ita d_ty and bad ta ~ & Arm .tau.d to maintaia 
lMr UId oNr." 

I would again ask the House that they have really not got the factA 
at this' stage to be in a position to condemn the Government of Burma 
after their own Legislature had voted confidence in them. And, if 
tIler.-are any doubts 'left. 1 would ask the Honourable Members'to wait 
for the findings of the Couim,ission. They will then be in a posltion to 
,wdge whether the GovernlJl\l!lDt had or had not acted promptly. 

1Ir. S. Satyalnurti : How many' more Indians should die , 

fte BOIlOUJ'abl. ltuWU' Sir lacd*a Praaa4 : I do not quite see 
what is the concrete proposal that my Honourable friend has.. I have 
not been able to find out t.hat beyond what we have done and what we 
propose ~  do, what else the House wishes us to do. 

Mr. Sri PrakflU (.Allahabad and Jhansi Divisi(lus: ~ n a  

madan RUl'al) ~ Go and know. 

!'be Bono1U"&ble Kunwv Sir .Jagdiab Pruad: I would only say 
thiB to IllV HO))!Iun:bl.- friend that he has not done what hr:> want'! me 
tp do. i hope the House realises that the responsibility for the main-
t" ~n tl of law and order under the constitution is that of the Gov-
ernment of Burma. J do not wish to dissociate the Government of India 
fr9W l in~ after Ilnd safpguarding the interests of its nationals in 
Burma, but I should like the House to remember that under the Gov-
ernment of Burma Act thE' primary responsibility' for the maintenanee 
qf law 8ud order is thnt of the Government of nurma. Ruppo!':1' for a: 
lXloment that Burma had not been separated and thiR riot had taken 
nJ1f.ce, then do yOl.l think that with a responsible autonomOUR Govern. 
ment Honourable Members would have pl'essed that the Government 
Qt India should send It Commission to Burma' Suppose there are riota 
III the United Provinces or in thc North-West Frontier Province or in 
Bihar is it open t.o us here to ask the Governmcnt of India to lIend a 
C.omJJ)ission to these autonomous provinces to find out why there have 
~n riots and whether adequate steps had been taken to deal with 
them' I think Honourable Members will be the first to say that the 
responsibility for the maintenance of peace is that of the Ministers and 
that it is not for the Government of India to meddle. I say, a(rsin, that 
under the constitution the primllry responsibility for the maintenance 
of law and order is that of the Government of Burma. I do not fdr a 
moment say that ~e should. because of that, entirely dissociate our-
selves from the miAfortunes of 0111' countrymen. but I do not want the 
House to lose sight. of the .nstitutional position. Sir, I do not know 
whether I have been able t.o convince the Rouse. r have been trying 
to plaee before them the limiting circumstances in which action can be 
t~~ by TIS and that we are doing what we think is polriihle within those 
hmtts . 

... vt Abclv Bubeecl 0Jsa1l4h1D'1 (Allam : Kuaa __ d .. )  : Why 
not doolQre war a ain~  Burma , . '. ..' 
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The Honourable ][unwar Sir Je.gdilh Pr&s&d : That is the one sug-
g.eatloll for ppsitive action tbat I have received this 'aftemOO1l aad I 
r.4l,ret it ill not possible for me to accept it. I hope my HOllo1Jrable 

~~ l  the neputy Lrader of the CongrtWI Pa~  will, ~ ere ~  elo:CU-. 
~ j.f I am not ~ le to vote for the Cen8Ul'e motIOn against the ~ve~ 
~nt of Jndia. 

afr . .,. B. a~ (Madras: European) : Sir, I do not propose to 
follow my Honourahle friend, the Deputy Leader of the Congres8 Party, 
into the highways Rnd the byways attached to the present situation. . 

Mt', K. Ahmed (RujRhahi Division: Muhammadan Hural) : You go 
,ideway" ! . 

Mr. P. B. lames : There is not a single Member in this House w1;to 
does not feel not only the greatest sympathy with the sufferings of the 
Indian community in Burma hut also the jil'reatest possible horror at 
their present continuance. The Hon01lrahle Member in charge of this 
Department has referred in terms that eannot be controverted to the 
oonstitutional position of the Government of Burma and I think it 
wQuIp be unwise and unfair for anyone in this House, at this present 
juncture. to say anything hasty or ill-eonsidered in regard to the attempt 
whieh that Government is undoubtedly making to cope with what. 
obviously 8 very difficult situation. Anyone who has been in place. 
where rioting has continued for many weeks on end knows the extreme 
difficulty, Jlll1 til'ularly if these riots continue up 'muntl".V, t{l r.top t ~ 
rioQi even with the maximum force available here and now.. It is not 
enou.gh for my Honourahle friend. Mr. Satyamurti, to say that the Gov-
ernment of India should insist upon these things being stopped at once. 
1 wish we wer(' in a position to do that. It is much easier to say that 
tItun achu,lly tc. do it. Anyone who had experience of thpst' nnfort1!l-
nat(' riots in Calcuttu. during 1926. knows fully well how long thea. 
riots continu('d and with what jil'reat force the Government of that 
time endf'llVonrcd to put down those riots. It required all the resourcej$ 
of the Gov('rnment to bring those riots to an end. (Interruption.) I 
may as),'ure my Honourahle friends that no interruptions will deflect 
m(' from my arguments and I would ask my Honourable friends to 
Iisft·1J to me in ratiCJ:cc. I do not in advance give away the value of 
my vot!' a:-; my' Honourahle friend, Mr. Satyamurti. invited every Hon-
ourahle Member of this House to do. I have waited patiently to hear 
th(' Honourahle Mf'mber and I propose to put ccrtain questions to which 
I l'lhould like t.o have a subsequent answer. But, in the meantime, let 
me <;Jay. in "eRMd to some of the points 011 which the verll ~llt of 
Tmlia have already taken action. that we are in full agreement with 
them. We ar(' in agreement with the proposal that there shonld bt' a 
Commiuion of enquiry set up as soon as the riots are undf'r control 
and that that committee of enquiry should be set up with the least pos-
siole delay. 'Vc are in agreement also with the Government of ndi~ 
when they represented to the Government of Burma that that Govern-
tIlent should accept the principle of cODJ.pensation to the Indian com-
Ippnity for lOBS of life and property. I would remind the Government 
Qf Jndia that in dealing with that mlltter, the va ~  the cllief value of 
oompensation depends upon the speed with whieh it is given I hope 
t.bat tht' Oovernmen.t of India. will press as strongly as ppssibJc, con-
t.inuol1s1y, for the ea.rly a ~n~ ent 0f this ~ ttee ~  will Il() 
illt.O the question of compensatIon. . 
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',:fl'hen, ,Sir, we are also told by the Honourable Member)hat ther 

dWflirrt')hmnediately to despatch the,AgeXlt who is now accredited to the 
~ t rt inent of Burma whose funotioDIJ. 1. understand, are limited more 
especially to the immigrant population in that country. I would 
immediately express my own regret that the proposals which have been 
made on the floor of the House from time to time that a representative 
of t ~ country should be stl\tioned in Burma with a statuI! and with 
functions comparable to those possesed by the Agent in SOl;1th Africa 
liave not been given etl'ect to. I would ask my Honourable frblnd whe-
ther he is satisfied that the representative who is being sent will have 
the necessary status and will possess the necessary functions to ,repre-
sent India's case adequately to the Government of Burma , 

Then, Sir, we were also told by him that they felt from the assur-
ances that have been given in the legislature in Burma that the pre-
-sent Government of Burma were doing all that lay in their power to 
cope with, that problem and he quoted, as an example of the truth of 
that statement, the fact-that the Indian representatives in the legis-
lature voted in support of the present Government when a vote of no-
~n iden e W81' recently moved in Burma Le islativ ~  Let him not for 
a moment presume that the support of the existing Government in those 
circumstances is necessarily It proof that the Indian community in Burma 
is satisfieil with the present position. After all, we, in our own com-
munity, have some experiel1ce of the difficulties confronting a minority 
when they are face to face with such a situation and I think it would be 
unwise for him to place any reliance whatsoever upon the vote which 
the Indian representatives gave in the House on that occasion 88 a 
proof that t.hey are satisfied with the positioll in Burma. 

Now. Sir. hovin!!' made those observations, I should like to ask one 
or two dir('ct qUf'stions to ,vhich J should like to have a reply later OD. 
First of all. has the Govemmpnt of India satisfied itself, completely 
satisfied itself with the aRSU1'anCes they have received from the Govern-
ment of Burma as to the !lteps that they are now taking' Is the Gov-
ernment of India. satisfied that the Government of Burma do today 
po9Ses.'1 adequate fo1'ces to put down once and for all t e ~e continuing 
riotR and civil commotions T If not, have thev considered the advis-
ability of suggesting that armed forces should be sent from this country 
to aid the civil power in Burma' It is not a question of retaliation. 
It is a qnestion of sending additional re-inforcements. Has that matter 
ever been suggested to the Government of Burma T 

'rhcn, 1hrre iR ODe other question I should like t(' ASk. If tll(, Gov-
ernment of India are not satisfied, on the information they' have received 
from tilt' GO'.'('l,)lDlf-nt of Burma, that the situation is under eOlltrol have 
they approached the Secretary of State for India to consult the Sacra- . 
tary of Rttlt(' f 01' Burma uto what should be don? i,l 1 h" fuJfilm,'nt uIti-
!Rai:ely of PH1'Jiam.!,!t's responsibility in regard to protel,ti(m of minorities 
In BUl"TllIl 1 I Bm perfectly satisfied in my own mintl that if these riot, had 
~n d r~l led  as perl'l!pFl my Honourable friend, Mr. Satyamnrti, would 
WJsh, agalDst my own community, we certainly should not have rested 
~ ~tent  until we had, gone to the very fountain head of final authority 
m regard to the mamtenance of law and order in Burma. Has. that 
been done' What I would ask in t ~ case of my n~ nit  I 
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would ask in the case of the Indian community. We bow :the dtiligera 
ClJnfrontingtuillt)1'itit"'I. If· the Govemment of the day ill not able to 
.control the fOl'ees {)f disorder and to stop the persecution of minorities, 
then it is only right that· the special responaibilities of the Governor, 
who is responsible t.o the Secretary of State and. to Parliament, should 
be invoked.' 

Sir, it is perbpas, under the circumstances, unfair for this House 
to lay all the blame upon the Government of India in the position in 
which it is placed. But I think that the Honourable Member and his 
department should satisfy the llousc that every possible avenue is 
being explored, every possible weapon is being used before this House 
can be satisfied that the Government is doing all it can to stop the con-
tinuance of the present trouble. 

Mr. lItt. S. Aney : Sir, the case in support of the motion for adjourn-
ment has been very lucidly put before the House and 

5 P.M. we have alBo listened to the reply whieh the Honour-
able Sir ,Jligdi"h PrHsad has given to that speech. 'rhe stury of the 
horrors perpetrated in Burma.is being read daily in the newspapers of 
this C<luntry with feelings of utmost l'escntment and indi nati na~d 
an d~  who has any sense of humanity left in him cannot but feel that 
the' elements of law and order, at least for the present, in Burma have 
ceased to exist and that. utter anarchy has come to reign there. That 
l~ the position. 
I was rather surprised to hear from the speech of the Honourable 

Member that one of the great difficulties which he feels in this connec-
tion is in getting prompt informat.ion from Burma. We are told that 
we are living in civilised day!!, but also we know that in these civilised 
days distallces havc prr.ctical1y been annihilated, and means of rapid 
communication arc there. So eyen the Secretary of State, without whom 
possibly the Govcrnment of Tnnia may not be able to move at all, in such 
a matter eau h".vl' approached at an early datp. 1.h(' Oov(,l'nment of 
Burma. Ru, if i'lJflkiPllt pressure is r ~ t to bent' llpon 1 he Secretal':' 
of State for Tndia and if he is favourablv inclined to make the necea-
sar~  inquiries, it oUJl:ht. not to be difficult for a responsible British 
statesman to get that information from Burma within a much shorter 
time than the time which hfls already elapsed. Distances have been 80 
Rhort('lIl'd that on account of lH'roplllne!! an officer from London can fiy 
to nang-oon in an incredihly short time. i.e" IE'S!! than a week. So the 
han(lienp to which reference was made is not so much due to want of faci-
it e~ for getting information hut to want of a reai and genuine desire to 
get the information in time and 10 do the needful for the relief of the 
sufferers there. I put that interpretation upon the fact which has been 
disclo!iled to us that the (}overnm('nt of Tndia ar£' halldicapPf'd in the way 
of l!E'tting prompt information. Rrcondly, it also reminds mt' of the 
n e~"it~  of immediately carrying nut the suggestion which has been made 
Qll tlw floor or tlle House, r~ than oncf', that thp.re should be some 
egt'ncy of the Governme.nt of India in Burma. We are told that Govern-
ment han· been thinking over th£' matter SO long and now' we lire told 
Romehody ig going there as their Agent, I do not know withwhai .::redt'n-· 
tial$1.with what powers and . with what strengtb of the G01'ernment of 
TY)(n,. bd .• ind hbn to detl with,e, situation 6f;this character. The third 
l)()int. 'Ml wl'.icli t:hf' ri l ra l :e el t r ~d to lay gl'eflt stres ~ 'vas .• 
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('lOustitulional point. He repeatedly uiedto twit us, if 1 may say ~  by 
aaking whether this House is askiDg th.Governme.nt of India or the Sec· 
l ~tin  of btate to bring pressure upon the Governor there if the ministry 
has not discharged its duties properly. Sir, we protest against an II.rgu-
meIlt (If that kind being advanced on the Boor of this House seriously, 
8tteMUliC this is not an ocC&Sion for scorillg a point by one Party OTer the 
other. .A veq serious iasye is before the House ; the interests of hund· 
J'Cd8 amd thousand8 of Indians .are at stake, and it is not the ~t  of a 
statesman, on wbose shoulders lies the responsibility for ma.inw!1\illg aud 
protecting the interests of thousands of Indians, to look at this question 
}Jurely from technical points of view. If the exigencies of the occasion 
demftud, it is fol' him to judge what the position il'l ; it ilS for t ~r  to 
l>.ettle what is the stage which thiugs have come to. But if the exigency 
is there be must try all possible avenues and methods to give relief to 
l;hose people who are suffering from anarchy the like of which is not 
It.nown to have existed in that country before the separation took place. 

Sir, aDOther thing which I would request the Honourable Memb"t 
to bear in mind is that the poBition of minorities, and particularly of 
aading minorities with whom my Honourable friends on my left have 
always a great deal of sympathy, is rather of a difficult nature. And 
when they find thembelves in a very awkward position in a representll.-
tive House, the votes there are determined more by considerations of 
expediency th811 tJlOse of justice and humanity. I J.) uot kllow whll.t 
were the things that were weighing with those Indians who are elected 
representatives there in the Council of Burma ; but their vote ought n~t 
to be 8 determining factor with the Government of India. I will repeat 
"hat my Honourable friend, Mr. James, has s!id on this point. Their 
votes ought not to be the determining factor ; it <tannot be taken as It. 
vote in justification of what the ministry has done but in the hope pos· 
sibly of getting some justict' in the near future in this matter. Con· 
siderations like that might have weighed with them more than the con· 
bideration of strict justice to he done to the people who have suffered at 
the hands of the rioters there. 80 that point the Honourable :Member 
of Government ought to have borne in mind and he should not have 
made much of the fact that in view of that fact they cannot do anything. 
'.rhey are pleading a seru;e of helple!olsness, but they should have taken 
note of the fact which everyone with a knowledge of human nature may 
he expected to do.-and the Government of India also have in my op'i. 
nion,-that much knowledge. that thousands and thousands of Indians 

. are today leaving the shores of Burma. Ships full of Indians from 
Burma are being unloadeil in the ports of Calcutta and Madras, What 
does that indicate? Does it indicate that there is Rome kind of safety 
beiug ri ~"t r l il. Burn.a today' If the vote is to I,e t ~ determining 
factA"'. wh,\ that ,,-p"l:tacle which he is seeing rvr.,.y day Lefore his 
own eyes! Hundreds and thousands of Indians are embarking from 
Rangoon and coming over to India. It only indicates that a terrible 
state of things hI existing there. Besides that my Honourable friend 
t~ted that after some time the riots were seen to have been broqght 
n~er control. But whether the ministry of that province has been 

rlpmg ~ver t in  possible or not is not to be judged by the profesaions 
tbey make on the floor of the House or by the skilful manreuvrillgs by 
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which they might have succeeded in gettin« a little vietory on the ft09r 
of the House in support of their ministry. But from the actual events 
that are happening there what do we find T Weare reading the tel~ 
pam!; today. Do they indicate that the ministry has taken all t este~i  
~e eisar  to put do:wn the riot8 with an iron hand and prevent t~elt  
rel'TlIlleKt'I('nce or re<'urrence f 

Today's news indicates that probably there is an upheaval all over 
the province again. That in itself is, in my opinion, more than a reply 
to the inference which my Honourable friend wanted to draw and in a 
\ cry illogical manner. Therefore, sO far as the ease for immediate 
action by the Government of India and the Secretary of 8tate is con-
cerned, i do not think my Honourable friend has advanced any singic 
argument which can carry conyidion in any part of the House and with 
any I'caiSonable Member or any reasonable Indian or European. About 
the helplessness of the Goyernment of India itself I ha\'c 110 doubt in my 
mind, anti, therefore, my Honourable friend, Mr. Satyamurti, was right 
in pointing out to the Government of India that they should not look 
upon a mot iOlI r.f t i~ IIdture as necessarily a vote of ('CIlSlll'C IIgainst 1 hl.'m. 
They are only here agents standing for somebody else. 'fhat is to say, 011 
acconnt of the rules and procedure, tliis IloUlo!e cannot blame anybodl' 
elHe excppt the Government of India. Therefore, the Government ot 
India comeR in. But they ought not to be a bulwark standing between 
us and the culprits who are indifferent to our interests, saying : " Well, 
we cannot do anything". If you cannot do anything, let our arrow go 
btl'aight through you to them there. The shot is intended for them and 
you ualst II('!" ~ ill the way. With thMe rd ~  T support the motion 
moved by my Honourable friend. 

IIaulvi Byed Kurtua 8&bib BaIaaclar (South Madras: Muham-
madan) : Sir, after the speeehes of my two Honourable friends, Sir Zia-
uddin AhmAd a1l(I Mr. S. Satyamurti, I thought 1ihel'tl would be no fU.1hor 
oeeasion fCJl' any discussion on this momentus question. Even the GoY'-
ernment members, I hoped, would support this wholeheartedly; but 
wJilen I heaTd the speeeh of the Govel'DJDent representative, my. Honour-
aMe friend, the Education Member, I was entirely disappointed, What 
he said was something like that Perlftan saying : 

II Ta 1'tr!liJq ~ Iraq awwoo ,A<wGd, _ gaftdtJ murda .Mwd." 
By the time the antidote is brought from Mesopotamia, the snake-

lIiiteD man win be d~ad and gone. . T1se Gilvernmp.l\t. propose to wnd 
IItl agent just six weeks after the riots broke out in Burma. Even 
noW, what ht'! MY'! i-.; that an agent will be immedlatdy !!lent t.o go 
into each am every detail and send news to the Government heN 
from day; to day, from hour to hour and so on and 80 forth. Sir, 
1 (l8Uuot r('Mrain myself when 80 many Indian hrethren haw ~n 
killed, their property has been looted, their sacred places of worship; 76 
11loliQtmt and 2 1;{>:np}es, have been pillaged, and this Govel'nment, which 
pOses it8elf a8 the c!ustodians of our rights and as trustees who maintain 
Ja:v,' lind oreler in order to give us seeurity, has been "l in~ over the qUft-
tio!!. I am atOrry that my Honourable friend, Mr. James. who also comel 
frem Midt88 and WhOknOW8; personally as to how many Indians have 
eetbe to Madras ad what amount of sufferings and hal'cWtips the,. aM 
.1irIeir family h'ave been and are being s~ eeted to, and yet he is my 
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ptopoulidmg theories and not practice. One point he has howe vel" 
drawn the attention of the Government to was very nice. He said that 
,If this had taken place in the case of the European community-they 
WOuld bave agitated and agitated so that the Home Government wight 
have tumbled down. One sympathetic sentence in his speech Ui of 
course soothing. 'rhis heltrt-rending and soul-aching news of the Burma 
riots hils l1ut luude the Government open its eyes as yet, and now tl ~ term 
" immediate" CIUlJlot satisfy us. The HOWle .is (ully alive to tile fact, 
what the term' lnu:ocuiate' means in the vocabulary III the i.luVftrlllnellt. 
Immediate may mean some months. What is the meaning of saying 
that when the riot is going on there there is no meaning ill sending any 
~ r lli i n 1 'rllen, again, I have to repeat the wise saying in Persian: 

" Ta Tiryaq all Ir(J(l all'uraa Ilhavad, mar gazida mwda aoo1!ad." 

. Fortunately, the Member in charge and his Secretary are conversant 
\\'ith Persian and they know what the saying connotes. So I appeal to 
e"cry eiel.'tcd. llnll el~ in this House. including memuel't( of the Nnropean 
Group, that all of us should vote wholeheartedly in favour of thi.i-
motion : whether it is a censure motion On the Government of India or 
on the Secretary of State it is quite immaterial to us. We want to 
,,'ensure the Government as a whole for the criminal offence and the 
t.riminal neglect of their duty. With these words, I resume my seat. 

1Ir. M. Thirumala aao (East Godavari and West Godavari cum 
Kistna : Non-Muhammadan Rural) ; Mr. President, I feel really more 
helpless in this House than the yictims of the riots in the Rangoon street::!, 
-lnd I share the helplessness of the Member in charge of this depart-
ment when he nlali(· rl "cry lame excuse for not e ~l  able to l10 anything 
in that behalf. My friend, Mr. James, has accused Mr. Satyamurti that 
Jie has taken to the highways and byways of the subject, but, anyhow,. 
\\ ehave got the consolation that he has not taken to the cODstitutional 
dnbterfUge under which my Honourable friend, Mr. James, took sheltel'. 
i~ is a v~r  st'Tious matter : but the atmosphere in the II011St! and the 

Irttitude of Government Members smacks of a drawing room discussion 
than of a St'riolls Dllitter. The Honourable : e ~r Rays that h(' ~ in 
telepn:mic communication with the Government of Burma and that he 
J5 wirelessing to them and that he is sitting at night near his radio to 
listen' to any after dinner speech delivered by some British cabinet 
inini~t~l" E'xt('uuating or exculpating the attitude of the Government aad 
authorities in Burma. When day after day we think of the condition of 
the vast number of Indians that have gone abroad and settled themselves 
in~ e,·ery corner of the earth, and when we see their number is nearly 
ail lakhs of people--they have gone as settlers and labourers into the-
farthebt corners--and in Burma alone we see that there are 12 lakhs of 
people composed of all communities, we undel'lltand in what helpless 
state the Indian Government and the people of India are to protect the 
rights and the properties of those settled abroad. We understand the 
position. When a few British engineers were a l~d up before the-
RUfisian courts for sabotage, instantly the British Government gave 
notice terminating the trade agreement between Russia and. England. 
So' also was the "8se when we see what steps were taken to settle a few 
il ~ sins  of thetr blood-in Palestine, by thellritidl Governmeut. 



An ainlost fugitive Jl.Dd incognito trip was taken by t.he '136erctary· of 
~tate (w t.he l ~es  to Palestine under the ostensible pretext .of lieeing 
how law and order was being maintained, to see how far Palestine Wild 
l:Iubjugated and the poor Moslems suppressed. 

I quite realise the constitutional difficulties that are trotted out 
here and seeing the helplessness in which we are placed I want to tell 
JD.y friend what he has recently done with regard to Ceylon under cu'-
eumstances which are les8 grave. He can very well give notice to thd 
Burma Government that we will litop further emigration. The vast oil-
'ields, the rice milis, the rubber plantations, teak and other timber plau-
ta.tions and /1.11 those industries have been developed with the help o.f 
Indian labour. '1'he occasion for me to stand up is that from my consti-
tuency nearly 20,000 to 30,000 people have gone as labourers to Burma 
and almost all the shipping business is in their hands. Many of them have 
got a modest hand in building up modern Burma and many of them have 
settled down as big businessmen ; and I may tell this House that one of 
them, by name Malladi Satyalingam Naicker, who had gone there as a 
co(}ly eontrlwtol' and boat owner, had endowed a 1.IJg entlowmf.'nt in my 
v1aee, Coconada, to the tune of eight lakhs of rupees out of which several 
('haritable and educational institutions are being run today. All the 
people, whether Tamils or Telugus, Bengalis or Biharis or Oriyas or of 
any community, have gone there in order to help the development o.f 
Hurma and are mainly, if not solely, responsible for bringing Burma to 
its present level. I understand that the Nattukottai Chettiars of the 
Southern districts have sunk nearly 40 to 50 crores of rupees from Indill 
L.ot only in hldllf.:bies but also in agriculture. Having ullowed to deve-
lop so much stake in the country, you cannot easily ask them to get awa.y 
by a few riots. Sir, it is the responsibility of the British Government 
to safeguard the interests of Indians resident in Burma. We have not 
got any sort of aggressive or imperialistic design for appropriating all 
t.he good things of Burma to ourselves. Sir, the draftsmen of .the Report 
of the Simon Commission have had to go into the historical and archalo-
logical researches to prove that Indians and Burmans are not one race 
cr one COllutlY, and, therefore, they must be separuted at all \!osts. If 
you refer to the Report of the Central Committee which was appointed 
by the Government of India, you will see that 'curiously enough all the-
lndians have taken one view, and the Europeansh-.ve taken '&-se arat~ 
view. Tile Europeans have said that India and Burma should be sepa-
rated. Sir, the evil and poisonous seed had been sown by that famou8-
reactionary Sir Reginald Craddock, it had been watered by Sir Hareourt 
Butler, and it had become a plant under the oareful aegis of Sir Charles 
IDnes. Now, we are reaping the fruits of that vicious plant. The' 
British illterests have cast an envious eye on Burma after it has been 
developed by the labour and skill of Indians and they have hit upon ·th. 
design of eliminating the Indian. community from Burma. I am toLi, 
tiir, that a responsible politician of Burma had made a speech recently 
IJsying that they had partially succeeded in elbowing out the Indians,. 
ond their next step is to elbow out the Europeans. ..... . 

Prof. N. G. Ba.up : They cannot do that. ; 
Mr. II. Thirumala .Bae: Therefore, Sir, what I say fa that if really 

WEl. had so,ne ROwer in our own. hands, if we had enjoyed the status which 
ot.}leJ'.tr(!e nati ~  in t er~ t  of ~e world a~ eDjoying, we would 
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not have allowed thili sort of thing to continue in Burma, or fot' that 
matter, in any part of the world where Indians have settled down. ~ 
Honourable Member has accused our Party by saying that we have not 
,iven any concrete proposal for him to act upon. Well, llihall tell him 
titat he can at onee give notice to the Burma Government to say that he 
will stop further emigration and trade relationli, because, Sir, fr()m 
stat Ustie:; YOll will see that we are buying nearly 30 crores worth of 
lrtieles from Burma, of which 11 crores worth of rice is imported every 
year, 8 crores worth of oils and other minerals are imported into India, 
.more than two crores worth of timber is imported into India. Burma 
(nves all her trade and prosperty to India. After ull, India exports not. 
more than 11 crores worth of produce to Burma. The balance of trade 
hat! alwnys bel'u in favour of Burma and to the di~adva t a e of India. 
Enjoying all this trade and proliperity, getting advant.age of our cheap 
labour, that Burma should treat Indians in this fashion is most scandal-
ous. l:;ir, I have got the testimony of the Sim,on Report in which they 
~  that BurmanlS are peculiarly unfitted for certain kinds of labOU1', 
that thy are incapable of managing certain kinds of trade and industriell, 
It is an admission made by no less an authority than t.he Simon Commis-
slon. Therefore, Sir, when they were deficient in labour, when they 
were deficient in capacity, in finance, in fact in al1 those things which 
eould make them flourish and prosper, India helped them to enable Burma 
to come to her present position. Therefore, you can very well teli 
Burma, in fact you have a right to tell them. that on the mere pretext 
of some religious differences of opinion the Ministry of Burma or the 
public Jeadl'I'<; of Burma have no right to ruthlest.J.r, violtmtly extirpate 
the interests built up by Indians with so much labour and 80 much saeri· 
i ~  It is up to the Government of India to tell them thafthey are goiug 

to take steps. My friend, Mr. James, has rightly questioned the statub 
of the Agent whom the Government of India are going to send ; I do 
not WIlnt to say anything that detracts from the status of the Agent 
~  whe;n the v~rntnent of India thenlselves have nti status, .... hat 
statUI! will their npresentative have iii Bnrm&. T 

WI ttotaotii.bi. :iteJiiben : Sir, the question may now be put. 
" Sir Girj& IbaDla.r Bajpai (Secretary, Department of Education, 
Health a11d Lands) : Sir, the House ba,,, undoubtedly been laboW'ing for 
the laIIt hour and a half under the stress of a great emotion. It is a 
nat-UTa} emotion, and it; undoubtedly, adds to the difllewty of those who 
wish, from this side, to present thf picture in a 80mewkt less emotiunal 
pcttlttpt't!ti'Yt>. (.At this .utge, there were a. few intel'rnrtillll8 fr')m the 

n~l"~" ~n" li  Sir, my frien<h know that I nm uot IIfrai(l of in-
tM'hqlt.itlhlt, bnt in thlb particular case, t have only 15 rhinutps in whieb 
to ~ l itete whdt 'I ha...e to .,. I IlhaIl; therefore, claim the ind l~rt~ 
<1t n lt~n li le e ~i r wJ!.§t re ain~ to me of my tittle for the pU1-
~ (if &fitting t ~ pdfDtion,. . . . (Iilte'l'rUptioris.) 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour. 
able Member ought to be allow'ed to &peak withoUt beiDg n~rl t d  

lib' CJirje. ibJltWr Rapt: Now, Sir, before I gO on to deai with 
the nimh iSflUes, iMries t~t relate rather to the" futUre than Mt'he, past, 
i tllhtWIlc'l like to it~ the HoUse me informilti«>n on bne point WYtic'fl. tny 
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friend, .:\11'. ~ t tn l ti  l als~  'I'he point, 1 think,,,uwitb' nlgalu to 
the ~ diti n now prevailing in tb-e districts. It was, if I remember aright, 
six days ago that we first heard of the t'ecl'udescenceof trouble ill Manda;-
lay. Inunediately that information reached us, we telegraphed to the 
GovcrUIIlt'nt of 1:SUl'lll}.l. and th18 i.<; the reply that we have received: That 
011 Ille 2!1th August case::; of incendiarisJU, looting an4 assault '\\'ere re-
ported from Mandalay and that the Indians ill Mandalay went and closed 
~ eil  sLopr. for a period of thr,ee dal"s. On the 31st of l~t ~ nt  the C,om-
lIlissionel there cunvened ~ conference, as a rel:>ult of which the Indians 
were pcrsuaded to re-open their sh()ps, And tQe present position, aecord": 
iug til the Government of Burma, ia that conditions 4ave returned to llormal 
in ;\Jaudalay and that, in so Xar as the whole of thea.rea of Burma. t~ 
si(Ic U:lngOGll is coucerued, the situation is well in Qand and the forces 
which they have t ~l e are capable of d~lin  it all ~t ati  that 
may i~ l "  . 

Nu:. M. Asai Ali : 'rhey have dealt with it very nic61y. 

Sir Girja Shankar Bajpai : If my Honourable friend will not permit 
me to ~ive the information: that I have, it isra.thf'r difficult to proceed 
wi III t,,,· dil>cussion, 

'j'jlen, we go ull to tile dis ~  t\J,e future.· I take itithat ll ~ 

qurtl.bll' l\lfmool'J; l ~i e  and we, w'eagreed ir~t  that there shaH be 
~ l tiv  and. imln6uruie j'estOl'atiun of law and order, 1 think we l: l ~ 

agreed about it as ~l r objective. We are equally agreed that those .ludial18 
who hI:>. vc sufl'el·ed.u tae recent riots should be ~ le to claimcompeusatipll 
froJll the Government of Burma for. the loSlii of life aJ).d property that they 
haye tlui·cr'ld. '1'1.11'11 the third thing which, I thillk,we ucaire IS that thel''3 
shall be no recru.descence of trouble in the future. I take these· powtil 
in thaI order. 

As regards the first, my friend, ,Mr. James, asked a very portinent 
question, lIe as e~ ; Have the Government of India· offered to the Gov-
ernment of Burma to Jeud them torcflS if they felt that they had not s\.1'3''L-
ciellt :forces at the,r dispo:-;al in order to cope with the situation, 01' whe-
tiWl' it ~ l  been represented by t~ ver nent of India to the Sech>tai·.I' 
01: ~tatl  that, shOUld that be the Rituatioll, from some source or other, sutli-
cientforcf's NJOllld i){' J,rovided for coping' with the 1iituution 1 J'tIWi" ~  

if I Illig-ht rt.:II1illll tlu· Jlouse, the rioting which took place ;,t thp. c?IHl of 
J uI), and the l ~i L ill : of August 188tedfor a periodrJf flix. da;ys ~ helVe 
e~ rien l  of rioting in this country also. Things flare up suddenl.\", they 
alst) dif' (bwn suc1dt'1I1y sometimes. Tn any case the period of til(' nl'frt 
riot wa'; hardly arleqnate by itself for us to diritrust 01' doubt thecapaeity 
hi' thl' Government (jf'BnrmR to cope witht.hl" situation, especiallywhBn 
they t ~l rllr ed tous,-we were in constant touch witli them,-'-at the 
end of 8ix days that both inside and outRide Rangoon tilt:' situation WM 
wen in hand. And t ~ ~  friend, Mr. SatyElmurtL seemed t l ~ 

gest that arson, looting and the rest of it· h'ad been I!oing on for a Dumher 
(if wcpks contillu6usly, actually. aecording to ourinfonnation,· the position 
was thAt therewas rioting fOr a period of six days, and tbentbe authoritieS 
" ~re able to assert themselves. .. .-+. 

·.Now, during the laat·four or five da ~ P r t ll~te v  ~e e  ~ii ~ ~ 
•. recro(\er::cene& of.thi&:most ,deplorable ri t~ t·. t~ ~ t Ply ~ ~ :
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able friend, Mr. James' point is a very pertinent point. After all, this 
recrudescence of rioting may shake the confidence of anybody a.s to the 
extent to which it wiil btl possible for the Government of Burma to cope 
with tl ~ sltuation. Let me come to the constitutional point which tlltl l n~ 
~a~e l\1ember fOr .Educa.tion had made, namely, that the primary relSpOll-

IUblhty for the mamtenance of la.w and order in Burma is that of the 
GOvernment of Burma. But that does not mean that the Government 01 
~ di a e no responsibility to do everything in their power, if Ql'Ce3.ary. 
e"en tOassU;t the Government of Burma to protect their nati nat~ there. 
So far a" I am concerned-and I think I shllll have the support of the 
~vern ent of India also in that-we can takc up now with the l:eet'ctary 
of State the question of the adequacy of the forces that are available in 
Burma f(lr queUing these disturbances. But to get back to the poiut 
whi(:h nly Ilollonr.lble friend, Mr. Satyamurti, ha:.! l'ai:;cJ. On i~ que!;-
tion d the restora.tion of order immediately in Burma and the prevention 
of therecrudescenee of trouble th.ere, what I want to know is, wha1; mor£' 
is it thai he expects the Government of India to do f 

Mr. 8. Satyamurti : Stop the riots. That is what we want. 
Sir Girja81l1mkv Bajpai: My Honourable friend says, ::;top the 

riots. nles~ he is suggesting that the Government of India should "end 
an fanny from India immecUately for the purpose of quelling the l'iob;, I 
du' not flee what other expedient than t.he one which I have fJuggested we 
etm adopt, namely, to represent to the Secretary of State that OpiJlion in 
this country is roused,-not merely that opinion in this country is rOllsed, 
but that it is apprehended from the recrudescence of the rioting that the 
~ v rn ent of Bnrma mlly find it difficult to de .. l with the situation. "Will 
you ", we could ask the Secretary of State, "kindly impress upon the 
Government of Burma the necessity of straining every nerve to deal with the 
liituation! Not merely that. If too Government of,. Burma h'ive not 
an adequacy of forces, either call upon us or som£'body else to help the 
Government of Burma to deal with the ~it ati n " 

Then we go on to the question of the payment of compenRAtion. What 
is the position as regards that' We aRked the Government of Burma 
to ;tv/'! ll:.! infol'ma1io)t as regards the loss in life antI the loss in pr.>pt'11y. 
The reply of the Government of Bnrma was that, unfortunately. i ht'!Je 
disturbances had spread over such a lar/?e are .. that it was i s i ~ for 
them immediately to let us have complete figures on the questirm of the 
10811 of Ji/e and property. I think ever" section of the House will IH!ree 
thli!, if we wished to put forward a claim for compensation, we cOCl!c1 (10 
it only on the basis of BOme -reliable information a~ to the f'xtent of the 
loss that tM Indian community in Burma has suffered. Dnrill'! the 
last few daY8 we have had a visit to Simla of two Indian Irentlemen from 
Burma who have seen the Honourahle the Education Member and my-
self and put US in posSession of wha+ they consider to be approximatfl 
figuretl of the 1088 in property to Indians. Not only thAt.. we l ~ 1\1so 
bad 8 representation on the subject from the SOl1th Indill.n nhllH11·l'r of 
Commerce. We say that we are taking' up immediately 'With the l l ~ 

ment of Bunpa the Que!!t:ion of the payment of com pen Ration to T ~l  ill '1",-
not. mind you, by linking up the enCpliry into the clann 'fill' "l~ ~ lti n 
with the wider enquiry whichhasbeert 8'Ilggested into the' etl s~ ,·r lhe 
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riotll and the adequacy of the measures that have been taken,·· but Wl 
entirely independent agency for the purpose of assessing the claiW8 and 
adjusting those claims. I was going to ask whether with regard to that 
there WIlS any other concrete suggestion which my Honourable friends 
wisberl to put forward for the consideration of the Government of Inuia. 
If they have, I am sure the Government of India will be prepared to 
consider those suggestions. . 

Tihe third question was a8 regards the methods which t ~ Govern-
ment of India propose to take in order to keep themselves informed of 
the developments in Burma, in particular, considering the acuteness of 
the prf.sent !lituation. I had the other day an opportunity of informing 
my fI onourable friend, 1.1 r. Satyamurti, that our original intention had 
been to ~nd the Agent of the Government of India-not because we 

ant~d t·/) delay t~ appointment but because of the convenience of the 
individulli concerned-to send him to Burma sometime at the end of Bep-
tembcr or the beginning of October. And when I made that stlltement 
we ,ycrc in possession of the infonnation that the rioting there had cea..'*!d. 
The ",ituation undoubtedly a ~ altered. 

Sir Abdul Halim Ghumavi (Dacca cum Mymensingh : Muhammadan 
~l r  : Why did you not send him on the 1st Fl"bruary, 1937, whcn 

Bur.ma was separated f Why did not the Government of Indin send 
their ~tlllt tli~  ar,u there to protect the interest'J 'jf Indians V What 
have they been doing all this time f Sleeping f 

Sir Girja Shankar Bajpai : My Honourable friend is perrectly at 
liherty to hc.)d a different opinion from us as to whut was 1he (IJlPI'I'tune 
moment fnr tile GII'.'(·rnment of India to have sent 111cir Agent. nuf 1 do 
not think ~  eilll E-l'l'iuusly f,:uggest that the Government f"f India E'hou)cl have 
antidpat!·c1 in Fl'hrTlary, 1937. when Burma was separated, t a~ there 
would btl these slmguinary riots in Burma some !ime in Jaly. 193B. I 
dr, WIt think th.lt illdt is a reasonllhle suggestion. (Interrurti<'ll.l I nm 
not gh'illiX "'0). 'rhe functions of the A!!:ent were to look flrt!'T Inrlisn 
lahour ill Burma. What I am saying is tbat the situ:!t j')n wlllch 118!1 ar ~en 
now 1lI11!,es u" ~ ider that it is necer:snry to send out the AIlp.nt at once 
and WI' at'(! tnldu?, dl ~ to send out the Agent at onM. (fntl'l·),lIption.) 
Whllt ls my IT tlMlH IJhle friend's suggestion' That r should lilt him bodily, 
Pht l1illl r)1\ a nln ~  ear pet and send him across to Burma f (Inter-
rupti(IIl.) Tnere is no question of looking after his ~ t l a  COD"C'lllPnee 
TI1At gentleman will, so far as we are concerned, be ready to go 118 800n 
as aITIlr.goeillcllt<; h&,'c been made for him to be aea n t ~d ill HIll·ma. 
(Laughter in Opposition Benches.) I am afrain 1!ly IIonounlhlp fl'ientls 
have taken me too literally. I was not suggesting that he would go as 
800n as accommodation has been secured for him in a hotel in Burm'l-
that was not the point. Bnt being accredited to a certain vern ~nt  
r.aml'ly, th .. GC'''''l'mol'Dt of Bunna, my point was that we shol1lti a~ rtai  
from the Government of Burma as to when it would suit them that the 
Ag<'nt "bould take over his duties. 

An Honourable Member: From which date' 
Sir Girja Shankar Bajpai : Immediately we are taking it ~  .. 
Mr. Badri Dutt Pande (Rohillmnd .snd Kumaon Divisions : Non-

lf111lfl.mmadan Rural) : You must have gone t.Mre. 
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Sir GiJ:» ~ ..... laj",: lJy ·Uonoqra},)le i~nd  ~ee~ to, think 
~t ~ tba n r l~ the ~d ~ ti ll le er l" the Seeretaq were to 
go there they would, by the mere faClt of their presence there, be able to 
Pl ~ e e t ~ri t  1 8.Ul afre.id,· however aatter~  that IQaY be to 
~ r pride, persoually 1 do not feel confident that 1 shall be able to ac.l.!.leve 
Uti.,;, ~d I doubt whether tPe Honourable the d ~ti  Member feels 
such contldence either . 

.r." 8&tyamurti : Then acoept the motion and ~ dOne with it. 

SirGirja Sba.nkar Bajpai : Before I cOOlclude,-,-1 have got only 
an t er~  JJljnutes,-let ~ turn to certaia,questionsuch Mr. Jamel 
bad asked. }t'irst, the immediate appointmeMof an im}>artia.l commig., 
Ilion, The Honourable the Education Melni>tl' has already s ~n with 
regard. to that and it is not ne e~sar  for me to say anythiug more about 
it. Conunittee for cumpensation. 1 have ah'e&dy dt"ait with that. 

sUctar Sant Siugh (West Punjab; Sikh) : May 1 ask whether 
Go\'ernmcnt propof,C to lead evidence on behalf of the Governmt'nt of 
llldia Y 

lir Girja Shankar Bajpaf : I shall deal with that point, as also tho 
pomt. which my Honourable friend, Mr. ThirumalaRao. has made. As 
rt'guJ'dH the leading of evidence, let the l:ommiAsion be appointed. <:lUi' 
Agcuf will be ill Burma by: then and the qu('stion of the Agent being 
lPlll ~d in order to assist the lndiall community in Burma. to put thp-ir 
C!&!le before the commission will be con$idered. Then my Honourable 
friend,}. ..... Hao, ~tid that we should stop emigration to Burma. My Huu-
llra ~e iriemd forgot for the moment that so far as We know there is no 
a"sisted emigration to Burma which comes within the miSchief of section 13 
(If d • ., 1 111 HUll EIUi?ra1iou Act. That being so, it is i ss~ ie for the 
GOVCfnII1,>llt of 1 ndi;, 1(' consider that suggestion e .... ~n if it were ,)tilcnvil:,e 
practicable. 

4D BODoura.ble Member: Put an embargo even now. 

Sir Girja Shankar Ba.jpai :  I have got a Bill which will come beforo 
the Honse in dne course and my Honourable friends may expreSl:\ their 
\;ews 1hcn:The point if! this. My Honourable friends ~it  ha,ye 
stated certain objectives. With- those objectives the GO'Vernment of Tnnia, 
&.<; I ha\'c 1'lldl8\'onren to make elcnl', nt·c complclclr ill 1lg'l'eement. ~ n

oUl-ahle Members said that the" are not satisfiNl with the meMures thnt wE' 
propose to take. Unfortunately, for us. they have not made any (Joncrcte 
suggestions to us ,which would enable 11S to il1t;luce into what we arP (hing, 
greate1' PlIergy and greater effectiveners than wJtat my Honourable friends 
expect would ~ e from what we propose to do. In the circumstances I 
submit that a case fol' censure whether On the Government of Indil:l or the 
e~retar  of State has not been made out and I must oppose the motion. 

Several BODoura.ble 1Iem'bers; Let the.queation ~  ~  put .. 

Mr. President (The Honourable Sir Abdul" Rahhn) : The" question 
is: 
. :" Thnt thequeltion lDA7 now be. put." 
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Zafrllllah Khan, Till' II"lIQurn"lIt Elii' 
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Mr. PreliUM tTlae Hou01D8ble Sir Abdur Rahim) The q,llestioll 
is: 

•• That the AllII6Blhly ® n01\' adjourn." 

ThE" mot.ion ~ adop.te.l. 
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